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LOK SABHA DEBATES

LOK SABHA

Tuesday, July 5, 1977/Asadha 14,
1899 (Saka)

'he Lok Sabha met at Eleven of the
Clock.

[Mg. SPEakiR in the Chair]

JRAL ANSWFRS TO QUESTIONS

Conversion of Parbhani-Mudkhed-
Adilabad-Ghugus Line into Broad
Gauge Line

*329. DR. BAPU KALDATY: Will
the Minister of RAILWAYS be plea-
sed to state:

ta) whether Maharashtra Govern-
ment was carrying the work of sur-
vey for metre gauge to broad gauge
line along the route Parbhani-Mud-
khed-Adilabad-Ghugus;

(by whether Maharashtra Govern-
ment completed the survey; and

(c) what are its findings?

THE MINISTER ,OF RAILWAYS

PROF. MADHU DANDAVATE):
1a) to (¢). A Preliminary Engineer-
.ng-cum-Traffic Survey for gauge con-
version of Parbhani-Mudkhed-Adila-
bad metre gauge gection into broad
gauge and construction
broad guage line from Adilabad to
Ghugus has been carried out by South
Central Railway recently at the in-
stance of Government of Maharashtra
at their cost. According to the Sur-
vey Report this project having a length
‘of 245.18 Kms. of conversion and 73.65

1178 LS—1.

of a new'

Kms. of new line js estimated to cost
Rs. 39.17 crores yielding a financial
return of 4.2 per cent by D.C.F.
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It will expose the entire area to
economic and industrial development.
Considering this fact, does the hon.
Minister intend to take up that line
in the near future?
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SHRI VASANT SATHE: Sir, 1
would like to know from the hon.
Minister whether he is aware that
in the Chandrapur area, which is rich
in coal, lime and forest resources in-
stead of their being transported via
this metre-gauge, at present, a circui-
toug route is adopted which is to-day
150 miles, it will cut down the dis-
tance to 48 miles. If this metre-
gauge route isi used.

Will that not be an economic factor
that should be taken into consideration
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as a prospective proposition? Has
that been taken into consideration,
while working out the percentage of
return on investment? v JF

PROF. MADHU DANDAVATE: Sir,
as far as this aspect that js referred
to by the hon. Member is concerned,
that hag already been taken note of.
But, I may udd that the area which
he has referred to is not merely a
prospective developing area but it is
also an adivasi area. That ig also an
added reason why the backwardness
is to be taken note of and we will
keep this suggestion in mind and 1
shall consider that as a suggestion for
action.

SHRI SONU SINGH PATIL: Will
the hon. Minister consider the advis-
ability of changing this orthodox way
of judging the viability of the rate of
return on investment as far as back-
ward areas which are inhabited pre-
domimantly by adivasis and harijans
are concerned?

PROF. MADHU DANDAVATE:
Sometime back I had made a refer-
ence that our norms will not be ortho-
dox norms. I hope that the hon.
Member wil] expect me to be not
an orthodox person but a modern
man! And therefore, our norms will
not be orthodox norms. We will al-
ways see what are the likelihood of
additional factorsg that mmy accrue to
the development of the area and tak-
ing that into consideration, we will
always try to assess our return.

PROF, R. K. AMIN: Mr. Speaker,
Sir, this is not a question whether
the norms are orthodox or modern.
In our country, because of the multi-
gauge system, it is uneconomical o
transport the goods from gne place
to another. That is why a uniform
gauge is required and it should be
judged from that point of view. And
if there js a new line that is to be
laid....

MR. SPEAKER: No, you are now
explaining the position fully.
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PROF. R. K. AMIN: Sir, my point
is this. Your norms are necessary
when the new lines are to be laid and
not when the metre-gauge is to be
converted into a bromd-gauge line.
That §s not the norm that should be
applied. Here it should be only from
the point of view of general develop-
ment.

MR. SPEAKER: The Minister has
noted it down.

PROF. R. K. AMIN: May I know
from the hon. Minister from that
point of view whether he has any
genera] policy of converting the en-
tire metre-gauge line into a broad-
gauge line?

PROF. MADHU DANDAVATE: Sir,
do you permit me to transform this
question into....

MR. SPEAKER: No, no.

SHRI R. K. MHALGI: Sir, may I
know from the hon. Minister as to
what is the criterion for constructing
the railway line?

PROF. MADHU DANDAVATE: As
I indiacted earlier, there are two as-
pecls. As far as the conversion of
the gauge js concerned, priority num-
ber one is that those areas which
have the prospects of being develop-
ed or those areas which are already
_developed areas but for want of ade-
‘quate facilities of transport, probably,
.the production ig suffering in that case,
we will give priority to them. As
far as backward area is concerned,
T have already laid down a norm
n the budget.

MR. SPEAKER: It is all a question
-of a particular route about which we
are discussing. We are here dis-
" cussing the general policy also. I won't
i allow that question unless jt pertains
. to a particular area. We have al-
ready discussed the general issues in
;the Budget discussion. Now, if you
_have anything to ask with regard to
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this particular area, then ] have no
objection.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, the Minister has already
replied the gquestions.

MR. SPEAKER: By experience ] say
that this question hour should not
be utilised for discussing about po-
licy matters.

SHR] KRISHNA CHANDRA HAL-
DER: The Minister has replied the
supplementary question. I only want
to know from him whether he is
aware that Bankura is a backward
district and whether he will take up
the railway line Bankura-Damodar
railway. At present there is a nar-
row guage line. I want to know whe-
ther he will convert that into a broad-
gauge line because of the backward-
ness.

MR. SPEAKER: This has nothing to
do with the main question.

Retrencnment of Apprenticeg from
Railway Workshops and Offices

*333. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are con-
sidering to stop retrenchment of ap-
prentices from various railway work-
shops and offices; and

(b) the steps taken to absorb
them?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) In terms of the provisions of the
Apprentices Act 1961, the statutory
obligation is to engage Apprentices
according to the prescribed ratjo in
certain trades, and give them truin-
ing only. There is no obligation to
give employment to these apprentices
when they have completed training.
Accordingly, at the end of their
training, their apprenticeship with
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the Railways stands terminated, and
therefore, the question of their re-
trenchment does not arise,

(b) As a special case, the Minis-
try of Railways have decided that
Apprentices in clerical categories who
have completed their training already
will be considered for absorption
against 50 per cent of the vacancies
existing and those anticipated upto
31.3.1978. In artisan categories, the
question of absorption of Apprentices
in the skilled cadre is under consi-
deration. )
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SHRI M. KALYANASUNDARAM:
Mr. Speaker, Sir, from the answer
given by the hon. Minister to the
main question it appears that he is
not properly informed about the na-
ture of the problem. Thousands of
young workers have been recruited
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as apprentices and\ after the training
15 over they are sent out. Of course,
the Railways have no obligations to
absorb them. The unemployment sit-
uation in the country js so serious
itnat these young men are unable to
tinda employment anywhere else.
Atter the completion of the apprentice
Course by these young men in the
Hailways, neither the public sector
nor the private sector ig willing to
take these apprentices with the re-
suit that thousands of these young
men are unemployed, even after 3
or 4 years after completing of the
training. Now, these apprentices are
willing to work even us unskilled
workers, as khalasis in the Railways.
Will the hon. Minister consider at
least absorbing these workers as un-

skilled workers in the existing vacan-
cies.

PROF. MADHU DANDAVATE:
He has widened the question. Any-
way, I will answer that, Of the
14000 apprentices who were under
training, about 1500 were in the cle-
rical trade, Sir, the difficulty is that
the trade unions have taken certain
stand. As far as the commercial
group or the clerical groups are con-
cerned, we sat with the representa-
tives of the apprentices and have
arrived at an ugreement and orders
have been sent that by the end of
the financial year whatever vacancies
hre left, 50 per cent of those vacan-
bies on Railways in the clerical group
‘will be filled by those who had com-
pleted the training and the other 50
per cent will be filled by the outsiders.
As far as the artisan section is con-
terned, the problem is a bit compli-
cated. My trade union friends know
that. There had beep pressure from
the trade unions that when the ap-
prentices or the artisans apply for
skilled jobs, they should not be con-
sidered because there are unskilled
labour who beeome semi-skilleq la-
bour after sometime and they have
8 desire that thev should be actually
promoted as skilled labour. There is
a demand that they should be given
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priority and therefore unless we arrive
at an agreement with the trade unions
regarding the artisans, we will not
be able to take a final decision,

SHR]I] M. KALYANASUNDARAM:
My question is whether these people
will be absorbed as unskilled work-
ers.

PROF. MADHU DANDAVATE:
As far as these workers are concern-
ed, those who apply for skilleq jobs
themselves do not prefer to be ab-
sorbed as unskilled workers. But if
they approach, they will be consider-
ed.

SHR] SAMAR MUKHERJEE: 1
have been approached by many ap-
prentices with the complaint that
they have been working as appren-
tices for several years. I do not know
what is the exact position of these
apprentices. I can give the example
of Garden Reach Workshop. Their
complaint is that if they are not ab-
sorbed at this stage, they will not
be considered later because they will
become age-barred. Therefore, this
is the question which requireg se-
rious consideration because their
future prospects are blocked. So, my
question is that those apprentices who
have served for several yearg should
be absorbed without delay. For se-
veral years, they are waiting for ab-
sorption. I would like to know whe-
ther their case will be considered by
the hon. Minister,

PROF. MADHU DANDAVATE:
I have given a clear assurance and a
written order has been sent that ap-
prentices in clerica] catogories will be
accommodated in 50 per cent quota of
vacancies existing and anticipated upto
31-3-78 and if we consider all the
hundred per cent available vacan-
cieg for the apprentices, there will be
no vacancies left for candidates selec-
ted by the Service Commission.
Therefore, in that 50 per cent quota,
we will try to accommodate those
apprentices in clerical categories who
are waiting for a number of years.
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Helding of Special Class Railway
Apprenticegs Examination

+
1334. SHRI A. BALA PAJANOR:
SHRI S. D. SOMASUNDA-
RAM:

Will the Minister of RAILWAYS be
pleased to state:

(a) the pbjective of holding special
class Railway Apprentices Examina-
tion;

(b) whether the number of candi-
dates finally selected on the basis of
the Examination held in 1978 was
meagre as compared to those selected
in earlier years; and

(c) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
The Special Class Railway Apprentices
Scheme is intended to recruit teen-age
boys for intensive practical training at
Railway Workshops and theoretical
training at the Indian Railways Insti.
tute of Mechanical and Electrical En.
gineering, Jamalpur. The training thus
given is specially tailored to suit the
requirements of Railways.

(b) The number of candidates
selected on the basis of 1976 Exami-
nation was less than the previous 2
yeears.

(c) Recruitment is made in accord-
ance with the number of vacancies as-
sessed from year to year.

SHRI A. BALA PAJANOR: The hon.
Minister has stated in his reply that
the Special Class Railway Apprentices
Scheme jg intended to recruit teen-age
boys. But I would like to know from
the hon. Minister whether they have
been absorbed later on, after their
training.

PROF. MADHU DANDAVATE: As
far as the number is concerned in 1978,
the special class apprentices were 10
and graduates were 10. That seems to
be the general proportion.

JULY 35, 1977
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If more candidates are required and
selected through this particular schemc,
we would absorbe them.

SHRI RAM DHARI SHASTRI: Hallo
Sir. -

MR. SPEAKER: You must be noticed
by the Speaker; you should not shout
like this.

SHRI RAM DHARI SHASTRI: I did
not shout.

MR. SPEAKER: This is not a market
place. You should catch the eye of
the Speaker, not this "“Hallo Sir".

! gER T $Q/ATT : . HAAT
gy A1, § ora® weAw § ArAAT
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& w77 sfmaq feaar am ag faog
fago a3 § ? foerifadi &Y sem
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wiv7 % ¢ f& fasrg qoy & fog
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wm nafefax Y sso1 FAEAUz
A I X 11966 ¥ 1976 AF
Y HET TW AETT —

19686. . ) 12
1967. . . 14
1968 . . 11
1969 . = 10
1970 . . 9
1971 . . 10
1972 ) . 10
1973 . . 17
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1974 e . 17
1975 . . 23
1976 . . 10

gad Oy o 3fAm ¥ wT wnd §
IAH] THFTHIEE FTA ¥ FIfow F&
g

oY ¥x warw fag: a7 AT A
A FIAAr N g w@ fmooa
fadsma g7 7, @H A Fwwrw &
fay, gfaai & fag @@ gdaa
q7?

Ao WY IVEAX : W TA¥ WX
srezq WX A e % foa-
79 %7 7aTe E—ft &< gy fafvee
frar mar 3 f& 39 ;1 qrEREw
iy o7 w7 wawfas gA  E ar
grafasar gaer & oy § WX gm
Iu v A fafvaa =1 & & oafr

SHRI SAUGATA ROY: The Indian
Railways are also recruiting engineers
directly in the Indian Railway Service
of Engineers. This special class ap-
prentice scheme was introduced during
the British days when sufficient en.
gineers were not available from the
engineering college. In that context,
is the hon. Minister considering the
abolition of this special class apprentice
scheme so that the graduate engineers
passing out from the Indian engineering
colleges can be directly recruited in the
Indian Railways?

PROF, MADHU DANDAVATE: As
far as direct recruitment to the Indian
Railway Service of mechanical en-
Eineers is concerned, it is done general-
ly through two channels. One is the
integrated recruitment through the
Union Public Service Commission as
special apprentices and the second is
the graduate engineers who pass the
combined engineering services ex-
amination conducted by the UPSC. The
hon. Member is suggesting a change in

[
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the procedure and says that the pre-
sent procedure is outmoted. This issue
will have to be discussed with the con-
cerned organisations.

SHRI HARIKESH BAHADUR:
What is the use of training many
persons as apprentices if they could
not be abgorbed? ‘There are many per-
sons who have been trained as ap-
prentices but they are mnot Dbeing
absorbed by the Indian Railways and
in the Northeastern Railway [ know
many cases.

PROF. MADHU DANDAVATE: On
the basis of our experience we have
already recommended to the Labour
Ministry that the examination con.
ducted by the Labour Ministry and the
system of apprentices should be drop-
ped because if we are not able to
absorb all, that would create frustrz-
tion in the minds of the apprentices.
At present we are not admitting ap-
prentices at all

SHRI R. MOHANARANGAM: I want
to know what is the minimum quali-
fication prescribed for the railway
apprentices examination.

PROF. MADHU DANDAVATE: As
far as the clerical apprentices are
concerned, if he is a matriculate he
can just come ag an apprentice and
complete his training. Then there are
two types of examinations.

Formerly, there was a Labour Minis-
try examination. Some apprentices
working in railway offices told us that
it is not possible for them to appear for
that examination. So. we have given
them the benefit of having the depart-
mental screening. When they go through
the screening. 50 per cent of the vacan.
cies are filled up by posting them. Of
course, that issue is not related to this

0 et gy ¢ & ag W
araA Wl Y & www & IET
sad ¥ ff q® W £ gfem
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SHRI SONU SINGH PATIL: What
is the speciality of the special class?

PROF. MADHU DANDAVATE: As
1 pointed out there are two sources
from which these engineers and techn.-
cians are taken up and they are again
to be accomodated againit the vacan-
cies that exist and it is being done like
that. Because they are drawn from a
particular technical and engineering
category, special type of an arrenge-
ment for special training is done and
then they are appointed.

Disparity in the Number of Voters in
various Lok Sabha and Assembly Con-
stituencies

*337. SHRI DURGA CHAND: will
the Minister of LAW, JUSTICE AND
COMPANY AFTAIRS be pleased to
state:

JULY 8, 1077
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(a) whether it is a fact that there 1s
a great disparity In the number of
workers in varjous Lok Sabha and
Assembly constituencies in the coun-
try;

(b) if so. what steps ar+ being
taken by Government to have uniform
pattern ipn regard to the number of
voters in various constituencies;

(c) whether it is a fact that the
Lok Sabha and the Assembly consti-
tuencies in hilly areas are spread out
widely; and

(d) whether it is proposed to put
Lok Sabha and Assembly constituen-
cies in hilly areas on a different pat-
tern, if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SliR1
SHANTI BHUSHAN):(a) There is
some variation in the average number
of electors per parliamentary assemkly
constituency from State to State.

(b) The only step which can be
taken is to make the enumeration of
voters as thorough as possible.

(c) Yes, Sir. Some of the constituen-
cies are widely spread out,

(d) No, Sir,

SHRI DURGA CHAND: I woula
like to know from the hon. Minister
the criteria and norms for delimiting
a certain constituency.

SHRI SHANTI BHUSHAN: The Con-
stitution itsel! provides that the nun.
ber of parliamentary constituencies
which shall be allotted to a State will
be in proportion to the population of
that State. Here I should make it
clear that the population of a State
does not merely consist of voters but
consists of people who are not voters,
who are not of age. But since the
distribution of the parliamentary con-
stituencies has to be made on the
hasis of the total population of the
State, it sometimes happens that the
number of voters in a State may not
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be in the same proportion. Therefore
it happens that since a particular num-
ber of parliamentary constituencies
have to be jn a State, the total number
of voters has to be divided among that
number of constituencies with the
result that in some states the averagc
number of voters I8 more while in
some others it is less. Apart from that
a constituency has to be a sort of
well integrated one and it must nat
he spread out s0 that a margin of 10
per cent is kept even In the State for
the sake of convenience, etc.

SHRI DURGA CHAND: May I know
whether the geographical asvect of the
area is also taken into account in deli-
miting a constituency, becauce certain
constituencies are spread over 300 to
500 KM while vertain constituencles
are confirmed to a 10 KM radius?

SHRI SHANTI BHUSHAN: Since in
the same State the number of volers
in each constituency should be roughly
the same with minor variations up to
10 per cent if certain areas are sparsely
populated, obviously the size of the
constituency becomes bigger. This
happens particularly in those Stalcs
where the constituencies are spread
out very much because the State is
large while the population is not large.

SHRI K. LAKKAPPA: The important
aspect is the enumeration of voters.
Our experience of both Parliomentary
as well as Assembly elections is that
most of the voters have not Leen
enumerated properly. The people who
go for enumeration are not  progeriy
enumerating the voters. Consequently
a large number of voters hae not been
included in the voters, list. What steps
are the government going to take to
see that the enumeration of voters is
perfect in this country both for Parlia.

mentary as well as  Assembly elec.
tions?

SHRI SHANTI BHUSHAN: Full
care will be taken to see that the pro-
cess of enumeration is as bes: as pos-
sible. 1f there are any suggestiona. a.i
those suggestions will be consicered pnd
the imperfections will be removed.
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0w aga wwer a fmm o
a8 ag gwr f§ oF sEECE W
= w1 fgen gl & fawr o O
3HQ s W, feer e @
fam v | @ o vw TR W wRA-
Zady wr g § AW gEra ¥ fag
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W sqT T@T Smoa ? s Qe ¥ 9w
| FA ¥y A g T T

st mifia wyaw : sEifee gae &
ifafaewa #wa ) aamqr o
o IaH T & Fra 10 grfwar-
¥z & "ew@i %1 ow we § foww
afafqimr @), 3@ 2z F§ 10 w2,
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PROF. P.G. MAVALANKAR: The
Minister did admit that there has a
great disparity between the Lok Sabha
and Assembly constituencies as regards
the number of voters. Even among the
Lok Sabha constituencies there is a
tremendous gap between one consti-
tuency and another in terms of voters.
For example, in my own constituercy
of Gandhinagar in Gujarat mine is the
largest with nearly 620,000 voters and
in others the number was near about
five-and-a-half lakhs. So the margin
wag 70,000 voters. Then, about 25000
volers were not enlisted because of
population changes. Will the Minister
look into the question by asking the
Election Commission to have an eflec-
tive, regular, periodic check of volers
so that these anomalies or disparities
are brought to the minimum?

st e Waw g T &
gz #€ @ @ ¥ fuwwa geft
dar s sy q2eg ¥ g7 fF 60,
70 EAX &1 &% &, X 9gH §f @y
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a1 s 10 Tz & mifow tq ara ®
feg &) ot &, 6 a@ ¥ Fux
60 TATL &1 % 10 &z & gwr,
f& faad wsritfdz @1 Fidzah
fed a3 ox T @ facgw of-
wH A AT Ik 47 QAT TAEA-
Nz Y sy Hfafezn O ag @Y
fear smar & 1 dfeT wnT gad
aTg ® qrarit & A TAwwA wEw
® T &I STAAT )

SHRI SHYAMNANDAN MISHRA- It
appears that the present position is
not in accordance with the provisioas
of the Constitution. Article 81(2) of
the Constitution lays down that the
number of seats and the population
will bear a certain ratio which will be
uniform throughout the country. That
is the constitutional position. In some
constituency at the present moment if
the volers’ strength is one, in another
it is three, ie., three times thc voters’
strength, How does the hon. Minister
think that this position can contlinue
in accordance with the provisions of
the Constitution? May I know whether
there is any idea to come forwar! with
proposals so that this disparily is re-
moved?

SHRI SHANTI BHUSHAN: As 1
said, so far as the large States are con-
cerned, the constitutional provision to
which reference has been made by the
hon. Member is that that depends on
the total population of the State and
not the number of voters in the State.
There can be a difference, namely, that
a higher percentage of population in
one Stale may be voters and a lower
percentage of population in another
State may be voters so that that counts
for some difference in the number of
voters between one State and another.
There is a special provision so far as
Union Territories etc. are concerned
because there a provision has to be
made. If a single Unlon Territory s
very small with very small population,
even then one parliamentary consti-
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tuency has Lo be
resuit that it may
voters' strength.

provided with Lhe
have a very little

SHRI VINODBHAI B. SHETH:
‘Thousands of voters from the middle
class families had not been enlisted.
Wag it not the result of the couserted
move by the previous Govermment? Is
the overnment thinking of simplifying
the procedure so that the voters could
get their names included?

SHRI VINODBHAI B, SHETH;
before an election a nolification is
published for making any corrections
needed in the volers' list, so that any
person who feels that his name has 1:0t
been included, ete. can make an
application; and that application is
dealt with. If there are a large number
of omissions on account of people
having gone over etc., if they make
applications, they are dealt with ac-
cordingly.

SHRI V. KISHORE CHANDRA S.
DEQ: At present, polling booths are
installed on the basis of population
and the number of volers in an area.
But in certain hilly areas which are
sparsely populated, the distance bet-
ween Lhe polling booths and residences
is oo much. and the people have to
walk for miles and miles, As a result,
people are not able to go and vote. Is
government thinking of some arrange-
ment to meet this, so that people can
vote easily, without having to walk
for 10 or 15 miles?

SHR] SHANTI BHUSHAN : Efforts
have heen made earlier also to provide
booths in such locations, so that voters
are not put to too much difficulty, But
if there are still complaints from some
places, certainly, attention will be
given to them.

2l UN ST &0 : @ qfET
W O frafay da @ Iy €
| owelt qpem 3 ot sgre fenr
t fs o ¥ qugr aTar amar €
W AN frafwr Sw ¥ gE
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SHRI P. RAJAGOPAL NAIDU: Is

government aware that voters belong-
ing to one booth are attached to
another booth in an area? If so, will
government correct this?

MR. SPEAKER: They will be cur-
recled autlomatically, if they are
brought to notice. I do not know
whether Parliament should come into
the picture. Due to some mistake some-
where, villages enumerated in, say
village ‘X’ may be attached to village

<
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g § ®r awdfr @ wa, ar St
® AW IT A A 9TF, AT A ArAETQ
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faars STl saaEdr ® ooy ?

Wt mfm yaw ;. qETE g

ARRAT 8, ® Jq@m 7 o
¥ I ¥ F@r ¢ 1w e
FHAT &Y afz & fa AW TE

SHRI L. K. DOLEY: It has bven our

experience that the size of the econ-
slituencies is in accordance with the
paltern of the population, ils dersity

etc. In an area where the density of
bopulation is large, the constituency
is smaller, and in areas where Lhere is
no such density, the constituency is
unnecessarily big and unwieldy. The
candidates will have to o to those

areas which means bigger expenditure
and some of the areas are also in-
accessible. 1In that
efforts have to be

financial aspect of the elections?
"

SHRI SHANTI BHUSHAN: The
question of financial’ aspect of the
considered at the time

tions can be

ASALHA 14, 1899 (SAKA)

case, encrmous
made so far as
finance is concerned. So, in view cf the
variation in the size of the constituen-
cies. is Government ready to consider
some relaxation in the matter of the

Oral Answers 26

when the proposal for electoral re-
forms is gone into. At that time all
the parties would be consultei, and
whatever is possible will be done.
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T ATH W ®H 6T q4OA AT @
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SHRI G. S. REDDI: Is it not possi-
ble to arrange mobile polling booths in
order to avoid people walking?

SHRI SHANTI BHUSHAN: I will
bring to the notice of the hon. Member
that walking is a healthy exercise but,
at the same time, full attention will be
given to hig suggestion.

SHRI CHARAN NARZARY: Nor-
mally the Scheduled Tribes pcople live
in compact areas. But what we have
seen for the last thirty years js that
the Scheduled Tribes constituencies are
delimited in such a manner that non-
tribals in the tribal reserved con-
stituencies are made into a majority
and that is the reason why, proper re-
presentation has not been ensured
to the Scheduled Tribes. What the
relevent law says in this regard and
whether the Government is considering
or thinking of taking positive steps to
delimit reserved constituenc'es for
Scheduled Tribes in future in such a
manner that the Tribals conslitut> a
majority in all the Scheduled Tribes
constituencies.

SHRI SHANTI BHUSHAN: Since
constituencies nave to be in a geogra-
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phically compact unit and if there is
any geographica] area in whichr tribals
constitute a majority, then , of course.
it may be possible to have a consti-
tuency in which the tribals by them-
selves will have a majority. But other-
wise, if in a geographical unit they are
in such numbers that by themselves
they would be in a majority, then this
gituation cannot be helped.
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SHRI AMAR ROY PRADHAN: There
_are some areas namely Indian enclaves,
in the province of West Bengal, the
district of Cooch Behar, where there is
No arrangement of enumeration and In
the last few elections, the people of
.those areas were not able to participate
in the elections. My question is: What
steps have been taken by the Govern-
ment 1lo have enumeration of those
people and help them to participate in
the elections,

SHRI SHANTI

BHUSHAN: t
the hon. Member e

will send me a
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specifis question in detail about the
matter, it will be examined.

-

Y frmogw ¢ & gy oA
arem g & o ag fefm awax &
agi A T FOX & fag odviw
2y arey & AT 97 9T FEATE @ g,
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sz e & fow o A
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MR. SPEAKER: Now we shall take
up SNQ No. Il.

SHRI SAUGATA ROY : On a point
of order. We have already seen the
reply of the Minister to this question.
He said that the Son-in-law of Shri
Gokhale was not present. Now I
would like to draw you attention to
Rule 54(2). It says, “If the Minister
concerned agrees to reply, such ques-
tion shall be answered on a day to be
indicated by him.” Now you see part
(c) of the reply of the hon. Minister.
It says, “Does not arise.” The question
is that the Minister himself decides
about it. How is it that it has come as
a short Notice Question and is taking
the time of the House?

SHRI C. K. CHANDRAPPAN : The
point is, as far as its admissibility is
concerned, it is your prerogative.
After you have asked the Minister
whether he is in a position to answer
that, only then it can be considered.
What happened in the last weck was
that a question was asked on the
edible oil. There was an ordinary
Short Notice Question on the same day
on that subject. So, the Short Notice
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Question was also allowed. Sir, here
the question is that it is a trivial
matter, The Minist2r should have
told you that this could not be treated
as a Short Notice Question.

MR. SPEAKER: He may consider
it as a very trivial matter but the
Member considers it as a very impor-
tant matter. Therefore, we should not
impose our opinion on anybody. Now
the Member has ask-d a question, the
hon. Minister will have {o answer it.
Kindly hear him.

(Interruptions)

SHRI C. K. CHANDRAPPAN : We
are sending notices regarding these
questions, but they do not admit them.

SHRI SHANT!I BHUSHAN : May 1
say, with your permission, a few
words about it. You have said that
when the hon. Member attaches im-
portance to a question, that question
is sent to the Minister to find out
whether he is in a position to answer
that question. If he is in a position to
answer that question, whatever may
be the reply, it becomes the duty of
the Minister to say that he is in a
position to answer that question.

(Interruptions)

MR. SPEAKER: Do not convert
Question Hour into a point of law.
Now Short Notice Question.

SHoRT NoTicE QUESTION

Meetings of Company Law Board at
- Bombay
SNQ 11. PROF. R. K. AMIN: Wwill
the Minister of LAW_ JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Company Law
Board held its meetings in Bombay
during the monthg of January and
February, 1977;

(b) if so, how many sittings were
held and whether the son-in-law of
the Ex-Minister of Law, Mr. Gokhale
appeared as Counsapel for several com-
panies; and

JULY 5, 1977
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(c) it so, the details thereof?

THE MINISTER OF ‘LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR1 SHANTI BHUSHAN) : (a)
Yes, Sir.

(b) Five sittings of the Company
Law Board Bench were held in Bom-
bay in January, 1877 and five sittings
in February, 1977.

None of the sons-in-law of the Ex-
Minister of Law, Justice and Compa-
ny Affairs, Shri H. R. Gokhsle, ap-
peared in any of these cases heard in
these sittings.

(c) Does not arise.

PROF. R. K. AMIN : This is exactly
the case in which there is something
fishy. Generally, the Company Law
Board's meetings are never held out-
side Delhi; they are held in Delhi.
Generally, they are not in a position
to hold five sittings in a month. More-
over these meetings were held soon
afer the Lok Sabha was dissolved
after 17th of January. Only during
those two months, major decisions
were taken by the Company Law
Board. When it was a caretaker Gov-
ernment, can it take such important
decisions and so soon and so rapidly
during those two months. I would
put these facts with the other facts,
the Law Minister was contesting the

MR. SPEAKER : That is'not part
of the Questjon.

PROF. R. K. AMIN: These facts
go together., When he knew that he
was to spend a considcrable amount
of money in the elections....

MR. SPEAKER: No., please. Ask

your question.
-

PROF, R. K. AMIN: 1 want to know
whether it is a practice to hold so
many meetings of the Company Law
Board during one month; secondly,
whether it is so very neceasary to
hold them outside Delhi and whether
this has been lone before; and thirdly
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why so many major decisions have
been taken only during those two
months soon after dissolution of the
Lok Sabha?

SHRI SHANTI BHUSHAN: For
;hearing cases in the western region,
the Board constituted two double-
member benches and one single-
member bench. The double-member
benches were constituted with effect
from 28th December, 1876; the single-
member bench consisted of Shri Raja-
gopalan and was constituted with
effect from 6th January, 1977. This
single-member bench dispo<ed of ten
.cases in the month nf January, 1977,
and eight cases in the month of Feb-
ruary, 1877. The double-member
Bench disposed of 15 cases in the
month of January, 19877 and eight
«<ases in the month of February, 1877.

PROF. R K. AMIN: When I have
asked about the son-in-law appearing
as a counsel for certain companies,
the idea was not about the official
payment; the refercnce is to the fees
which have been paid by ~ertain com-
panies in order to help them—not as
an official counsel but in an indirect
‘way. May know whether these com-
panies whose cases have been dispos-
ed of—these ten cases and eight
cases as referred by the Hon. Minis-
ter—during the period January-
February have paid any fees?

SHRI SHANTI BHUSHAN :
1 have no information that, in those
cases in which they did not appear
they were paid any fees. But may I
‘say one thing, namely, in one of the
| «cases of Arvo Industries, not the son-
in-law but the wife of the son-in-law,
namely, the daughter of Shri Gokhale,
Mrs. Sunanda Bhandare, had flled a
‘vakalathnama. This case was filed in
New Delhi in September, 1975, but
. was transferred to Bombay because
. of the constitution of the bench at

Bombay. However, she did not appear
at Bombay. .

1178 LS—2.
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SHRI K. SURYANARAYANA: I
want to know whether there is any
rule that the meetings should not be
held at places other than Delhi, whe-
ther the previous Government had me
right to hold such meetings in Bom-
bay or elsewhere.

SHRI SHANTI BHUSHAN: No, Sir,
The meetings could be held in Bom-

bay by the Company Law Board
Benches.
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SHRI SHYAMNANDAN MISHRA :
May we know what is the average
number of meetings held every month
and what was the number of meet-
ings held particularly in the month’ of
February and what were the import-
ant items transacted by the Board dur-
ing the month of February?

ot mfen Waw : guE R ¥ A-
g geeg A Afew &T™ a4 * IA-
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Constitution of Rail India Technical
and Economic Services

*324. SHRI R. KOLANTHAIVELU:
Will the Minister of RAILWAYS be
pleased to state:

(a) the position regarding the orga-
pisation and constitution of the Rail
India Technical and Economic Ser-
wvices; and

(b) the achievements made by the
organisation so far?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE : (a)
and (b). Rail India Technical and
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Economic Services Ltd. (in short
RITES), with its headquarter. regis-
tered at New Delhi, is a public sector
undertaking under the administrative
control of the Ministry of Railways.
The present authorised share capital
of the Company is Rs. 1 crore and
the subscribed share capital of the
Company is Rs. 10 lakhs. The Com-
pany is managed by a full time
Managing Director and two full time
functional Directors. The Chairman,
Railway Board is part time Chairman
of the Company and there are three
more part time Directors on the Com-
pany's Board of Management.

2 This Company was set up in 1974
to cater to the considerable demand
primarily outside India, for consul-
tancy services ‘n all fields of railway
construction, operation gnd manage-
ment.

3. Rail India Technical and Fcono-
mic Services Ltd. have successfully
completed abroad the following pro-
jects : —

(i) Feasibility-cum-cost study
together with economic study
of three new lines in Syria
(450 Kms.).

(ii) Preliminary feasibility-cum-
cost study for a new line in
Iran (325 kms.)

(iii) System study of the Ghana
Railways for improving main-
tenance standards of the roll-
ing stock in particular and
the railway system in gene-
ral,

4. The Company has currently the
following foreign assignments in
hand: —

(i) Deputation of expert per-
sonne] in the various disciplines of
railway working to the Zairian
National Railway, including provi-
sion of back-up services from the
Home Offices.

(ii) Provision of consultancy on
strengthening and rehabilitation of
the 474 wms. 1m_1¢ Manila-Legaspi
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line of the Philippine National Raijl-
way system. (Asian Development
Bank aided Project).

(iii) Provision of consultancy on
the setting up of training facilities
and for improvement in the main-
tenance of rolling stock and diesel
locomotives on the Ghana Railway.

(iv) Provision of consultancy for
study of the existing net-work for
formulation of short and long term
solution in reference to gauge con-
version and/or construction of new
lines in Standard Gauge for the
Nigerian Railway Corporation.

5. The Company is also handling
the following assignments within the
country: —

(i) Survey for a road-bridge
across the river Brahmputra.

(ii) Optimisation of transport of
fertilisers and raw-materials there-
for.

‘(iii) Consultancy for close loop
railway service for a Super Thermal
Power Plant in East India.

(iv) Consultancy regarding rail-
way facilities for a major Steel Plant
in South India.

(v) Consultancy for Inland Water
Transport in the North-Eastern Re-
gion of India.

6. A dividend of 12 per cent was
declared by the Company for its
operation in 1976. It is expected to
make a sizeable profit this year also.

High Priority for Guruvayoor.
Kuttipuram Raillway Line

®325. SHRI K. A. RAJAN: Will

the Minister of RAIL,
to state: of ILWAYS be pleased

(a) whether Government propose
to give high priority for const]:ucf:?on
of Gumvayoor.Kuttipuram Railway
In Kerala State; and

(b) it not, the reasons therefor?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

- (a) and (b). A Preliminary Engineer-

ing-cum-Traffic Survey has been
carried out for the rail link from
Kuttipuram to Trichur via Guruva-
yoor. The *proposed line will be 60
Kms. long and is estimated to cost
about Rs. 11 crores yielding a financial
return of 1.4 per cent. A decision
regarding construction of the line will
be taken after the examination of the
reports is completed and would depend
upon the availability of resources.

Looting of Passengers of Triveni
Express

*326. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government's atten-
tion has been drawn to the reported
looting of passengers of Triveni Ex-
press near Atrampur Station on 8th
June, 1977; :

(b) if so, the details thereof; and

(c) the measures Government pro-
pose to take in future to step up
security of travelling passengers?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Yes. An armed robbery
took place in 70 Dn. Lucknow-iZhopan
express on 8-8-77. While it was passing
between Railway Stations Lal Gopal-
ganj and Ram Chaura Road, three
miscreants looted six passengers and
threw two boxes, one attache ase and
a brief case from second class cvach
No. 9068. When resisted by passengers.
they injured two passengers with knife
while another passenger was shot
at with a countrymade pistol injuring
him in the arm. The miscreants lcose.
ned the hosepipe stopper and managed
to jump out when the train slowed
down due to drop in vacuum. Two of
the injured were admitted into hospiial.
Clues collected were follewed up and
two accused persons (1) Muktar
Ahmed, s/0 Shahzad Hussain, (2) Abul
Hussain, s|o. Bashir Ahmed, both
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‘residents of Kasba Lal Gopalganj, Statement

P.S. Nawabganj, District Allahabad

‘were arrested. They admitted this For foreign tourists as well as

‘crime und 40 sarees and some clothes
“were recovered. Another person
Mohiuddin alias Altu, resident of Lai
‘Gopalganj was subsequently arrested
and a looted wrist watch and a coun-
iry made pistol were recovered from
him. The total value of property
stolen is about Rs. 15,000/~ out of which
property worth gbout Rs. 4627/- and
one wrist watch hus already been
recovered. A case has been registered
by GRP, Allahabad wunder Section
394/412 IPC. The case is still under
investigation. Al] the three accused
have been sent to jail

(c) Maintenance of law and order
being a State subject, protection of
passengers und their personal belong-
ings js the responsibility of the State
Government. The Railway Ministry
have requested the State Governments
to intensify patrolling and they have
taken necessary steps to control such
crime by escorting important trains
at night, posting of regular patrols at
station platforms and waiting halls and
keeping surveillance over criminals.

Specia] Section for Tourists

*327. SHRI SARAT KAR: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is any proposal
in his Ministry to open a special sec-
tion for touristy and make Indian
railways tourist-oriented; and

(b) what steps have been initiated
to attract foreign tourists?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No, Sir.

(b) A Statement showing the steps
taken to attract foreign tourists 's
taid on the table of the Sabha.

Indians residing abroad, g scheme of
Indrail Pass tickets has been intre-
duced w.ef. 1-6-77 permitting un-
limited travel on Indian Railways
within the period of wvaliditv, These
tickets are issued for validity periods
ranging from 7 days to 90 days and
the fares are as follows:—

Fares (o U.S.D>llars)

Period of Air- First Second
Validiry. cndi- Class/ Clasa
tioned A.C.
class Chair
Car

7 days . 70 35 12
1§ days 100 so 17
21 days 125 63 a1
3o day. . . 150 75 25
~ 0 dey. 220 110 37
93 dann . . 260 130 45

Childeren between 3-12 years pay nalf
th: fare rounded off to the nesrest doilar.
2. These tickets are being sold only
to foreign nationals as well as Indians
residing abroad holding valid pass-
ports. Payment has to be made in
foreign exchange. The tickets are
available for sale at the following
places:—
(1) Railway Tourist Quide, Wes-
tern Railway, Churchgate, Bombay.

(2) Railway Tourist Guide, Cen-
tral Railway, Bombay V.T.

(3)) Railway Tourist Guide,
Eastern Railway, Fairlie Place,
Calcutta.

(4) Central Reservation Office,

South Eastern Railway, Esplanade
Mansions, Calcutta.

(5) Central Reservation Office,
Southern Railway, Madrag Central,
Madrus. ’

(8) Railway Tourist Guide,
Northern Railway, Baroda House,
New Delhi.

-



41 Written Answers

Besides, they can also be sold by
recognised Railway Travel Agents
holding restricted money changer’s
licence from Reserve Bank of India.

3. “INDRAIL PASS” entitles the
holder to travel within the period of
validity for all trains, including Raj-
dhani Express trains, as and when he
likes. No separate charge is payable
for meals on Rajdhani Express trains
ag Rajdhani fare is inclugive of meal
charges. Besides, no sleeper sur-
charge, supplementary charge for
travel by Superfast trains or reser-
vation fees payable by holderg of
“INDRAIL PASS"”. The period of
validity is reckoned from the date of
commencement of first journey and
upto the mid-night of the date on
which the wvalidity expires. No re-
fund of fares on partially used “IND-
RAIL PASS" or for travel in lower
class of accommodation is permis-
sible.

4. Payment in railway offices for
purpose of Indrail Pass is accepted in
U.S. Dollars or Pound Sterling only
For other foreign currencies. the tou-
rist has to encash the requisite amount
into rupees with an authorised dealer
and then pay in rupees alongwith
“FEncashment Certificate”.

5. Foreign tourists are permitted to
make advance reservation upto one
Yyear before the date of departure of
the train as against six months per-
mitted to other passengers. Quolas
have been earmarked for foreign tou-
rists at important stations on sclccted
trains. Railway Tourist Guides have

posted at Bombay V.T., Church-
gate (Bombay), Fairlie Place (Cal-
cutta), Baroda House (New Delh{) and
Kathgodam station for giving guidance
1o tourists. Besides. instructions have
been given for accommodating foreign
tourists against wunutilised H.O.R.
quota, wherever feasible. The afore-
said facilities are algso extended fo non-

Esident Indians paying in foreign ex-
ange.
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6. Apart from using railway chan-
nels, recognised tourist agents of Rail-
ways have the option of sending reply-
paid telegrams direct to the concermned
Reservation Offices uptv one :rear i1n
advance for reservation of foreign
tourists groups. Only the total num-
ber of berths/seats required and the
ticket numbers need be given in this
telegram, which must be replied by
reservation offices within 48 hours of
the receipt. Details of the names,
nationality, etc. of the individual tou-
rists can be advised upto 10 days be-
fore commencement of the journey.

India Tobacco Company Limited

*328. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether he is aware of the
fact that India Tobacco Co. Ltd. (for-
merly known ag Imperial Tobacco Co.
Ltd.—a British controlled company)
have cantrol through backdoor finan-
ces in the following companies:—

(i) Mimec India Private Limited
(ii) CPA (iii) Sumit Investment In-
dia (iv) Delhi Enterpriseg (v) Card
Board Container Making Co. (vi) Ni-
lambur Plant and Trollers Co. and
(vii) Summit Films; and

(b) whether the erstwhile Prime
Minister reversed her own findings
relating to registration of all inter-
connected companies owned/control-
led by India Tobacco Co. Ltd. and
Wazir Sultan Co, Ltd.?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) (i) Nil-
ambur Plant and Trollers Co. and
Summi¢ Films named in part (a)
of the question do not appear to be
joint stock companies under the Com-
panies Act and npo information is
available about these two concerns.

(i) IT.C. Ltd. (formerly India
Tobacco Co Ltd.) holds 17,500 sharcs
out of a total of 105,000 ordinary
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shares of Rs. 10/~ each of Mimec Indiu
Privalte Ltd. There are no common
directors on the Board of the two com-
panies. The undertakings are not,
therefore, interconnected with each
other in terms of Section 2(g) of the
MRTP Act from the poifit of view
of control over equity or management.
The companies are also not under
the same management within the pur-
view of Section 370(1B) of the Com-
panies Act, 1956.

(iii) CPA referred to in the question
is presumed to be the same as CPA
Consultancy Services Private Ltd.
This company was appointed as Re-
gistrars and Share Transfer Agents of
IT.C. Ltd. in April 1976 for a period
of 5 years. The two companies are
neither interconnected nor under the
same mmnagement,

(iv) The remaining three companies
whose correct names appetr to be (i)
Delhi Enterprises Private Ltd.. (ii)
Summit Investment Private Ltd. and
(iii) Cardboard Containers Ltd. are
also not found to be either intercon-
nected or under the same manage-
ment,

(v) Loans given tp bodies corporate
which are not under the same manage-
ment in terms of Section 370(IB) of
the Companies Act; 1856 are not
required to be disclosed in the balance
sheets. As such information in this
regard is not available. [ ]

(b) It is presumed that the refe-
rence to registration made in part (b)
of the question relates to Section 26
of the MRTP Act. No finding was
given by the erstwhile Prime Minister
in this matter in respect of the com-
panies mentioned in the question and
hence there was no occasion for re-
versal of findings.

Anti-Socia] Elements Active in
Railways

+330. SHRI M. RAM GOPAL RED-
DY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news
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item published in ‘Financial Express’
of 18th May, 1977 under caption
Anti-sccial elements again active in
Railways: and

(b) if go, the “reaction of Govern-
ment thereon?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). It is true that the inci-
dents mentioned have occurred. All
the cases have been registered by the
Police and they are under their in-
vestigation. Police Vigilance has been
tightened.

Customer-Oriented Scheme for
Booking of Goods

*331. SHRI D. B. CHANDRA
GOWDA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether Northern Railway has
introduced a new customer-oriented
scheme under which easier booking
and elimination of delays in the move.
ment of goods have been made

possible; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):

(a) Yes, Sir.

(b) In October, 1976 the Northern
Railway introduced a new rationalised
scheme for clearance of “smalls” tra-
ffice (less than a wagon load) from
12 selected stations (since increased
to 18) to 74 selected stations on Indian
Railways (now increased to 80 sta-
tions). Under the scheme, sealed vans
are made from all these 18 stations
directly on the day the goods are ac-
cepted to any of the other 79 stations,
irrespective of the minimum weight
condition prescribeq for formation of
through sealed vans. Such vans are
despatched by nominated super ex-
press goods trains,
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Selection Committee for Il ang IV
Grade Posts in North-Eastern
Rallway

*332. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is a Selection
Commitiee to select persons for III
and IV grade posts in North-Eastern
Railway; and

(b) if so, the composition of the
Committee?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Appointment to Class III on the
N.E, Railway js through Railway Ser-
vice Commission, Muzaffarpur, Class
IV vacancies are normally filled by
screening serving Casual Labour by a
committee of officers.

(b) The Railway Service Commis-
sion consists of a Chairman and a
Member Secretary, The latter post is
vacant at present.

Conversion of Rupsa-Talband Narrow
Gauge Line into Broad Gauge Line

*335. SHRI S. KUNDU: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any fresh survey has
been undertaken to convert into
broad gauge the Rupsa-Talband
narrow gauge line in the South-
Eastern Railway:

(b) if so, when and when will the
survey be completed; and

(c) whether any steps have bean
taken in the recent past for improv-
ing the condition of running of goods
and passenger trains in this line, if
50, details thereof?

-~ THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
{a) and (b). A survey for the gauge
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convergion of Rupsa-Talband narrow
gauge line to broad gauge was com-
pleted jn 1972-73.

(c) The Government of Orissa have
been requested to furnish detajls of
the industries proposed to be set up by
them and other development schemes
for exploitation of forest and mineral
resqurces in the area served by the
line. A Jecision regarding further in-
vestments on the line will be taken
after these details are furnished by
them, and a fresh assessment of the
project is made.

Selection of Apprentices through
Special Class Railway Apprentices
Examination

*336. SHRI P. THIAGARAJAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) the number of apprentices
selected every year from 1974 to 1977
on the basis of the special class Rail-
way Apprentices examination; and

(b) the number who completed the
courses successfully from each batch of
recruitg from 1974 to date?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
@#2) The number of Special Class Ap-
prenticeg recruited on the basic of the
Examinations held quring 1974 to 1977
is as under:—

(1) 1974 . , . . 17
(2) 1975 . . . B 23

-

(3) 1976 . . . . 10
(a) 1977 . B . Selections
have no
hl';:ﬂcnm
\ R Ursl.
It Is in

tended ™

take 19
candidates.

(b) None of the above mentioned
Special Class Apprentices has so far
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eompleteg 4 years' apprenticeship as
they joined in February, 1975 onwards,

Practice of obtaining Signatures or
Thumb Impression of Voters in
- Elections

*339. SHRIMATI PARVATHI KRI-
BHNAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
ke pleaseq to state:

(a) whether Government are exa-
mining the proposal for re-introducing
she practice of obtaining the signature
or thumb impression of the voter on
she counterfoil of the ballot paper;

(b) if so, the details thereo!; and

(¢) what other measures are being
sontemplated in order to make the
election abseolutely free and fair?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). The question hag come up
for consideration before Government.
No decision has yet been taken in
She matter,

(c) Steps required for improving
the election machinary will be exa-
mined by Government as part of the
Electoral Reforms under considera-
tion. :

L
4

Ourbing all Trade Tnion Rights by
the Management of FCI, Durgapur

*340. SHRI R. P. DAS: Will the
Minister of PETROLEUM AND
OCHEMICALS AND FERTILIZERS be
pleased to state: /

(a) whether attention of Govern-
ment has been drawn to the fact that
the management of Fertilizer Corpo-
ration of India, Durgapur Unit is in-
dulging In excesses for curbing all
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trade union rights of the
class; ang

working

(b) if so, whether Government
have copducted any enquiry_into the
allegation made by the FCI Ewm-
ployees’ Union, Durgapur?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) There is no evidence to suggest
that the management of Durgapur
pnit is indulging in excesses for curb-
ing trade union rights of the working
class.

(b) Does not arise,

Steps to improve Working of Oil
Companies

*341. SHRI K. LAKKAPPA: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether his Ministry is taking
any steps to improve efficiency and
to effect economy in the working of
oil companies; and

(b) if so, the facts thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N. BAHUGUNA):
(a) and (b), The Ministry has got
studieg carries out in subjects such as
crude optimisation, improvement . in
product pattern, integration of facili-
ties, coordination in transport
arrangements of crude oil imports and
coasta] movements and refinery fuel
and loss and optimisation in tlre use
of equipment and installations by re-
duction in down time. The results of
these studies were passed on to the
oil companijes and in severa]l cases
economies have been effected and effi-
ciency has been improveg as a result
of the implementation of the recom-
mendationg contained in them. Such
steps are taken on a continuing basis
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Ascommodations taken on Rent by
certain Undertakings

*342 SHRI K. SURYANARAYANA:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether any guidelines have
pbeen laid down by his Ministry for
taking accommodation on rent for
efficc and godown purposes by the
Public Undertakings under his Min-
istry in the capital, if so, what;

(b) whether some of the Under-
sakings like I.D.P.L, anqd National
Fertilizers Limited have taken accom-
modation on exorbitant rent, if s0,
the manner in which the rent was
negotiated and at what level; the
period of lease and advance rent paid
for each flat or flats;

(c) the difficulties which lay in the
way of these undertakings taking ac-
sommodation in the D.D.A. Commer-
cial Complex in Nehru place or other
D.D.A. Complexes in the capital; and

(d) the action being taken now to
get the rent rationalised ang explore
the possibility of getting D.D.A. ac-
sommodation at cheaper rates?

THE MINISTER OF PEROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) No, Sir.

(b) No, Sir, The rents being paid
by the public sector undertakings
under thigs Ministry for their accom-

modation in Delhj are not considered
exorbitent.

(¢) Two public sector undertakings
under this Ministry viz, Fertilizer
Corporation of India and National
Fertilizers Ltd., are already in DDA-
sanctioned commercial complexes.
Others had taken accommodation In
ﬁher areas and are continuing in

0Se premises either because suitable
and adequate accommodation was not

ASADHA 14, 1889 (SAKA)

Written Answers 1 <o

readily available at the appropriate
time in DDA complexes, or because
the accommodation at present occu-
pied by them—is cheaper, or because
some of them have only small liaison
offices in Delhi.

(d) Does not arise.

Inter Ministerial Committee on-
Utilisation of Bombay High

2527. SHRI K. MALLANNA: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to gtate:

(a) whether there is any proposal
under the consideration of Govern-
ment for getting up of Inter-Ministe-
rial Committee to prepare a plan for
transportation and utilisation of large
quantities of additional natural gas
that would be produced in the Bom-
bay High Offshore areas and other
regions; ang

(b) if so. the main features thereof?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b), The question of the optimal uti-
lisation of the crude 0il and associated
gas of the Bombay High field has been
under Government’yg consideration
right from the time the discovery was
known to be of commercial signifi-
cance. In February, 1975, Govern-
ment appointeq a Working Group
consisting of experts and representa-
tives of the industry to recommend
measures for the optimal utilisation
of the Bombay High oil and gas. While
the recommendationg of the Working
Group were under examination, re-
presentations were received from the
Government of Maharashtra and Gov-
ernment of Gujarat concerning certain
aspects of the_utilisation of the asso-
ciated gas from Bombay High. The
entire matter has been discusseq at a
serieg of inter-ministerial meetings as
also with the Chief Ministers of Guja-
rat and Maharashtra and a decision
taken thereafter on techno-economic
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considerations that pipelines should be
laid for the transport of oil and asso-
ciated gas from the Bombay High field
to Trombay via Uran, where g shore
terminal would be established. The
associated gas would be frac-
tionated and the liquified petroleum
gag extracted from it and supplied to
the consumers. The heavier fractions
would be mixed with crude stream
and the lighter fractions used for fer-
tilizer manufacture. The possibility
of utilising the lighter fractions jn the
short run for power generation until
new fertilizer units are commissioned
i also under consideration.

2. To monitor the sanction and im-
plementation of the new projects aris-
ing out of the utilisation of the Bom-
‘bay High associated gas, a Special
Inter Ministerial Committee has been
constituted, The Specia] Committee
would consist of Secretarieg of the
Ministry of Petroleum, Ministry of
Chemicals and Fertilizers, Ministry of
Energyv, Department of Expenditure,
Planning Commission ang others,

3. The Government have also decid-
ed that feasibility studies should be
initiated for transporting free gas
from the South Bassein field to Guja-
rat through an appropriate pipeline
system,

TN AW A wITHTA & T QAT

2528. = gyCIw : w7 93w
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(w) afx g, aY ga® fag g
wfawifat & fasg wa aw s #
aren 9 wqr FrdaTgr & Jrad ?

q 2ifen, Tatow gt gdoe A
(Rt et o agyer) (). ().
18-10 faaat, 1976 1 xAH W-
graraT # owagd asi g€ 1 o-
wrar ¥ wX faardt ¥ osfaw oy
T WIGATATHT & FTET AT JTH & qTAT
FHIAUET G & o0 fowmer @

AT AFT | WIGTATT F e § qfoorm
e gt & AE TAg ® amer

Tazag 2.9 fufega #io & &
gtel & e TOAN MeaE N
T 1976-77 % 7 2, 882 fufa-
ga #1o za w1 aTvafaw JevEA AT
qr | Faifs FON WgawTET * INT-
1 N @ wifes =H FN oA
wgawrar # wfafos amfer o
F1 ATE ¥y i gra qu e
T 9t fyaer arerfes sofew aw
1 IR ¢ & xwzAg 0, 83 fafq-
77 Mo Z7 IMTIA M WA 0. 841
fafqas dre za ar | vy & ¥ g
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faqy sfrsmt ®r 5 s F &0
T Q& Frw,TqT &7 et gem i
w% wfafor fedy gs< A afx
waar gifr  wEAwrer sfreEt W
g gt @ | 73 "%z wawrioa zaf
& qftormersy wmar @1 W gAwT
grrg maawrar & fedr wifae &
QA AT GHEAGEAT F TN
agl 9

3. TFfr-IqE efrE
FrAwW W7 ¥ i faerdy sag A
Afrfewsr w73 & fag 3T 9T =@
qerx afsy =7 ¥ fgax w3 W@y
t 4

Broad Gauge Ling on Latur-Pandhar-
pur.Miraj Track

2529. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Maharashtra Gov-
ernment has urged upon the construc-
tion of broad gauge railway on Latur-
Pandharpur-Miraj track;

(b) if so, when; and

(c) whether the Central Govern-
ment have accepted the Maharashtra
Government’s request?

THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE):
(a) Yes.

(b) Since 1960.

(c) Surveys have been carried out
for the conversion of Miraj-Pandhar-
pur-Kurduwadi-Latur Narrow Gauge
line into Broag Gauge. It has, hogw-
ever, not been possible to take up the
project on account of paucity of funds.
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Setting up of Traction Equipment
Plant by Railways at Nasik

2532. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is a proposal to
establish traction equipment plant by
the Railways at Nasik in Maharashtra
State;

(b) if so, details of the proposel
and the time schedule for execution;

(c) whether the Maharashtra State
have made proposals for construction
of new lines/improvemeny of existing
lines in the States; angd

(@) if so, the details of the pro-
posals and reaction of Government
thereto?

THE MINISTER OF RAILWAYS
(PROF., MADHU DANDAVATE):
(a) It has been decided to set up a
“Traction Motor Rewinding/Heavy Re-
pair Workshop for Electric Rolling
Stock’ at Nasik Road in Maharashtra;

(b) The Project, which is estimated
to cost about Rs. 3.87 crores, is ex-
pected to be completeq by 1980. The
workshop will employ about 500 men
and shall rewind|repair 30 traction
motors per month.

(c) and (d). The new railway lines
recommended by the Government of
Maharashtra from time to time are:

1. Apta-Kharpada-Dsgaon-Goa.

2. Sholapur-Osmanabad- Beed-Paithan-
Aurangabad-Chalisgaon and Dhulia to
Nardhana.

p.ﬂ.l 'Hh:lhlh-MhD-Alhplul Guru-
i-Surajgarh-Bhamr to join to
Gidam Jagdapur B.G. lway Ilne

a. Kalumna Khaparkheda (Ra.i;wsy
Siding).

.. Kurla-Panvel (Part of Kurla
Karijat).

6. Miraj-Pandharpur-Barsi-Latur Sce-
tion Coversion from Narrow Gauge to-
Broad Gauge.

b:d' Latur-Parli-Vaijanath via Nomina-

8. Adilabad-Chanda via Ghugus.
9. Kolhapur-Ratnagiri.

10. Karad-Chaplun.

11. Darwha-Pusad.

12. Badnera-Amravati-Narkhed.
13. Khamgaon-Jalna via Chikhli.
14. Chimur-Umrer.

15. Gangakhed to Bodhan and Nanded
to Latur way line.

16. Maomad-Malegaon-Dhulia Nar-
dhana.

17. Kurduwadi-Karmala-Nagar-Kar-
reala-Aurangsbad and Kmdwndn- Shig-
napur Railway line.

18. Ghugus to Sindola Railway line.
19. Kolhapur-Nagpur Rilway , line,

20. Bhimkund via Chanska Bori and
connect it either to Wani or Ghugus.

21. Diva-Bassein Railway line (Tarapur
Vangaon to Diva).

22. Bombay-Ahmednagar-Parli (Darya-
ot Relles Haer - .

23. Pune-Nasik Railway line,
24. Nagpur-Ramtek-Kataniji.
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25. Nagpur-Ramtek-]Jabalpur.

26. Amravati-Achalpur-Dharni- Khand-
[ wa
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7. Extension of a 33 Km. BG rail
link from Latur to Latur Road at an
estimated cost of Rs. 5 crores. The

survey reports indicated the Project
to be unremunerative. Hence, it
has not been taken up,

[ 3 r.::.!'. Pandharpur to Lonand.

In view of financia] constraints,
only the following proposals are, at
present, under construction/considera-
tion:

TgAIT-wigor Twa =g wr Frmrber

1. The construction of 42 Km.
long rail link between Diva and
Bassein at the estimated cost of Rs.
1275 crores is in progress and is
expecteq to be completed by March
1980; .

2. The construction of 76 Km.
long new BG line from Chanaka to
Wanij at an estimated cost of Rs, 5.3
crores is in progress. Target for
completion has yet been fixed; .

3. Construction of g 800 Km. long
new BG line from Apta to Manga-
lore at an estimated cost of about
Rs. 250 crores. A final locatign sur-
vey and a traffic survey for Apta-
Dasgaon section have been comple-
ted and a final location survey from
Dasgaon to Ratnagiri with spot
checks on earlier surveyg from
Ratnagiri to Mangalore ig in pro-
gress;

4. Construction of a 40 Km. long
line from Roha to Murug (Janjira)
on Apta-Dasgaon Route at an esti-
mated cost of Rs. 5 crores. The sur-.
vey showed that the Project js un-
remunerative and as such hag not
been taken up;

5. Construction of an 80 Km. long
new BG line from Wardha to Katol
at an estimated cost of Rs. 12 crores.
The survey has been completed and
the report js under examination;

6. Construction of 5 %0 Km. long
new BG line from Adilabag to
‘Ghugus at an estimated cost of Rs.
15 crores. The survey hag been

completed und the re de
wonsideration; port is under

2533.  MANTE wTTo WA
1 W HAY qE ¥ Y FAT &Y
fr :

() Toagr-agw @Y Ardw W+
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(w) =7 =y FréA "awr famtor
W N A¥ QO N W ?

Ta wAt ( Wo wy TvEwA ) :
(%) & (7). TeTR & -IgW
™ A0 =y wréx & fad wr Aa-
ooy Ag fwar mar § W gEw fmior
ne &1 7 g o s @
21

Revenue from Goa, Daman and Dia in
respect of Petrol Base

2534. SHRI EDUARDO FALEIRO:
Will the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state the annual income to
the Central Exchequer separately from
Goa. Daman and Diu in respect of
petrol tax?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): During
the vear 1976-77 the total duty realisa-
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tion on sale of petrol in Goa, Daman
and Diy is given below:

(Rupees Lakhs)

(Apprvx.)
Goa . . . 20736
Daman . - 3-61
Diu . . (Neg:igible)
TorAL 210097

Special Traing run at the time of
Visit of R.S.S, Leader

2535. SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleased

%o state:

(a) whether two special trains wera
run to Ernakulam in Olavakkot Divi-
gion (Kerala) during the visit of
R.S.S. leader Mr, Deoras in May; and

(b) if so, the conditiong laid down
to run the special trains and the
amount remitted by the concerned

people?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes.

(b) These specials were run on rail-
way convenience to clear the extra
rush of passengers. A total of
Rs. 26,861.45 was realised from the pas-
sengers through sale of tickets.

Shivpuri-Gwallor Line declared as
Uneconomic Line

2536. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government propose
to review the report of the Comrit~
tee appointed by Government som>
decades ago for declaring a particular
railway line as un-economic;

JULY 5, 1977
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(b) if so, -whether Shivpuri-
Gwalior narrow-gauge line is one of
them which was then declared g un-
economic line; and

(¢) if not. whether Government
propose to restore the Shjvpuri-
Gwalior railway line by converting
it into broad gauge in view of the
heavy inflow of passenger traffic on
this line?

.,THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (¢). It is not proposed to review
the Report of the Uneconomic Branch
Lines Committee, 1969 as such, but the
performance and functioning of uneco-
nomic railway lines are subjected to
review from time to time. Gwalior-
Shivpuri line which is one cof the
branch lines declared ag uneconomic,
has been closed for traffic with effect
from 1-8-1975. There is no proposal at
present either to restore this line or to
convert it into Broad-gauge.

TATE T & fag w o ¥ are Y FoEEwaAT
2537. &y AT WwT: | wOr

9 3ifean aa Tvmaw ot e we
o A N Fw ¥4 fr
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- Absorption of Emergency Commission-
ed Officers in R.P.F. and G.E.P.
2538. SHRI K, PRADHANTI: Will the

Minister of RAILWAYS be
state. pleased to

(a) the number of Emergency Cum-
Mmissioned Officers who have been
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absorbed in the R.P.F. and G.R.P

Cadres separately;

(b) whether there is any proposal
under Government's consideration to
absorb more Emergency Commis-
sioned Officerg in R.P.F. and GR.P.
cadres; and

(e) if so, the details thereof?

THE MINISTER FOR RAILWAYS
(PROF. MADHU DANDAVATE); (a)
23 released Emergency Commissioned
Officers have been recruited in Group
‘B' posts in the Railway Protection
Force. Ag recruiiment to the Govern-
ment Railway Police is made by the
State Governments, the Ministry of
Railways have no information regard-
ing the number of released Emergency
Commissioned Officers recruited in that
cadre,

(b) No, so far as Railway Protection
Force is concerned.

(¢) Does not arise.

Representation regarding Corraption
in the Sindri Modernisation Project

2539. SHRI A, K. ROY: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be pleas-
ed to state; .

(a) whether the representation dated
the 16th April, 1977 by Shri Hari Ram
Upadhayay, the representative of the
Fertilizers Corporation Kamgar Union
regarding rampant corruption by the
officers causing loss of lakhs of rupees
in the matter of Sindri Modernisation
Project has been received; and

(b) if so. the action taken by the
Government or proposed to bg fak:m
to eliminate these social evils?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). A representation dated 2-4-1977
(and noi 16-4-1977) was received from
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Shri Hari Ram Upadhayay. The repre-
sentation contained general allegations
of corruption against Officers of Sindri
Unit of FCI but there were no specific
sullegations. Facts are being verified
to the extent possible,

Sanction of Gas Connections in Delki

2540. SHRI RAM KANWAR BERWA.
Will the Minister of' PETROLEUM -
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the number of persons register-
ed for cooking gas connections with
various Indane Gas Agencies in
Delhi during the year 1972-1973;

(b) the number out of them who

have since been provided with the gas
connections; and

(c) the date by which the persons
on the waiting list will be provided
with gas connections?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FHRTILIZERS
(SHRI H. N, BAHUGUNA): (a) During
the vear 1972-73, the total number of
persons who registered for cooking gas
connectiong with various Indane Gas
Agencies in Delhi was 30.433.

(b) Out of the above number, orly

414 persons are still on the waiting
ist.

(c) New Gas connection can be re-
leased to those on the waiting list only

when  additional product becomes
available.

6 w9 7Tyt 7 fafem & fag awt & @127
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Election to Parliament and Legislative
Assemblies

2543. SHR]I DHARAM VIR VASISHT,;
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state the number of sets contested
by each all India recognised political
party in (i) the Parliamentary poll
held in March, 1977 (ii) State Assem-
blies polls held in June, 1977 and (iii)
the polls in the Centrally administered
areas held in June, 1977, together with
the percentage of valid votes polled
by each all India recognised party and
regional parties recognised in States?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): The information
is being collected from the Election
Commission and will be laid on the
Table of the House.

Abolition of Standing Voluntary help
Committee and Committee for Social
Reforms

2544. PROF. P. G, MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a} whether Governmen; have re-
cently dissolved the Standing Volun-
tary Help Committee and the Commit-
tee for Socia] Reforms on the Rail-
ways;

(b) if s0, the reasons therefor;

(c¢) whether any useful and con-
crete work was done by the gaid two
Committees during their existence and
if s0, main indicationg therent; and

(d) the total duration of the said
Committees, their personnel, the ex-
penses incurred by both the Commiit-
tees during their existence and the
special privileges, if any enjoyed by
the members of these two so-called
white elephants in the Railways?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes.
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(b) The Government while review-
ing the tenure of the Committees de-
cided to dissolve them.

(c) The work done by these Commit-
tees was mostly a mere duplication of
the work done by different departments
of the railways.

(d) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-620/17). -
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Representation regarding Payment of
Royalty on Crude from Gujarat

2546. SHRI AHMED M. PATEL. Wil
_ the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state.

(a) since when representation of
Government of Gujarat [or increase
in royalty on crude is pending with
* the Certra] Government; angy

(b) when a decision g }i
. taken? ig iikeiy to be

THE MINISTER OF PETROLE
'CHEMICALS AND FE RTILl:g;Ig
‘(SHRI H. N. BAHUGUNA): (a) and
'(b). The Government of Gujarat re-
. bresented for g further increase In the
; Tate of royalty on Crude Oil in May
-1977. The rate of royalty on crude ofl
and Casing head condensate was en-
:;anced from Rs 15/- per tonne to
. ss_ 42/- per tonne with effect trom 8th
{ eptember, 1978, Under the provisiong
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of the Oilfields (Regulation and Deve-
lopment) Act, 1948 the rate of royalty
can be enhanced only once in four
years. The next revision upwards can-
not therefore be before B-8-1980.

Reinstatement of Workets of 1960
Strike ip Secunderabad Division
LAY,
2547. SHRI DINESH CHANDRA
JOARDER: Will the Minister of
RAILWAYS be pleaseqd to state:

(a) whether attention of Govern-
ment has been drawn to the fact that
out of 25 railway workers in Secunde-
rabad Division, 17 workers were taken
back in service in 1972 who participat-
ed in the 1960's strike of Central Gov-
ernment employees and reir aining 5
workers were left out in spite of the
fact that all of them had faced simi-

lar charges;
(b) if so, the reasons theveof; and

{c) the steps taken to take tiiem

back in gervice?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (¢). Out of those dismissed or re-
moved from service on Secunderabad
Division in connection with the 1960
strike, it was decided to take back all
except five who had serious charges
against them. Out of those, one has
since expired leaving four still out of
service. Il is not proposed to re-open
their cases.

Creation of a Fertilizer Complex
around Bombay

2548, SHRI SAMAR MUKHERIJEE:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have de-
cided to create a fertilizer comple~
around Bombay based on natural gas
from the Bombay High anq North
Bassein oil flelds;

(b) if so, what will be the quantity
of availability of gas from Bombay
High and North Bassein; o
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(c) whether there is any scope for
setting up not only more fertilize:
plants but also petro-chemical units;
and

(d) if so, the details thereo!?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 H. N. BAHUGUNA): (a) and
(b). The quantity of the associated
gas expected to be available from the
fields of Bombay High and North Bas-
sein at an optimum level of production
is likely to be of the order of about 4
million cubic metres per day. It is
proposed to set up additional fertilizer
capacity based on Bombay High Gas
taking into account the fact that the
most profitable utilisation of gas is in
the manufacture of nitrogenous ferti-
lizers.

(c¢) and (d). Yes, Sir. Consultants
have been appointeq to study the
feasibility ang the desirability of set-
ting up a new petrochemical complex
based on the appropriate fractions of
the offshore associated gas. A decision
regarding the establishment of a petro.
chemical complex can be taken after

the consultant’s report is received and
studied.

Wheel setg supplied at Sobsidized
Rates by Durgapur Steel Plant

2549. SHRI ROBIN SEN: Wili the
Minister of RAILWAYS be pleased to
state;

(a) whether Government are aware
that while the Railways have been
importing about 26,000 wheel sets
every year at a cost of about Rs. 7
crore, the Durgapur Steel Plant has
been subsidising the railways every
year on the supplies by over Rs. 10
crore; and

(b) if g0, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
No. Durgapur Steel Plant has not
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been subsidising the Railways. The
price payable to the Steel Plants is
approved by the Government on the
basis of proposals submitted by the
Deptt. of Steel to the Cabinet,

(b) The question does not arise.

-

Non-Payment of Pay and Allowances
to Kbhalasis in Guntakal

2550. DR. SARADISH ROY: Will the
Minister of RAILWAYS be pleased to
state.

{a) whether Government are awarc
that in spite of the judgement of the
Andhra Pradesh High Court in favour
of Khalasis of Carriage and wagon
Department, Traffic Depurtment
Diesel Mechanical and Electrical Diesel
Loco Shed in Guntakal, the Khalaris
have not yet been pald, pay and allow-
ances in full for the period of termi-
nation of their services;

{b) whether Government have in-
structed the concerned authorities to
pay their dues; and

(c) if so, when?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):- (a)
The Andhra Pradegsh High Court in
their judgement had not referred to
payment of wages for the period the
petitioners were out of employmnent.

(b) and (c). Do not arise,

Supply of Bombay High Gas to
Gujarat State

2551. SHRI PRASANNBHAI MEH-
TA: Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleaseq to state:

(a) whether the Central Government
have decided to give a share of Bom-
bay High Gas to Gujarat State:
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(b) i so, the tota] amount of share
to be given to the State of Gujarat
from the Bombay High Gas;

(c) whether Government had taken
a decision to set up a pipeline to
carry some of the gas from Bombay
High to Gujarat to meet the require-
ments of the State;

(d) if so, when the pipeline is
likely to be laid; and

(e) the expenditure involveq .here-
. on?

THE MINISTER OF PLTROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(e). The question of the optima] utili-
sation of the crude oil and associated
gas of the Bombay High field has been
under Government'g consideration right
from the time the discovery was known
to be of commercial significance. In
February, 1975, Government appointed
a Working Group consisting of experls
angd representativeg of the industry to
recommend measures for the optimal
utilisation of the Bombay High oil and
gas. While the recommendations of
the Working Group were under exami-
nation, representations were received
from the Government of Maharashtra
and Government of Gujarat concern-
ing certain aspects of the utilisation of
the associated gas from Bombay High.
The entire matter has been discussed
at a series of inter-ministerial meetings
a8 also with the Chief Ministers of
Gujarat and Maharashtra and a deci-
sion taken thereafter on techno-econo-
mic considerationg that pipelines should
be laid for the transport of of] and
associated gas from the Bombay High
fleld to Trombay via Uran, where a
shore terminal would be established.
The associated gas would be fraction-
ated and the liquified petroleum gas
extracted from it and supplied to the
consumers. The heavier fractions
would be mixeq with crude stream ang
the ghter fractions used for fertililer
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manufacture. The possibility of utilis-
ing the lighter fractions in the short
run for power generation until new
fertilizer units are commissioned is
also under consideration.

2. To monitor the sanction and im-
plementation of the new projects aris-
ing out of the utilisation of the Bom-
bay High associated gas, a special
Inter-Ministerial Committee has been
constituted. The Special Committee
would consist of Secretaries of the
Ministry of Petroleum, Ministry of
Chemicals and Fertilizers, Ministry of
Energy, Department of Expenditure,
Planning Commission and others.

3. The Government have also decid-
ed that feasibility studies should be
initiated for transporting free jas from
the South Bassein field to Gujarat
through an appropriate pipeline sys-
tem.

Inuuence of Money in Election

2552. SHRI M. N. GOVINDAN
NAIR:

SHRI M. KALYANASUNDA-
RAM:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have given
any thought to the problem of money
power in elections; and :

“(b) if so, what concrete steps are
proposed to be taken to mininuse the
influence of money in elections?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
The question of reducing election ex-
penses wil] inter alia be examined as
part of the proposals for the reform
of the electoral law under ronsidera-
tion.
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Withdrawal of VIp Privileges

2554. SHRI G. Y. KRISHNAN: Wil
the Minister of RAILWAYS be pleased

to state;

(a) whether Raillway Minisiry has
taken stepg for economy in his Minis-
try by withdrawing some VIP privi-
leges ltke air eonditioned olasg travel,
official cars Tor privave use ang other
facilities: and

(b) ® g0 the delasils thareo(?

THME MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (3)
amd (b). Only efficers of J. A. Grade
ang above drawing Rs. 1879/- and
above are entitled now to trave: Air-
conditioned, while on duty. As regerds
use of official cars, they cannot be used
for private purposes, except o1 pay-
ment and that to®, . they sre net re-
q;;i.r.d for officia; p.rpOSEs at that
particular period of time.
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Marathe Committee Reports on Ferti-
lizer Prices

2555. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Marathe Coms*
mittee on ‘ertilizer prices has submit-
ted its report 1o Government;

(b) it so, it maln recommendations;

(c) how far these recommenda-
tions have been aci=pted; and

(d) whethey they have reco:ymend-
ed a system of retention prices of
various fertilizers?

THE MINISTBPR OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA) (a) The'
Commitiee on Fertilizer Prices, set up
under the Chamrmanship of Shr S. S
Marathe, have gubmitted Part I of the
Report rela¥ing to straight nitrcgenous
fertilizers. Part 11 of the R2port relst-
ing to phosphatic tertilizers 15 yet to lLe
submitied by the Committee.

(b) %o (d). For the purposes of pric-
ing. the Committee have secommended
that plants producing urea should be
grouped on the basis of vintage, tech-
nology, feedstock ete. and nave recom-
mended a retentiom price for each
group which wruld enable eael umit in
the group to earn 5 reasonable return
on investmeni provided fhey opecate
at 88 per cent of capaeity and with
ideal consumption efficiencies. In res-
pect of Ammonium Sulphate any Cal
eium Ammonium Nitrste, the Commmt-
tee have recommendeq retention prices
for individua] units. The Committee
have also recommended measures for
reduction in the eapital cost of fertili-
zer projeets with a view to reducing
co#t of production for future fertlizer
plants. The Report of thw Ceommittee
is under the considerstion of Jstvern-
ment.
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Re-Instatement of Temporary work-
men in Gu::tahl Division
2856. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether about one thcusand
railway temporary workmen were
retrenched one year ago in Guntakal
division; and

(b) whether they have sinte been
reinstated?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE)- (a)
76 Substitutes and 281 Casual latour-
ers on monthly rateg of pay as well as
734 Casual labourers on daily wages,
have been retrenched in Guniakal Divi-
sion in December 1576 du= to comple-
tion of works/reduction in the scope
of the works, etc.

(b) Out of the 76 sulLsttutes, 54
have been taken back so far. As and
when new works arc sanct:oned in the
area, others also will be reengaged 10
the extent feasible.
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Assistance Sought by IDPL to In-
crease Production of Drugs

2558. SHR] RAMANAND TIWARY:
Will he Minister of PETROLEUM,
CHEMICALS AND YERTILIZERS be
pleased to state:

« (a) whether the Indian Drugs and
Pharmaceuticals Limited has sought
assistance of Government to increase
the production of drugs in the country;
and

(b) if so, the decision of Govern-

ment thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). For increasing the praduction of
Drugs in the country 1.D.P L. had sub-
mitted the following expansicn schemes
and these have been approved by the
‘Government:—

(1) Expansion of the Synthetic
Drugs Plants, Hyderabad, invoiving
an investment »f Rs. 21.7) crores
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which woulg increuse the production
capacity from 1963 tonnes to 3886
tonnes.

(ii) Establishment of a Nizotina-
mide Plant in 3ihar iriolving an
estimated capital outlav of Rs 8.53
crores.

(iil) Establishment{ of a New For-
mulation Unit in Gurgasn. Haryana,
at an estimateq capital cost of
Rs. 6.83 crores.

(iv) Expansior of t}¢ Antibiotics
Plant Rishikesh, involving an invest-
ment of Rs. 15.31 ~rores.

Government have 1l:0 approved
I1D.Pl.'s proposals for investment fo
the extent of Rs. 32.64 lakhe in a com-
pany to be get up by the Pardesiya
Industria] Investment Corporation of
Uttar Pradesh for the manufazture of
drug formulations ajd for irvesiment
of Rs. 89.17 lakhs ‘n a company set up
by the Punjab Sta‘e Industrial Deve-
lopment Corporation for the manufac-
ture of Dextrose, Starch, Glucose etc.
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Election t0 Remaming State
Assemnblies

2568. SHRI KANWAR LAL
GUPTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

be pleased to state:

(a) whether there is amy proposal
to hold elechions before March, 1978 to
shose Amemblieg to which elections
were not held in Jene, 1977;

{b) whethar Goverament have
consulteq the coneermed Governments

im this regard; arnd

(e) if so, the reaction of the Gov-
eroments of those States thereio?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANT1 BHUSHAN): (a)
It is proposed to hold the election to
the Nagalang " Legislative Assembly
during 1977 after the mMORSOOR sea-
son. There is no proposal for hold-
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ing election to the Legislative As-
sembly of any other State before
March, 1878,

(b) No, Sir.
(c) Does not ariﬁe.

-

Fly Over-Bridge in Siliguri

2563 SHRI K. B. CHETTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
construction of a fly over-bridge in
Siliguri near old Railway Station is
under the consideration of Govern-
ment; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) Yes.

{b) The Government of West Ben-
gal have a proposal to econstruct a
fiy over-bridge near Siliguri Town
Railway Station in replacememt of
the existing level crossing and widen-
ing improvement to the approach
roads. Delails of the scheme are
still being worked out by the State
Gevernment. The broad features of
the tentative seheme were examined
by the Railway and the State Gov-

ernment were informed that &he
Railway have no objection to the
proposal.  Further communication

from the State Government is await-
ed

Railway Aceidents

2584. SHRI K. T. KOSALRAM:
Will the Minister of RAILWAYS be

pleased to state:

(a) the mumber of rallway aecidents
that took plase during the peried
from 18th March, 1976 to 17th March.
1977 together with the number of
persons who lost their Mves and who
were injured;
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(b) the number of railway acci-
dents that took place after 18th March,
1977 uptodate after the new Govern-
ment assumed power at the Centre
together with the number o persins
who lost their lives and who were in-
jured; and

(c) total compensation paid to the
victims to such rail accidents from 18th
March, 1978 to 17th March, 1977 and
after 18th March, 1977 separately?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The number of train
accidents in the categories of colli-
sions, derailment, level crossing acci-
dents and fires in trains durimg the
periods 18th March, 1976 to 1Tth
March, 1977 amd 18th March, 1977 to
1Yth June, 1977 and casualties in-
volved therwin are given below:—

18-3-76 t~  18-2-771n
17-3-77 17-6-77

1. N~ of train acci-
dents . . 783 222

7. Casualnicg

(a) Railway staff
, Killed

23 14
Inwured 133 44
(b) Passcng:rs
Killed 66 9
Injured 314 254
{c) Othars
Killed 57 30
I7jured 131 77

(e) Rs. 50,000 have beep reid te
the victimg of reil accidents from 18th
Mareh, 1978 & 17th Mareh, 1997 and
nil from 18th March, 1977 to 30th
June, 1977 under the Indian Rail-
ways Act, 1800.

The claims are preferred to the
Ad-ftoc Claime Commisgioners/Ex-
nlﬂct.o Claims Commissioners. On the
basis of the verdict given by
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court of Claims Commissioners pay-
ments are grranged by the Railway
Administration,

In the case of railway employees,
who were killed or injured in rail-
way accidents during 18th March,
1976 to 17th March, 1977, a sum of
Rs. 3,189,889 has been paid under the
Workmen's Compensation Act in a
few cases, while in other cases, the
matter is under examination,

So far as railway employees who
were killed in accidents after 18th
March, 1977 are concerned, their
cases are under examination.

.

MRTP Commission’s Enquiry against

Andhra Prabha Pvt, Ltd, Indian

Newspapers, Bombay and Indian
Express, Madurai

2565. SHRI K. RAMAMURTHY:
Will ‘the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the Government have
received the enquiry report of MRTP
Commispion with regard to the cases
of (i) considerable amount taken from
commercial banks, both advances and
deposite, having been utilised for
non.-newspaper business (ii) a sum of
Rupees 11 crores having been utilised
on purposes unrelated to newspaper
publication, by she Andhra Prabha
Private Lad, Vijayawada, mdian
Newspapers, Bombay (Pvt) L4, and
the Imdian Express, Madurai (Pvt.)
Lad., referred umder Section 8% of
MRTP Act on Ind December, 187§;

(b) if eo. what action has been
teken op the report; and

(¢) if the report is not recetved 80
far 'what is the position of enquiry?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
The reference u/s 27 of the Mono-
polies and Restrictive Trade Practices
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Act was made on 2nd December, 1873
and the report of the Monopolies and
Restrictive Trade Practices Commis-
sion is awaited.

(b) Does not garise.

(c) The matter is fixed for hearing
before the Commission on 25th July,
1977,

Double Railway Line between Khalil-
pur and Garhi Harsaru (Northern
Railway)

2566, DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether metre pauge railway
line between Delhi and Rewari was
doubled long ago leaving a little por-
tion between Khalilpur and Garhi
Harsaruy railway stations as single line;

(b) if =0, the reasons for not com-
pleting it in view of the fact that
six trains cross each other between
these places and the trains are gene-
rally delayed in this very place; and

(c) when Government would cons-
truct this portion also?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The doubling of Khalilpur-
Garhi Harsaru portion was not com-
templated, as the line capacity avail-
able is quite adequate for meeting
the traffic requirements.

(¢) The entire metre gauge route
from Ahmedabad to Delhj is propos-
ed to be converted from MG to BG.
This project envisages a through
metre gauge link and a through broad
gauge link between  Delhi and
Rewari. v
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Conversion to broad gauge line
between Ahmedabad and Delhi

2567. SHRI SATISH AGARWAL:
Will the Minister of RAILWAYS be
pleased to state: .

(a) the time by which the work
on the construction of Delhi-Ahmeda-
bad broad gauge link via Jaipur is
1o start and whether Government
have sanctioned any outlay for it and
the progress of work made jn this
regard; and

(b) what will be total cost of con-
verting this track intp broad gauge
and when is it expected to be com-
pleted; and

(c) will double line

track?

this be a

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The project has been
included in the Budget for 1977-78
at an estimated cosy of Rs. 108 crores,
with outlay of Rs. 10 jakhs. The work
is yet to be started.

(c¢) No.
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A
Shortfall in quota of §/C in grades
of PWLs and PWMs  (Northern
Railway)

2569. SHRI R. L. KUREEL: will
the Minister of RAILWAYS  be
pleased to state:

(a) whether any steps are being
taken to make good the shortfall in
the quota of Scheduleq Castes in the
cadres of PWIs Grade I, Grade II,
Grade III and PWM in Northern
Railway;

(b) whethey any special steps are
being taken to ascertain the correct-
ness of figures of shortfall of quota
of scheduled casteg employeeg in the
Railways submitted by the depart-
menta] officers; ang

(c) whetiher in the whole of
Lucknow Division of Northern Rail-
way, there are only two scheduled
caste APWIs whereag the total
strength of APWIs ijs more thap 50
and there are only two scheduled
castes Permanent Way-Mistries
out of a total strength of 757

THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE):
(a) Yes.

(b) Yes.

(c) On Lucknow Division of Nor-
" thern Railway, the strength of Per-
manent Way Inspectors Grade III
(Previously designated as Asstt, Per-
manent Way Inspectors) and Perma-
nent Way Mistries as on 1st April,
1977 was as under:

——

Total No. r f

strength  Scb. Cas-
tes
Permanent Wayv Ins-
pectrs Gr, III . 54 1
Permnent Way Mis-
e . . . 38 Nil
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Price of wheel gey manufactured in
Wheel and Axle Unit of Durgapur
Steel Plant

2570, SHRI SAMAR MUKHER-
JEE: Will the Minister “%of RAIL-
WAYS be pleased to state:

(a) whether the Railways have
been giving a price of just Rs. 2,750
per wheel get to the wheel and axle
unit of Durgapur Stee} Plant while
it costg near three timeg to the plant;

(b) whether Government are aware
that imported price of a wheel set
whidn the railwayvs used to import,
is even higher around Rs. 10,000; and

(c) if so, the reaction of Govern-
men; thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The price of wheel set paid by
the Railways, is Rs. 3116 per wheel
set of 20.3 tonne exclusive of duties
as approved by the Government on
the basis of proposals submitted by
the Department of Steel in accord-
ance with their dual pricing policy.

(b) and (c). The price of imported
wheels includes ocean freight, insur-
ance and custom duty. The import
is resorted to only when the indigen-
ous producers are unable to meet the
demands.

The price to be paid to the Durga-
pur Steel Plant has been examined
by the Ministry of Stee] and Railways
and a provisional price of Rs. 4,308
for 203 tonne wheel set has been
fixed subject to verification by the
Chief Cost Accounts Officer of the
Ministry of Finance and approved by
Cabinet,

Construction of Diva-Basin Railway
in Maharashtra

2571. SHRI R. K. MHALGI: Wwill
the Minister of RAILWAYS be
pleased to state:

(a) what is the progress of Diva-
Basin Railway construction in Thana
District of Maharashtra;
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(b) when the sajd project has been
undertaken and when it is likely to
be tompleted as per original sche-
dule;

(¢) whether the schedule is being
kept-up, i1f not, wihat are the reasons:;
and

(d) when would the gaid project
now to be completed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Earth work and bridges are in
progress. The overall progress is 32
per cent.

(b) The project was started in
March 1973. As per the original sche-
dule. the work was to be completed
by 1st June, 1976.

(¢) It has not been possible to keep
to the schedule due to paucity of
funds.

(d) The project is targetted for
completion by March, 1580.
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Victimisation of Parcel Porters at
Allahabad Railway Station

2573. SHRI JAGDAMBI PRASAD
YADAV: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether memorandum dated
14th  October, 1976 and 11th
November, 1976 complaining victi-
misation of parcel porters working at
Allahabag Railway Station under the
Railway Station Porters’ Cooperative
Labour Contracy Society, Limited.
Allahabad were received in his
Ministry; and

(b) if so, whether any action ,was
initiated for redressal of grievances
of parce]l porters?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The Society has been taken up
for its failure and the matter is under
further examination of the Adminis-
tration.

Goods handling contracts

2574. SHR1 JAGDAMI PRASAD
YADAV: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether goods handling con-
tracty arp awarded to Labour Co-
operative Societies on piece rate basis
angd such rates are being fixed by the
Committee of three gazetted officers;

(b) whether any vyardstick has
been fixed by the Railway Board for
observance by the Committee to
enable workable and reasonable rates
being fixed for, each individual opera-
tion of the schedule;
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(¢) the det.ails\ot piece rates fixed
schedule itemwise for goods handling
contracts at Allahabad, Mirzapur,
Naini, Juhi TPT, Kanpur Central
Goods Sbed., Cooperganj (MG),
Tundla‘ang Chunar together with
dates from which theses rates were
made applicable; and

(d) whetiher local wage rate and
other relevant factg and factors were
taken intp consideration by the Rate
fixing Committee while fixing rates
for individual items of work at goods
sheds mentioned in part (¢) above?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) No. However, broad guidelines
have been laid down by the Railway
Board that the Rates Committee
should recommend rates with due re-
gard to the local conditions, taking
into consideration the minimum wage
rate fixed for labour by the local
authority, or where it does not exist,
the market rate, the statutory obliga-
tions such as weekly off, bonus etc.,
the volume of work and other rele-
vant factors.

(¢) A Statement is laid on the Table
of the House. [Placed in Library. See
No. LT-621/77].

(d) Yes.
Cycle stang contract at Kanpur

2575. SHRI JAGDAMBI PRASAD
YADAV: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the nameg of the parties who
Submitted tenders Jor allotment of
Cycle Stand Contract at Kanpur dur-
Ing the year 1074, 1975 and 1077
_t°gf=th!r with amount “offered by
Individual tenderer;

; (b) the nameg of the parties whose
*Nders were accepteq by the Divi-
1ural - Superintendent,  Allahabad,
Uring the yeary 1974, 1975 and 1977;
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(¢) whether successful tenderers
did not turn up to gtart the work
from the dates stipulated in the
tender acceptance letters; and

(d) if so, what action was taken
by the Divisional Superintendent to
safeguard the interests of Railway
Administration?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The names of the parties who
submitted tenders for allotment of
Cycle Stand Contract at Kanpur dur-
ing the year 1974, 1975 and 1877 to-
gether with the amount offered by

the individual tenderers are as
under:—

974 Rs.
1. MsM.D.&C-. 1.31,CcCcO
2. M/s Raza & Co. 1,:9,200
3. Mohd. Farid Idrisi 99.9:9
4. Mchd. Sabir . 98, 700
5. M/fs Nirankari Ergircerirg

C rp raticn . . 87,c50
é. Sh. Kudrrtdin . . . 82,000
7. M/a Patla Treders . g 77,101

1975
1. M/s Banney & C . 1,32,C00
2. M/s Dinesh& C~. 1,11,6€0
3. Mt M.D. & C~. 1,10.000
4. Sh. Kudrat din . . 3,00

1977
1. M<hd. Farid Idrisi 1,50,000
2. M/s Scema & C .. 1,:6,000
3. M RS.VM. &C~. . 1.45,000
4. M/s Shakeel Bros. . 1,35.200
s. M/s Rly. Parcels & G-ods

P-rters C~op. Labcur Cn-

tract Rociety Lad. . . 96.500
6. M /s Friends Trading C-rpn. 95,000
7. M/s “aleem & C~.. . . 78,000
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In 1974 and 1975, the contracts were
not awarded to the highest tenderers,
as their tenders were conditional. In
1977, the contract was not awarded
to the highest tenderer as the earnest
money had not been deposited,

(b) The names of the parties whose
tenders were accepted by the Divi-
sional Superintendent, Allahabad,
during the years 1974, 1975 and 1977
are as under:—

1974 . . . M/s Raza & Cr.
1975 . . . M/s Dinesh & C-.
1977 . . . M/s Seema & Co

(¢) Successful tenders did not turn
up to take up the work in 1974 and
1975. In the year 1977, the success-
fu] tenderer accepted the offer and
started work from 1st - February,
1977. 1In the intervening period. the
erstwhile contractor was allowed to
work.

(d) In 1974, the contractor took too
much time in completing the docu-
ments. After that he backed out. The
earnest money coulq not be forfeited
as the scheduled time limit for for-
feiture of earnest monev had elapsed.
The lapse is being taken up.

In 1975, M/s. Dinesh & Co. who
were offered the contract, did not
take up the work. Their earnest mo-
ney was forfeited.

Parcely handling work at Allahabad

2576. SHRI JAGDAMBI PRASAD
YADAV: Wil] the Minister of RAIL-
WAYS be pleased to state:

(a) the basis for flxation of sub-
sidy paid to Railway Station Porters’
Cooperative Labour Contract Society
Ltd, Allahabad, for performing

parcels handling work at Allahabad
Railway Staticn;

(b) whether the Society was/is
.obliged to pay daily wage rate of
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Rs. 5/30 fixed by the Railway Admi-
nistration:

(c) whether complaints were re-
ceived by the Railway Admiristra-
tion regarding short|inadequate pay-
ments to workers; and

(d) if so, whether any action has
been taken by the ‘Principal Em-
ployer' in terms of provisiong made
undey Contiact Labour (Regulation &
Abolition) Act, 1970 to recover short
payments made to workers by the
Society?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Subsidy paidq to Railway Station
Forters' Cooperative Labour Contract
Society Ltd.,, Allahabad, for perform-
ing Parcels handling work at Allaha-
bad Railway Station has been fixed
on the basis of supply of 110 men
daily at the rate of Rs. 5.50 per head
The amount is increased by 1/6th for
giving weekly rest to the workers.

(b) Yes.
(¢) Yes.

(d) The Society has been taken up
for its failure and the matter is
under further examination of the
administration.

Revenue from Goa Daman and Diu

2577. SHRI EDUARDO FALEIRO:
Wil] the Minister of RAILWAYS be
be pleased to state the annual income
to the Central Exchequer from
Reilways in Goa, Daman and Diu?

F

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Information about income and ex-
penditure is not compiled State-wisé
but Railway-wise,
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Conversion of Gwalior-8hivpuri Line
into Broad Gauge Line and its Ex-
tension upto Guna

2578. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have
received representation from the
Gwalior Commerce and Industry
Organisation for the conversion of
Gwalior-Shivpuri railway line into
broad gauge line;

(b) whether the Organisation has
stressed the need to extend it upto
Guna to link Indore via Maksi; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) A representation has been re-
ceived regarding construction of BG
line from Gwalior to Shivpuri,

(b) Yes,

(c) Gwalior-Shivpuri Narrow Gauge
line was closed to traffic on 1st August,
1975 ag it was attracting very little
traffic and was running at heavy loss.
On account of paucity of resources, it
will' not be poasible to consider cons-
truction of a new line from Gwalior
to Shivpuri and its lextension upto
Guna.

llarrassment of a Group of Students
at Mehsana Station

2579. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be
Pleased to state:

(a) whether 3 group of student from
Delhj visiting Gujarat are harassed
and put to all difficulties by the Rail-
way authorities at Mehsana Railway
Station;

(b) whether it is a regular practice
°f railway wuuthorities to harass the
lourist groups to extract bribes; and

178 LS. —4.
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(¢) if so, what action has been
taken against the corrupt officers and
prevent such incidents in future?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No case of general harassment of
student groups from Delhi at Meh-
sana Station has come to notice. In
an incide on 30th May, 1877, 2nd
class coach No. 34213 in which dele-
gates of Gandhi Peace Foundation
had arrived at Mehsana by 35 UP
Kirti Express, was declared sick on
examination by the Train Examiner
and arrangements made by the rail-
way authorities to tranship the dele-
gates to agnother coach (Mahesana-
Ahmedabad Slip coach) to be hauled
by 67 UP, according to party’s origi-
nal programme. The delegates,
however, protested against the deci-
sion to mark coach No. 34213 as
‘sick’ and refused to shift to another
coach.

(b) No.

(¢) Whenever any such complaints
are received these are looked into and
action taken on merits. In the inci-
dent referred to in answer to part
(a), following an enquiry by railway
officers, the Train Examiner and As-
sistant Yard Master held responsible
for delay in attending to the sick
coach so that the same coach could
go according to programme, are being
taken up for departmenta] action.

Overbridge at Varkala

2580. SHRI VAYALAR RAVTI:
SHRI K. KUNHAMBU:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government received
many representations for the cons-
truction of an overbridge at Varkala
(Kerala);

(b) if so, the steps taken in this
regard; and
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(c) when will the work commence
and the time by which it is likely to
be completed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Two representations have been
received by the Railway for the pro-
vision of a road overbridge at Var-
kala {(on Varkala-Kallambalam Road)
in replacement of level crossing at
km 786/13-14.

(b) Proposals for the construction
of road over/under bridges in re-
placemen; of level crossings are to
be sponsored by the State Govern-
ment (Road Authority), who have
also to give as undertaking to bear
their share of the cost as per extant
rules. The representationists have
been accordingly advised to move the

i State Government to sponsor the pro-
posal. No communication in this re-
gard has so far been received from
the State Government.

(c¢) Does not arise, in view of reply
to (b) above,

Reaction of State Government on
Conversion of Uneconomic Railway
Lines

2581. SHRI K. PRADHANI: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government had sent
proposals to certain states for the
conversion of uneconomic railway
lines into roads; ang

» (b) if so, the reaction of the State
Governments in this regard?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
'(a) No such proposals have been
sent to the State Governments.

#: (b) Does not arise. -.,,'\
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Role of Public Sector in Oll Industry
& Trade

2582. SHRI K. A. RAJAN: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state the present rolg of
public sector in the whole oil indus-
try and trade in the country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): Except
for Oil India Limited, which operates
in g limited area in Assam ang Aru-
nachal Pradesh, exploration and pro-
duction of crude oil and patural gas
in the country is looked after by the
public sector. In the field of refining
and marketing only Assam Oil Com-
pany, which has a small refinery at
Digboi. is yet to be taken over by
the public sector. Negotiations for
the take over of Assam Oil Company
and Burmah Oil Company's interest
in Oil India Ltd. are in hand and are
expected to conclude in 3 few months
time.

Corporate Plan for Indian Railways

2583. SHRI SARAT KUMAR KAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
to implement a corporate plan of
fifteen years for Indian Railways;
and

(b) if so, what specific proposals
are made in that plan for a backward
state like Orissa?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Indian Railways have
prepareq & Corporate Plan giving the
estimated rail transport requirements
upto the year 1988-89 gnd also the
measures required to be taken to
meet the demand,

Specific projects and proposals are
to be finalised from time to time in
consultation with Zonal Railways and
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Planning Commission, keeping in
view the needs of the area and the
resources available,

System of Proportional Representa-
tion for Election to State Legislatures
and Parliament

2584. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the Government have
any plan to introduce the system of
proportional representation for elec-
tions to State Legislatures and Parlia-
ment; and

(b) if so, details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
There is no proposal to introduce the
system of proportional representation
for elections to the House of the
Pcople and the State Legislative As-
semblies.

(b) Does not arise.

Fatension to Dy, CM.E. at Amritsar

?585. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
Pleased to state:

(a) the length of service rendcred
by Shri G. S. Sokhey, Dy. CME at
Amritsar;

(b) how many extensions has he
Eot already;

(¢) whether there are serious
Erievances against this officer from
iMongsy the workers there; and

(d) if so, reason for granting him
extensions?

(TH!: MINISTER OF RAILWAYS
(:HOF. MADHU DANDAVATE):
4} 21 years gince he came on trans-
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fer to Indian Railways, except for a
break of 2 years.

(b) Extension of service has been
granted for 2 years in three spells
between 10th February, 1976 to 28th
February, 1978.

(c) No. B

(d) The extensions were given by
the then Minister on grounds of pub-
Kc interest and the work done by
him at the Amritsar workshop.

The Constitution (42nd Amendment)
Act

2588. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Shri N. A. Palkhivala,
Jurist has urged upon the Centre to
consider his suggestion that the Sup-
reme Court be asked to invalidate
the damage done by the 42nd amend-
ment to the Constitution; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
No, Sir.

(b) Does not arise.

Demand for Broad Gauge line from
Sholapur to Jalgaom

2587. DR. BAPU KALDATY: will
the Minister of RAILWAYS be
pleased to state:

(a) whether there is a demand for
a new broad gauge line from Shola-
pur to Jalgaon via Osmanabad and
Bhir in Maharashtra; and

(b) Government's decision there-
on?
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THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE):
(a) Yes.
(b) No investigations have been

carried out for this rail link in the
past. Due to severe constraint of re-
sources, it could not be possible to
consider the construction of this line
at present,

Survey work on Konkan Rallway

2588. SHRI M. RAM GOPAL
REDDY: Will the Minister of RAIL-
WAYS be pleased to state:

(2) whether the survey work on
the proposed Konkan Railway has
been completed: and

(b) it not, the reasons therefor and
steps being taken to expedite the
completion of survey work?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). A Final Location Sur-
vey and a traffic survey for Apta-
Dasgaon, section of the proposed
Apta-Mangalore (Konkan railway
line) _have been completed. A final
location survey from Dasgaon to
Ratnagiri with spot checks on the
earlier surveys from Ratnagiri to
Mangalore is nearing completion.

Staff Union Demands in Chakradhar-
pur Division

2589. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the fact
that the Divisional Superintendent,
Chakradharpur Division has refused
to accvept the memorandum of de-

mands submitted by the staff Union;
and

(b) i so, the reaction of Govern.
ment thereto?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). There has been no occasion
when the Divisional Superintendent,
Chakradharpur Division has refused
to accept the memorandum of de-
mands submitted by the stafl.

Withdrawal of Victimisation Cases
against R.D 8S.0. Railwaymen

2590. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are con-
sidering to withdraw all the victimi-
sation cases against the R.D.S.O. rail-
waymen; and

(b) if so, when and the details

thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). No staff of R. D. S. O. was
removed or dismissed from service .n
connection witn the railways strike of
1974 or during the periol of emer-
gency.

There was, however, a case of one
Shri S. L. Srivastave, LDC who was on
unauthorised absence from 9-5-1874.
A case was registered against him by
the Civil Police who arrested him on
25.5.1974. He was treated as having
gone on striks from 9-5-1974 to
27-5-1974 anq place under suspension
from 28-5-1874. Subsequently, the
suspension orders were revoked from
18-8-1974 afternoon. The period from
9-5-1974 to 27-85-1974 has been treated
as dies-non by condoning the break
in service. Since the charges framed
against him could not be proved based
on the information furnished by the
Police authorities the period of his
suspension from 28-5-1974 to 18-6-74
is being regularised as duty.

There was another case of two
Casual Workerx enjoving temporary
status, S/Shri Ram Dhari and Binoe
Prasad who had been imprisoned by
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the U. P, Government during the
emergency and who were subsequent-
ly deemed to have resigned, under the
rules, on completion of 80 days un-
authorised absence. They have, how-
ever, been re-engageq with effect
from 5-3-77 after being released by
the State Government with effect from
16-2-1717.

Delay in Oonstruction of Talcher
Fertilizer Plant

2581. SHRI S. KUNDU: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZER be pleased
to state for how many years has the
construction of the fertilizer plant at
Talcher been delayed from the origi-
na] schedule of construction?

THE MINISTER OF PETROLEUM.,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): The zoal
based fertilizer plant of FCI at Talchar
was scheduled to be mechanically
completed in July, 1975. However,
due to delays in the delivery of equip-
ment, both imported and indigenous,
the completion of the project has been
delayed and the project is now ex-
pected to be mechanically completed
by October, 1977.

Special Intelligence Group to watch
Activities of Trade Unions’

Activitieg
25982, SHRIMATI PARVATHI
KRISHNAN: Will the Minister of

RAILWAYS be pleased to state:

(a) whether the special intelligence
grcup set up by the Railway Ministry
In May, 1974 to keep a watch on the
activitieg of the trade unions’ activists

in the Railways ig still continuing its
lunction; and

(b) it so, what are the reasons for
retaining the special set up even

after normalcy has been restored in
the railways?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). The Directorate of Intelli-
gence set up in July, 1973 is function-
ing in the Ministry of Railways but it
is not used for surveillance over
trade union activists on Railways.
The set yp is relained, since the need
for which the Directorate was started
continues,

Countries visited by the Minister of
Law, Justice and Company Affairs

2593. PROF. P, G. MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether he visited the United
States and some other foreign coun-

tries in the months of May and June,
1977,

(b) if go, the purpose of such a
visit together with the countries wisit-
ed by him and the duration of these
visits: and

(c) whether any concrete agree-
ments were arrived at or gpecific
broad areas of mutual understanding

were identified as a result of the said
visit?

THE MINISTER OF LAW, JUSTICX:
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) As Leader of the Indian Delega-
tion to the Sixth Session of the U. N.
Conferenc on the Law of the Sea
being held in New York, I was in the
U. S. A. from 28th May, 1977 to 11th
June, 1977. On my way to New York
I stopped over in Moscow for two
days, that is on the 25th and the 26th
May, 1877. On the return journey
from U. S. A. I stopped over in London
for a day on the 12th June, 1877. Al-
though the visits to Moscow and
London were of an unofficial nature,
I utilised the opportumity for esta-
blishing contacts with the Soviet and
British authorities for discussing mat-
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ters connected with the Law of thes
Sea Conference.

{c) The negotiations at the Sixth
Session of the U. N. Conference on
the Law of Sea are still in progress.

Introduction of girect Train between
Ahmedabad and Amritsar

2594. PROF. P. G. MAVALANKAR:
Will the Minister 07 RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any representation/memoran-
dum from individuals and associations
in Gujarat and Punjab States de-
manding the introduction of a new
direct train—express or fast—between
Ahmedabad and Amritsar; and

(b) if so, Government's response
thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b), No recent representation or
memorandum suggesting introduction
of a direct train between Ahmedabad
and Amritsar has been received. In-
troduction of a direct train between
Ahmedabad and Amritsar is at pre-
sent pot operationally feasible for
want of spare Llne capacity on sa-
turated sections enroute and of re-
quisite terminal facilities at Ahmeda-
bad.

Improvement in Rail Communication
in Sagrashtra and Gujarat

2595. PROF, P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to slate: -

(a) whether Government are aware
that the railway mnetwork in the
Saurashtra peninsula region of Guja-
rat is quite cumbersome and complex
jnvolving a lot of junctions and
changes, tiring and long journeys,
slow moving trains, time consuming
and breath-taking for the passengers;
and
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(b) if so, broad details of how and
when Government propose to remedy
and improve the said situation of rall
communication in Saurashtra and
Gujarat?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). The Railway metwork in
Saurashtra 1egion is quite intense and
consequently there are large number
of junctions. The conversion of
Viramgam-Okha-Porbandar section to
BG is under progress and this will eli-
minate transhipmcnt partly and speed
up traffic.
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Contracts of tea and other Stalls in
Maharashtra

2598. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of RAIL-
WAYS be pieased to state:

(a) whether it is a fact that while
granting contracts of tea and other
stalls on the railway stations on the
Western and Central Railways in
Msharashtra during emergency, the
recommendations of the concerned
General Managers were not taken in-
to account; and

(b) whether these contracts were
given to persong belonging to Eastern
Uttar Pradesh who were personal
men of the former Railway Minister?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
Allotment of tea and other stall con-
tracts is within the competence of the
General Managers. However, one tea
stall contract at Ghatkepar station
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and one tea stall contract at Vikhroli
station of Central Railway were allot-
ted under the direct orders of the for-
mer Minister of Railways. Contracts of
two tea stalls at Andherj ang one at
Grant Road stations of Western Rail-
way were allotted with the approval
of former Mmmister of Railways after
taking into consideration the report ot
Western Railwa)y.

(b) Three persons belonging to
Uttar Pradesh were given contracts on
Central and Western Railways. The
Government js not aware whether
these persons were personal men of
the former Railway Minister.

New Railway Lines Cgnversion to
Broad Gauge Lines in Western Region

2599. SHRI AHMED M. PATEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any new proposa] has
been made for laying of new railway
line or converting metre gauge line
into broad gauge line in Western Re-
gion during the next five years; and

(b) if so, the galient features there-
of?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). The following schemes in
the Western Region (Gujarat and
Maharashtra) gre in hand:—

(1) Conversion of Viramgam-
Okha/Porbandar metre gauge line
to broad gauge.

1 (2) New line from Diva to Basse-
n.

(3) New line from Wani to
Chanaka.

(4) Gauge conversion” of Man-
mad-Parbhari-Purli-Baijnath metre
gauge line to broad gauge.

Gauge conversion of Delhi-Ahmeda-
bad metre gauge line to broad gauge
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has been included in the budget for
1977-78.

Surveys for the following projects
have been carried out during the re-
cent years or are in hand. No deci-
sion about their construction ha: been
taken so far.

{b) Construction of Ratlam-Bans-
wada broad gauge line.

(b) Construction of Bhavnagar-
Tarapore broad gauge fine.

(e) Construction of Apta-Mangalore
broad gauge line.

(d) Construction of Wardha-Katol
broad gauge lime.

(e) Conversion of Nadiad-Kapad-
vanj narrow pgauge line to broad
gauge and its extension to Modasa.

(f) Conversion * Miraj-Kurduwadi
-Lature narrow gayge line to broad
gauge and its extension to Latur Road.

Proposa’'s for the ‘6th Five Year
Plan have not been finalised so far.

Reinstatement of Retrenched WwWork-
ers of PWI1 Section Jalpaiguri
(Northeast Fromtier Railway)

2600. SHRI DINESH CHANDRA
JOARDER: Will the Minister of
RAILWAYS be pleased to state:

(a) whether attention of Govern-
ment hag been drawn to the fact that
the North East Frontier Railway au-
thorities have retrenched 42 casual
workers of P.W.I. section, Jalpaiguri
when the railways are following a
policy of undoing the anti-labour ac-
tions of the previous Congress Gov=-
ernment; and

(b) if so, the steps taken to rein-
state them?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
and (b). 42 casual labourers working
under the P.W.I1. Jalpaiguri were dis-
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charged with effect from 16th April
1977. All of them have since been
re-engaged on different works,

Lack of orders from Rallways for
Durgapur Steel Plant

2601. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether due to the lack of
order from the railways the wheel
and axle unit of Durgapur Steel Plant
which has been designed to cater
mainly to the Railways has been in-
curring losses year after year;

(b) whether the plant authorities
have been complaining that the rail-
ways being the only buyer have been
exploiting them by paying unremune-
rative prices; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
No, Sir. Railwcys have always been
taking over the entire production of
Durgapur Steel Plant. In fact Rail-
ways have been continually wurging
D.S.P. to step up production so as to
reduce/eliminate imports.

(p) The question of exploitation
does not arise The prices are ap-
proved by the Government on the
basig of proposals submitteq by the
Department of Steel to the Cabinet.
The Steel Planig represented, during
1975, that the earlier prices fixed in
1971 were un-remunerative.

(c) An Export Committee was cons-
tituted, in 1975, to go into the question
of price. Ba®ed on the study mad®
by this Committee in August, 1975,
the Railways had offereq to pay a
price of Rs. 4,003/- (exclusive of duty)
per wheel set of 20.3 tonne size
with effect from 1st April 1978, sub-
ject to the approval of Cabinet being
ohtained ag against the then current
price of Rs. 3,116/- per 20.3 tonne wheel
set (exclusive of duty). Since then this
qQuestion has been examined by the
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Minister of Railwaygs and Minister of
Steel and as a result of these discus-
sions the Ministry of Railways have
agreed to a further increase in the
price of 20.3-T.B.G. wheel sets by Rs.
305/- each over the previous offer of
Rs. 4,003/- (exclusive of duty) from
1st April 1976. The increased price
will be provisional subject to the veri-
fication by the Chief Cost Accounts
Officer of the Ministry of Finance
and the Cabinet.

Payment of Pension through Nationa-
lised Banks

2602. DR. SARADISH ROY:

SHRI KRISHNA CHAN-
DRA HALDER:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the rural railway pensioners are
facing trouble in their old age to get
pensions from the far away cities/
towns;

(b) if so, the steps taken to miti-
gate their hardship; and

(¢) whether Government contem-
plate to make arrangements for draw-
ing of pensions from the nationalised
banks?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
Yes.

(b) A Scheme for disbursement of
pension to Railway pensioners through
Post Offices was mitially introduced
in selected places with effect from
1-8-1976, This Scheme has now been
extended to cover all the Head and
Sub Post Offices in all States and
Union Territories througout the country
with effect from 1-6-1077. Pensioners
drawing up to Rs. 100 per month have
the choice of receiving their pensions
through Postal] Money Orders at Gov-
ernment expense; where the amount
of individual pension exceeds Rs. 100
per month, the pensioner has the
option to receive it through Postal
Money Order at his own expense.
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(c) Yes. The facility of drawing
pension through Naiuonaliseq Banks is
available to Railway pensioners in 22
selected places with eflec: from 1-8-77
(i. e. pension for the month of July/
77 payable on 1st August/77).

Pipeline Project of Indian Oil Cor-
poration

2603. SHRI PRASANNBHAI
MEHTA: Will the Mimster of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the Indian 0Oil Cor-
poration is considering to have a Rs.
2000 crore pipeline project linking
the off-shore 0il terminal for very
large crude carriers at Salaya (Nor-
th West of Jamnagar in the Gulf of
Kuteh) to a bifurcation point at Vira-
mgam in Saurashtra;

(b) if so, the main features of the
same: and

(¢) when it is likely to be complet-
ed?

THE MINISTER CF PETROLEUM,
CHEMICALS AND FFERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Indian
Oil Corporation Ltd. have taken up
construction of off-shore termina] and
Salaya -Viramgam-Mathura Pipeline
with a branchline from Viramgam to
Koyali for carrying imported and off-
shore indigenous crude to the existing
refinery at Koyali under expansion and
the new refinery at Mathura under
construction.

The <ost of the pipeline project
sanctioned at the feasibility stage in
August, 1973 waz Rs. 170 crores. Due
to escalation in the cost of ¢quipment
materials etc. the estimate has in-
creaseq substantially. Jn 1974, it was
assessed that the pipeline project
would cost Rs. 188 crores. The latest
cost estimateg are under preparation of
the Indian Oil Corporation.

(b) The pipeline project comprises
«of the following:

(i) A Single Buoy Mooring System

in the Gulf of Kutch, located at a

point about 11 kms. frrm Salaya
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(village Vadinar), designed to handle
tankers rangiug from 87,500 DWT
to very large crude carriery upto
300,000 DWT capacity. The Single
Buoy Mooring System is to be con-
nected to the shore terminal tapk:
farm locateq at Vadinar by a 427
diameter pipeline 11 kms, long, half
of its length being laid as submarine
pipeline ang the remaining half
running as on-shore pipeline,

(ii) The Shore T'erminal at Salsya
(Village Vadinar) ig to have a net
effective storage capacity of 600,000
tonnes. From this Shore Termupal
crude will be pumped through ths
lang pipeline syst>m to the existing
refinery at Koyali and the prorosed
refinery at Mathura.

(iii) The land pipeline system cun-
sistg of a 275 kms. 23" diameter pipe-
line section from Salays to Viran-
gam, a 141 km 18" dia-meter pipe-
line section from Viramgam to
Koyali, and a 804 km 24" dia- meter
pipeline section from Virarigam to
Mathura. The pipeline system, is de-
signed for an annua]l throughput of
3 million tonnes to Koyali and 7 mil-
lion tonnes to Mathura initially, and
is capable of being further expanded
to carry a throughput of 5 million
tonnes to Koya!l and 10 milliom
tonnes to Mathurg in f{uturc. Be-
sides having Terminal Stations at
Koyali and a 804 km 24" dia-meter
of delivery of the crude to the res-
pective refineries, the pipeline sy-
stem will have suitable intermediate
pump stations at varlous locations
including one at Viramgam, with
adequate pumping capacities, for
carrying the above quantitieg of
crude oil.

(c) The oftshore facilitier and the
pipeline sections linking Salaya Ter-
mina] to Koyali Refinery will be ready

in time to feed the expandeq Koyali
Refilnery which js scheduled to be
mechanically completed by the first
quarter of 1578, The Viramgam-
Mathura Section will bc ready by De-
cember, 1879, by Which time the
Mathura Refinery Is also scheduled te
be mechanically completed.
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Mani Halt in Jaunpur District

2604. SHRI YADVENDRA DUTT:
will the Minister of RAILWAYS be
pleased to stale whether a full
platform and a shade for facility of
pussengers are proposed to be con-
structed at Mani halt in Jaunpur dis-
trict?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Manikalan halt is situated bLetween
Kheta Sarai and Maihrawan stations
on Lucknew—Faizabad—Mughal Sarai
Section of the Northern Railway. For
the cunvenience of passengers a rail
level platform of suitable length and a
small waiting shed-cum-booking office
already exist, which are considered
adequate.

7ast K § w0 aw WA AnA
w1 faeaTe

2605. S} TTTAE T :° ¥ {A Gl
3 A FO Ry fr Age o H
afeary agd™ ¥ A UM FT WA
FI zfz § TEAE BV 7 WERET A% A
A% ¥ faere ¥73 w1 w0 w9 aw
arrew fegr angm ?

™ qat (o 7w vwAR) : e &
3N T gEqE % gy § 1§ i-qEare
T R w3 | G A W AW &
F7O TH 9T ¥® HrEA & Frwio 9%
Feram e e Ay &

Deraliment of Tiruchendur Passan-
' ger Train

2608. SHRI R. V. SWAMINATHAN:
Will the Minisfer of RAILWAYS be
pleased to state:

(2) whether recently 100 passen-
Eers received serious injuries when
the engine and two adjoining coaches
°f Tiruchendur passenger train bound
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for Tirunelveli derailed between Se-
ydunganilur and Palayankottai;

(b) if so, the facts of the accident;

(c) whether any enquiry has been
conducted in to the derailment; and

(d) if so, the action taken against
those held responsible?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
and (b). At about 19.47 hours on (-6-77,
while No. 736 Up Tiruchendur-Tirune-
leveli passenger train was running bet-
ween Seyduganallur and Palayankottaj
stations on Madurai Divisions of
Southern Railway, the engine along-
with two coaches next to it .erailed.
As a result of this accident, six persuns
sustained injuries, of whom one was
grievous,

(¢) and (d). Yes, According to the
finding of the Inquiry Committee, the
accident was due to an act of sabotage
by some person or persons unkown.
Police investgation is in progress,

Request by Shaw Wallace and Com-
pany for setting up Fertilizer
Plant

2607. SHR] R. V. SWAMINATHAN:
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Shaw Wallace and
Company has asked Government to
allow the company to set up a fertili-
zer plant and a pesticide plant in the
country;

(b) if so, decision of the Govern-
ment thereon;

(c) when these plants are likely to
be set up; and

(d) what will be their total capa-
citieg?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZFRS
(SHRI H., N. BAHUGUNA): .(a) Yes,
Sir.
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(b) to (d). A letter of intent was
issued in December, 1974 in favour of
M/s, Nagarjuna Fertilizers Limited, a
company proomted by Shaw Wallace
for setting wup a fertilizer plant in
Kakinada, Andhrag Pradesh with the
following capacities: —

Nitr~gen . .
P40, . .
K,O 8 .

2,28,cootpa
81,600 tpa
64,700 tpa

As the project has not yet been taken
up for implementation, it is not possi-
ble to say as to when the plant is
likely to be completed.

The company has applied for an in-
dustrial licence for the setting up of a
plant for the manufacture of the follow-

ing technical grade pesticides at
Haldia: —
Malathicn 300 tpa
Dimethute . 150 1pa
Fenitre thicn 300 tpa
Ethicn 100 tpa

Their application is ynder consideraton.

Derailment of 3 Train near Matheran
(Bombay)

2608. SHR] R V. SWAMINATHAN:
Will the Minister of RAILWAYS bhe
pleased to state:

(a) whether three persons were
killed and some passengers injured
when five bogies of a train derailed
at a place 8 km from Matheran at
Bombay on 10th June, 1877;

(b) if so0, the causeg of the ucci-
dent;

(c) the total loss suffered by the
Railways as a result thereof;

(d) compensation given in respect
of those who have been killed; and

(e) whether this was the 20th acci-
dent of Rallwayg since March, 19777
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THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a}
Yes.

(b) According to the provisional
finding of the Additional Commissio-
ner of Railway Saftey, Bombay, the
a;:.j::'dent was due to failure of railway
staff.

(c) The cost of damage to railway
property has been estimated at ap-
proximately Rs, 34,805/-.

(d) The time limit for filing the claims
with the Claimg Commissioner js thiea
months from the date of accident.
Three claimg for compensation under
the Indian Railways Act, 1800 have
been received. The claimantg have
been adviseq to file their claims with
the ex-officioc Claims Commissioner.
On the basis of the verdict of the
Court of the Claimg Commissioner,
payments will be arrange to the
parties by the Railway Administra-
tion.

(e). No.

Poor performance by Southern
Nitro-Chemicals

2609, SHR] R. V. SWAMINATHAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state.

() whether Southern Nitro-chemi-
cals hag again shown a poor perfor-
mance in production of Nitric Acid
and Sodium Nitrate during 1976;

(b) whether the company has pro-
duced these acids only 40 per cent of
jts installed capacity;

(c) the main reasons for the slow
production;

(d) whether the management of
the company hag approached the Gov-
ernment for approval of foreign col-
laboration in respect of manufacture
of concentrated nitric acid; and

(e) if so, whether Government have
given their approval?
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THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
‘SHRI H. N. BAHUGUNA): (a) to (c).
M/s. Southern Nitro Chemicalg have
improved their performance in 1976 as
compared to the previoug year. Their
production of Nitric Acid and Sodium
nitrate in 1976 was 2287 and 513 {onnes
respectively as against 1495 -nd 151
tonnes during 1875. The capacity uti-
lisation of Nitric Acid ang Sodium
Nitrate was 76 per cent and 17 per cent
respectively during 19768 as against 50
per cent and 5 per cent during 1875.
The main reason for the low output is
shortage of power.

{d) Yes, Sir.
(e). Yes. Sir,

Trains cancelled between Tirupathi
and Katpadi and between Pakala and
Dharmavaram

2610. SHRT P. RAJAGOPAL. NAIDU:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that train
\ns. 121 and 122 running betwe:n
Tirupathi and Katpadi and 247 and
243 between Pakala and Dharma-
varam have been cancelled;

(b) whether there are any represen-
tution about reviving these trains; and

(c) if so, whether the Government
propose to revive them?

THE MINISTER OF RAILWAYS
‘PROF. MADHU DANDAVATE):
(a) While 121/122 Renigunta-Tiru-
chirappulli Fast Passcnger has been
cunverted into Express with effect from
1-10-76 and re-numbereqd as 109/200
Express 1o provide a direct fast service
belween s Tirupathi and Rameswaram
connecting 102/101  Geanca-Kaveri
(Madras-Rameswaram) at Tiruchira-
Palli. Nos. 247/248 Pakala-Dharama-
varam Passenger wcre cancelied with
effect from 20-5-75 and 97/88 Tiru-
Pathi-Secunderabad Venkatadri Ex-
Pless wag jntroduced from 19-5-75,

(b) Yes,
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(c) A proposal to provide an eddi-
tiona] sectional gervice on Pakala-
Dharmavaram sgection is under consi-
deration and action as feasible will be
taken. There are also proposalg to ra-
tionalise irain service between Tiru-
pathi-Katpadi section.
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Special Checks against Ticketless

Travel

2612. SHRI RAMANAND TIWARY:
Will the Minister of RAILWAYS be
pleaseq to state;

(a) the number of special checks
conducted against ticketless travel on
all the zonal railways from 1st April,
1977 to 30th June, 1977; and

(b) the number of persong prose-
cuted and fine realised ‘rom them
together with the number of persons
sent to jail?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
and (b). Figures for the month
of June, 1977 are not yet available.
However, during the rerioqd 1-4-1977
to 31-5-1977, 17,152 special checks were
conducted against ticketless travel
During these checks 53,489 persons
were prosecuted. Gut cof these 25,731
were sent to jail. Judicial fine to the
tune of Rs. 2,50,432/- was realised.

Laying of New Railway Lines to cor-
rect Imbalance between Developed
and Underdeveloped Regions

2613. SHR1 RAMANAND TIWARY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
adopted any strategy to lay new lines
in the country to correct the imba-
lance between developed and under-
developed regions; and

(b) if go, the details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The Public Accounts
<Committee hag recommended jn their
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191st Report for 1975-76 that a com-
prehensive long-term and clear cut
policy for construction of new rail-
way lines on a systematic basis
should be spelt out before Parlia-
ment. This recommendation has been
accepted by the Government and the
matter is under active consideration
of the Ministry of Railways. The po-
licy when finalised in consultation
with other concerned Ministries will
be placed before the Parliament for
their consideration.
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qUUE GTHNAT  Qhfae
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AT T AT qAN F
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qEe & W ¥ A
e &% fe 39 9T wet
g&T fAma |aErn, qar
T a1 Sae FmAT
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HATAN FTAT JAM® AT~
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& Wiy gy fefrar o
g 2 I wfe wrww
o o &%
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¥ sl § R aog 7 wwEew
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Compensation Claims about Victims
of Railway Accidents

2618. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government received
claims of compensation from the de-
pendents of the victims of the Rail-
way accidents during the last three
months;

(b) if so, the total number of
claims received in respect of the per-
sons killed and injured in various
accidents;

(c) total number of claims settled
so far; and

(d) the reasons for the delay in
settling all the claims?

THE MINISTER FOR RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes,

(b) The total number of claims re-
ceived so far from the dependents of
the passengers killed, and from the
passengers injured in train accidents
during the last three months from
March to May, 1877 is seventy three.

(c) Nil

(d) The claims can be preferred
within 3 period of 3 months from the
date of accident to the Ad-hoc Claims
Commissioners/Ex-officio Claims Co-
missioners. On the basis of the ver-
dict given by the court of the Claims
Commissioners, payments are arrang-
ed by the Railway Administration.

Survey for Passenger Traffic on Tri-
vandrum-Mangalore and Bombay-
Cochin Rotles

2619. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
made any survey of passenger traffic

JULY 5, 1877
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between Trivandrum-Mangalore and
Bombay-Cochin, in the st three
years;

(b) if so, the salient feat:res of
the survey; and

(c) the steps taken to improve the
traffic facilities in these sectors?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (¢). A periodical census of
occupation of non-suburban passen-
ger carrying trains is conducted twice
a year. In addition to 9 daily through
coaches by 11/12 and 13/14 Express
trains, 81/82 Bombay-Ernakulam/f
Mangalore Jayantj Janata Express has
been introduced from 26th January,
1976 and its frequency increased
from weekly to bi-weekly from 21st
June, 1976 for Cochin-Bombay Pas-
sengers. After opening of Trivan-
drum-Ernakulam broad-gauge line,
3930 Mangalore Ernakulam- Malabar
Express and 47/48 Cannanore-Cochin
Express have been extended to run
to ang from Trivandrum. Analysis
of traffic offering on stations on Tri-
vandrum-Ernakulam section to sta-
tions on Shoranur-Mangalore and for
Raichur-Bombay V.T. and stations
via Bombay, during February to
April, 1977 has shown that these fa-
cilities are by and large adequate.
Augmentation of passenger services
on these sections will be kept in view.

Running of Free Trains for Rallway-
men’'s Mazdoor Conference

2620. SHRI K. T. KOSALRAM: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that some
special trains were run free to carry
the workers for attending Railway-
men’s Mazdoor Conference on 2nd
June, 1977 convened by the Union
Railway Minister during his recent
visit to Madras for election propa-
ganda;
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(b) whether it is also a fach that
diesel engines intended for goods
trains were diverted for these wor-
kers’ special trains on 2nd June, 1977;
end !

(c) if so, whether it is the policy
of the Government to permit all
Railway employees to have special
iree trains for attending their Con-
ferences?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Five pairs of special trains were
run to and from Madras for clearance
of delegates attending a trade union
conference convened by the Southern
Railway Mazdoor Union at Madras on
2nd June, 1977.

(b} Since the number of coaches
on these specials were as many as 18,
which could not be hauled by steam
locomotives, diesel engines were uti-
lized.

(c). No, It is however, the prac-
tice on the railways that whenever
there is an extra rush of traffic which
cannot be cleareg by normal train
services and even by attaching addi-
tiona] bogies to regular trains, gpecial
traings gre arranged at railways con-
Venience to clear the rush of passen-
Eers.

Employment of Persons to lliok after
Unmanned Gates

2621. SHRI K. RAMAMURTHY: wily
the Minister of RAILWAYS be
Pleased to state:

(a) the total number of unmanned
Bites in Indian Railways; and

(b) whether Government propose
t employ some people to look after
¢ unmanneq gates on a consolidated
Pay in order to provide rural employ-
Ment ang to avoid railway accidents
t such gates?

.THE MINISTER OF RAILWAYS
YROF. MADHU DANDAVATE):
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(a) As on .31st March, 1876, there
were 22,440 unmanned level crossings
on the Indian Railways.

(b) The Railways undertake peri-
odical census of rogg and rail traffic
at unmanned level crossings to re-
view the need for their manning, tak-
ing into account various factors such
as density of traffic, visibility, acci-
dent proneness, etc. Based on such
Feviews, a certain number of level
orossings i5 manned every year in
consultation with the State Govern-
ments. During the five years from
1971-72 to 1975-76, 234 leve] crossings
were manned.

In the interest of safety, gatemen
employed for manning level crossings
are requireq to possess some know-
ledge and experience of using signals,
train working, action to be taken in
the case of emergency and so on
They are also required to be medi-
cally fit as per norms laid down by
the Railways.

It would thus be appreciated that
employing people without proper
training and knowledge of railway
working will neither improve matters
nor help in reducing accidents at the
unmanned level crossings. Moreover,
it would be extremely difficult to ex-
ercise necessary control to ensure
that such people perform their duties
effectively.

There is therefore, no proposal to
employ people to look after unmann-
ed gates on a consolidated pay in
order to provide rural employment
and to avoid railway accidents,

Casual Labourerg in Darjeeling-Hi-
malayan Rallway

2622. SHRI K. B. CHETTRI: Will
the Minister of RAILWAYS be

" pleased to state:

(a) the total number of casual
labourers employed year-wise during
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the last.three years -in Du-}eelin
Himalayan Railway; - .

[ -
(b) total number of casual ltbour-
_ers absorbed in permanent vacancies;

»" (c) total number of casua] labour-
ers retrenched during the last three
years; and

(d) the present policy of Govern-
ment in this regard?

THE MINISTER OF RAILWAYS
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nde) 218,

.+{@ Casual lahourers are engaged
.Qomshart.-turm. intermittent and spo-
Tadic works and are discharged omn
completion of the works. Wherever
possible they are absorbed in regular
cadre after screening, subject to the
availability of vacancies to the extent
of 50 per cent of the posts available
(on the N.F. Railway).

(PROF. MADHU DANDAVATE):
) ‘ g fed @ W | Feafen et
No, of casaal ﬁlﬂ'll']
Year hbng”rdmmo-

— 2623. Wt gbtx faww : =
w74. . . . % tfeam an TETA Wi T wET Oy
975. . ., s6 A= F Fn oSG fe 1976-77 W
9%6. . . . 7 FETHT 1 freit s & wrarer faar v

a7 AqT G ¥ FAEr fear IwmEw
© [(b) None, gom?

famm, Tamge ot gace A (st AWt T agTen) o 1976-77 ®

T AW ¥ INEA AW W F wifmw & foe g g —
(wray arey =l =AY F)

g FERT ™
(i) 2 Samew 19.00 4.80 GYzTwr & #YE 2 I

7 T ¥

(i) wmamw . 7.50 0.23 . 2.78

dot ww SE ¥ TR e o ¥ IET
wT
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ot ag e Y Im A8
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% w€-1, 1977 ¥ mfeal & oz f & g%
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(=) =7 a7 w8 €@ FOr w2
ﬂﬁ'ﬁ?'l'[o qYo TRy o ﬂTf_o,ﬂﬂT x
urit faderfraY w1 S gw & At
frwmar oY €7 Frvor IR &Y wrd i
FTTHY a8t ?

T wR (o 7w qvamd) ; ()
ot o 97, 1977 & S Qo W
‘ﬁtﬁmﬁﬁfﬂﬂﬂﬁmlﬂ"

(&) svv 7% J&aT1 :
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2625. W TuUW : |7 tW HaY
T TAF Y FAO 4G fF

(%) = fagre & sfer dor #7
WY W7 T AFWA
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mfeat arr afa fag sfze 5vow &
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() W A A ¥ arfagi
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foraeT wW AraTE TR ?
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¥ (7). sfegr AwwT 97 geai o
wfemrdi # fog g8 & ¥1 0% sAT-
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araeqT Y T § | ¥F BNT ¥ gAre
& T ® w1, fows gfeemat o
e freTor, gAY T & At w5
farare wfeform &, © A QO wTow
¥ fegr mar § |

wfegre wtoren sic dwd wve #o

Cwo gHo wr faew, whegre & aw
e Wt gw wt fmiw

2626. Y qUOW ;. W7 T wA
Ty 3T w FO KA fw

(%) wr s wtqar g fe sfe-
TrThgrd W (I A eR)
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e 9T wfege Mwer sk
dad "reo ato Udo THo :{zqu,
s F T eeF AR gw T 2 &
® wogd W T € 9 9T e
acaiiys B W Fsare TR R ;

(@) #a1 wr 7w awt & v

WY et & e s e farwrt o §

Wi % Tqr T avé ¥ g e 2
et wifem & fo Yt omh 2

=eaad

bl ] "
7 (%) W @ aEr ® faow
Curt ¥ ax ¥ A g Y ww B

-

(%) afe g, & agt & oy
\ Gz Infaa} & foq wew 91T g9 A
frmior & ax FaT Smemw ?

Pl
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Restrictions on age of Marriage

2627. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

-

{a);whether Government are pro-
posing to place restrictions on
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the age of marriage to reduce the birth
rate; and

(b) if so, the facts thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). A proposal in this regard is
under consideration,

Birg and Company Limited angd its
Alliegq Units in West Bengal

2628, SHRI SOMNATH CHATTER-
JEE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Government are
aware that al} efforts to preveng fur-
ther drawing of the Birqd and Co, Ltd.
and its allied units in West Bengal,
have proved in vain by appointing a
set of Directors;

(b) whether the Government have
receiveq complaints about that; and

(c) if so, the steps taken to save
the company from the gross misma-
nagement ang misappropriations?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR1I SHANTI BHUSHAN): (a)
to (c). Part (a) of the question is not
clear. Government Directors were
initially appointed by the Company
Law Board on 12th May, 1876 in
Bird & Co. Ltd., Calcutta. Thereafter,
the management of the company was
further strengthened by appointment
of a Government nominated Manag-
ing Director in November, 1976.
Steps are being taken to make the
company a viable unit by providing
adequite financial  assistance. A
counter-guarantee is being furnished
to M/s, Chartered Bank Ltd., Calcutta
for making necessary financial ar-
rangements. An application is also
pending with the Industrial Recons-
truction Corpn. of India, Calcutta for
financial assistance for the rehabili-
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tation of the company. The Govern-
ment has received some complaints
of a general nature against the Gov-
ernment nominated Directors of the
company. -

AOETT &Y aAqT dC qooTdt o §
JATE WA W A e woerd
A & N w1 AT

2629. Wt FEWlY ATTAW TTAW
w1 Ffew aor e W i
qeft a7 TA ¥ I w4 e
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(= Ferwelt e ageron) - () -
XA FoATT JdTHET & Iqvew F r
g¢ 24 gfAEi & ¥ 4 gfre aoerd aw
®, 9 I-ATFTO @4 T A4T ¥ -
O da § g 1 gwk wevay fare
LIPS T INEA FW AT 29
Ol 0Fw § fwad & 4 gowTO A
% w25 drmoerd da & ¢

™ A awt ¥ oard feyr Ay

amgAal ¥ wifwa @Y &7 faxow
@ qE

(=) o, 7§



141

——

L4 . :
Wrnitten Answers ASADHA 14,1809 (SAKA) Written Answers 142

fawow

. maﬁatﬂtmﬁ%ﬂﬁr&ﬁuﬁmﬁﬁﬂ&mﬁa/mﬂa

LGE O A T &y fafa
I w7 * fafw
= -
1. = T fwww IR, Wy

(wmrr qa) (S% wrer fean faw-

e oFF & FA A fame F fAg)  28-1-1974 28-7-1977
2. AT wfearrad fae (wmww q@r)  30-1-1974 30-7-1977
3. PrOE FWIHfe FieamgaT dw

o

(wvatfirs aTsda) . . 31-12-1975 31-12-1977
4. T e AN wfearsaT wE

(wtafire areda) . . 24-3-1977 24-3-1979
5. wrdy (wemw)  fafde

(wheYfire =Tede) . . 24-5-1976 24-5-1978
6. Wrined wfzariwx fao -

(v qar) . . . 21-5-1977 21-5-1978

(wfafor wwrfrar ganza & fag)

7. o To THN-ATUGH wfeaTEA<
fafaiz . . . 20-6-1975 20-6-1977
(demr ¥ fR §
ST & it #¥ ar
@ ?)
8. TR ez wr-uatfoay | aTRveT _

T . . . 7-8-1976 7-8-1978
9. wgaw #fwwew dr wleameax ST VNPT

(#o wYo dro wredE) M . 15-12-1976 T F¥E! q

=B frewrr gfvd & fire

FAOATC ATEHE T HFTH
w0

o




143 w;iuen Answers

Complaint against M/s. Blaze Adver-
tising Private Lid., Bombay

2630. SHRI KANWAR LAL
GUPTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

be pleased to state:

(a) whethey Government have re-
ceived any complaint against M/s
PBlaze Advertising Private Lid., Bom-
bay;

(b) if s0, the details thereof and
the action taken by the Government
thereon; ™

(c) whether jt is a fact that this
Agency helped Congress in mmaking
advertisement during recent Lok
Sabha election; and

- {d) what steps Government propose
to take to end the Moropoly of this
Company?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)

Yes, Sir.

(b) The complaint was to the effect
that no action had been taken by the
Government to check the restrictive
trade practices indulged in by the
Blaze Advertising Private Limited.

(c) It is found that M/s Blaze Ad-
vertising (Delhi) Private Limited,
New Delhi entered into an arrange-
ment with the Al India Congress
Committee, New Delhi for the exhibi-
tion of slides and short films and
playing of discs in various cinema
houses all over the country and car-
ried out the same.

(d) The Monopolies and Restrictive
Trade Practices Commission has al-
ready instituted an enquiry and the
proceedings are pending.

JULY 5, 1977
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Dharna before the main stall of M/s.
A, H Wheeler ang Company by
Book-Stal] Vendors

2631. SHRI RAJAGOPAL NAIDU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the members of North-
ern Railway Book-Stalls Vendors As-
sociation started dharna on the 20th
May, 1877 before the main Stall of
M/s. A. H. Wheeler and Company;

(b) if so, whether their dispute is
settled;

(¢) if not, whether the Govern-
ment is aware that it would escalate

* into mass hunger strike; and

(d) if so, the action Government
propose to take to end the dispute?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) Yes.

(c) and (d) Do pot arise.

PAPER LAID ON THE TABLE

DeTAlLED DEMANDS FOR GRANTS OF THL
MmisTRY or INDUSTRY FrorR 1977-78

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): I beg to
lay on the Table a copy of the De-
tailed Demands for Grants (Hindi
and English versions) of the Ministry
of Industry for 1977-78. Placed in
Library. See No. LT-604/77).
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12.8 hrs.

STATEMENT RE REPORTED TAK-
ING OVER OF POWER BY ARMY
IN PAKISTAN

o aarw i (MRATET )
ZATX ITwgTY ¥ o% A qrfewra A
O weAg w2 §, Ik maw ¥ 8
¥ g gy faar ¢ afem 47 et
ey Wt famr @ 1 Afew faww
wfr wger w1 & 1 & s W
AT fadw welt ©w Te" § a%T w1
ArTET T A woST T |

MR. SPEAKER: If the Govern-
ment wants to make a statement, I
have certainly no objection, but I
think you should give them time to
find out what is happening there. I
won't ask him to reply now. If some-
thing happens in Pakistan, I don't
think we should take very keen in-
terest in it in this House.

SHRI SHYAMNANDAN MISHRA
(Begusarai): The Minister agrees.

MR, SPEAKER: If he agrees, I have
no objection,

THE MINISTER OF EXTERNAL
AFFAIRs (SHRI ATAL BIHARI VAJ-
PAVEE). Mr. Speaxar, Sir. Now that
the point hag been rnised in the House,
1 would like to coniirm that a Pakistan
Radio announcement toiay quoted a
Hatement by a military spokesman
.‘s‘“'d, in Rawalpindi that the Armed

over of power by 146
army in Pakistan (St.)

Forces of Pakistun took over control
of the administiat:on of the country
this morning. The spokesman stated
that top political lcaders belenging to
the Pakistan Peoples’ Party including
former Prime Min:stsr Mr. Bhullo and
the PNA leaders have been taken into
“temporary protective custody”. The
spokesman said the situation in Pakis-
tan is normal and peace and tranquil-
lity prevail everywhere.

While naturally we foilow events *n
our neighbouring coun'riss with nte-
rest, 1 would like 10 reiterate that
these developments are an internal
affairs of Pakislan. India has consis-
tently followed a policy of non-inter-
ference in the dumestic aflairs of other
countries. The House is awzre that
after assuming
ment has

oflice, tlhis i;overn-
publicly reaffirmed the
policy of seeking good neighbourly re-
lations with all countries in the region
so that peace and stability may prevail
in the sub-coniineat.

SHRI SHYAMNANDAN MISHRA:
I would like a clarification. The Hon.
Minister was p'2ased to say that they
have heard a broadzost frorm Radio
Rawalpindi: nas not our Iligh Ccm-
mission in Pakistan informed us atout
the developments there?

SHRI ATAL BIHAR] VAJPAYEE:
Not yet.

SHRI SHYAMNANDAN MISHRA:
Have you made any enquiries?

MR, SPEAKER: There will be no 2is
cussion now ang¢ nu questions.
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DEMANDS® FOR GRANTsS, 1977-78—
Contd.

MINISTRY OF DEFENCE—Contd.

MR. SPEAKEPR: 1 want to ask the
House if I may ask the Minister of
Defence to reply now. because 15 to 20
minutes do not muke much di1fTerence.
I will ask the Du.ence Minister to
reply to the Debite now and the fur-
ther programme can be sorted out in
the Business Advisiry (Committee in
the evening. The n.omber of Deman-s
etc. can be diszus»4 in the aftcrnoon.
We will thug save some time,

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). Mr. Speaker,
Sir, it is very encouraging for the
personnel of the Delence Ferces that
they have received general support
from all sections of he House. ]t is
further encouraging to them that
their services have been appreciated
very much in this House. Fortunate-
ly, we have in our country, one of the
finest Armed Forces in the world. Our
Armed Forces are uniformly ingrain-
ed with a gense of patriotism and no
sacrifice is too great for them to pro-
tect the prestige and sovereignty
of our mothei1land. Wherever occa-
sion has arisen, they have demorstrat-
ed without doubt that they can face
any enemy and lhot they can make
any sacrifice in order to protect our
borders. Our Defence policy mainly
depends on the foreign policy of our
country, but the basic Defence policy
is to protect *he horaur, prestige and
sovereignty of our motherland, irres-
pective of the type of Government
existing in the courit:v. They arc not
affecfed by that consideration. The
only consideration is to uphold the
honour of the mother-land. Ever since
independence, India had the fortune or
misfortune of several on slaughts by
its neighbours or. its borders and every
time with the encouragecmeat of the
entire nation our armed forces, repel-
led that aggression. Last time, India
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had the good fortune of successfully
intervening in preventing whalever
atrocities were being committad in the
erstwhile East Pakistan by Pakistan:
and it has enhanceg the prestige of
our armed forces in the entire world.
It hag further demonstrated that India
does not aspire to capture the territory
or any other country because India
returneg the territory that our armed
forces had captured in Pakistan and
that has been in conformity with the
record of India throughout history.
Perhaps India is the only country
which hag never uesd fire ani sword to
subjugate the people of any other
country and if they have intervened
any time, they have done so only to en-
courage and give support to the people
struggling for their independence.
Even during ‘he dars when we our-
selves were struggling for our inde-
pendence, we Jid not hesitate to ex-
tend our moral support to the people
who were trying to free themselves
from the colonial and imperial rule.

The situation geross our borders has
always to be taken into consideration
in order to determine our attitude to-
wards our neizhbours. It has keen our
endeavour to establish friendly rels-
tions with all cur neighbouring count-
ries. Though there has teen unchari-
table criticism oY ang en from some
of our neighbouring courtries, we have
tried in spite of that to cultivate triend-
ly relationg with those countries. And
fortunately, we can clalm that it has
been possible to change the climate so
far as our relations with those count-
ries are concerned.

In spite of the fact that Pakistan has
made several atlackg on us, we have
been trying to naintain good relations
with them. I will not go into apy de-
ail about what hasg happened in that
country this morning. It ir. no doubt,
their internal matter, but sometimes.
the interna] matter of the neighbouring
country has its rcpercussions on us
also. That has to he taken into consi-
deration.

*Moveg with the recommendation of the Vice-President acting ag Pre s:dmt
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Our relations with Nepal, another
neighbour of ours, have been one of
intimate frieadship. The cultural
bonds between the two countries extend
over many centurieg and that will sus-
tain the friendship between the two
countries. Not only that, wnhenever an
occasion has arisen, we have not hesi-
tated to help them as far as possible.

Burma, another friendiy neighbour
of ours, has uniformally maintained
friendly relations with us and so has
been the case with Sri Lanka. When-
ever some emergency has faced Sri
Lanka and a request has been made to
us, we have without any hesitation run
to their rescue ang thcy have appreciat-
ed that very much.

In the case of Bangladesh we can
take pride that we played a decisive
role in the emergence of a sovereign,
free Bangladesh. There was some
uninformeq criticism in that country
So far as India was concerned, but, in
recent times, the relations between the
two countries have been improving and
our Prime Minister has also played a
very significant part in restoring the
friendly relations between the two
countries and, if the present trend con-
tinues, I have no doubt that India and

Bangladesh will he very friendly
nations. .

I am mentioning all these things be-
cause the defence policy of the govern-
ment so far as the neighbours are con-
cerned. also iepends upon the nature
of relation that we have with those

- touniries. Thercfare, T have said that
the defence policy, anart from the Fasic
Té"“i‘r. depends upon what relation the

tternal Affairg Ministry establishes
¥ith other countries.

m’:hls very heartening that gll sections
Iiumetﬂicn.ue have pleaded for a larger
5 :mieon for the Defence Ministry.

atio t:hﬁu]d not forget that the allo.
expendt; the Defence Ministry and its
%""!rall ure is to be related to the
: ntry resources availatle tp the
- There is some misconception
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that the defence expenditure is non-
developmental. It is not s0. A major
portion of the -lefence expenditure is
developmental in nature. I need not
elaborate that point. The personnel of"
the Armedq #Forces play a significant
role whenever there are natural cala-
mities in different parts of the country.
Whether it is a flood or fire or epidemic
or any other natural calomity, our
Armed Forces have run to the rescue
of the people and that cannot be re-
garded entirely as a non-developmental
expenditure. In regard to maintenance
of law ang order, though they do not
directly intervene, their presence itself
is a factor which helps in the main-
tenance of law and order and you will
agree that there cannot be any sustain--
ed development wzrk in the country if
law and order ig disturbed. So, the-
Defence Forces play a significant role-
in that direction also.

The ordnance frnctories and the pub-
lic sector undertakinpgs of the Defence:
Ministry play a significant role so far
as the industrial development of the-
country ig concerned. They have to
be judged in velation to the overall in-
dustrial development in the country
ang there is no denying the fact that
some of the work that has been dcne
either in the ordnance factories or in
the public sector undertakings are
origina] in nature and has added to the-
overall production in the country.

A defence force has ulways to be:
kept in readiness ang also constant
modernisation has to be undertaken.
That is what we are doing to-day.
With the introduction of sophisticated
weaponry It has become practicable in
all countries to reduce the personnel of
the defence forces. We have not done
so, but there Ig no case, with the intro-
duction of more modern weapons, srms
and ammunitions, to raise the Armed
Forces to the strength of 25 lakhs in
number, Perhaos our country will not
be able to sustain a number of 25 lakhs.
and. T personally feel that it is not
necessary to have fuch a huge armed’
force.
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[Shri Jagjivan Ram]

A question has been raiseg about
the direction at the head of the Armed
Forces.

Shri Yagya Datt Sharma raised a
question that previously thei~ was a
Defence Committee of the Cabinet and
now only there is a Political Affairs
‘Committee of the Cabinet, Well, I do
not think it makes much difference or
any difference at all. Whether it is the
Defence Committee of the Cabinet or
the Political Affairs Committee of the
Cabinet the Minister who wiil he on
those Committees will be more or less
the same, and whenever imporiant
matters relating to defence are con-
sidered, the concerned chief js invited
ang when it concerng the entire
Defence force, gll the three chiefs
are jinvited to the meeting. That
was the practice followedq when
the Defence Committee of the
-Cabinet wag in existence. Same
is, the practice which is followed when
“the matter comes before the Political
Aflairs Committee.

A suggestion hag also been made
that in order to co-ordinate the work
of "the three chiefs there should te a
Super Chief. I do not think there s
any necessity for that because we
have the Chiefs of Staff Committee
which regularly meets and the scoior-
most among the three chiefs presides
over the meeting. At present the (hief
of the Army Staff is the Chairman of
the Chiefs of Staff Committee. In this
way the activities among the thiee
forces are co-ordinated. Apar: from
that there is a weekly meeting of the
Minister with the three Chiefs along
with the Cabinet Secretary, the Secre-
tary of the Defence Ministry, Secretary
of Defence Production. We mee! with.
out. agenda. The matters are vrought
by the three chiefs before the Com-
mittee and on many occasions, deci-
sions are taken on the spot bacauss the
‘Secretaries are there, Cabinct Secret-
ary also gives valuable suggestions In
the matter. The House thould be
sajisfied that the direction at the top,
-whether it is at the political level or
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at the Chiefs of Staff level is quite
integrated and it has stood the test
of time in very emergent situations and
even in urgent situations and, there-
fore, there is no necessity of changing
the structure at presentl.

This question of having a >uper Co-
ordinator has been considered several
times in the Ministry and it is appre-
hended that the imposition of a Super
Chief among the three chiefs will rot
serve any useful purpose. It muy
create certain complications and retard
decisions. Therefore. it is not neces-
sary to have the present system chang-
ed as it hag stood the test of time and
it has served the purpose.

You. cannot compare Indian situa-
tion with other countries, because their
conditions in several matters are quite
different from this country. In several
countries the direction given to the
Armed Forces is only by some per-
sonnel of the Army. Here, the direction
and orders are not by the Army, Navy
or Air Force people. Here the direction
at the critical time is by the politicai
leadership. That distinction has to
be appreciated. Here the ultimate
direction is from a civilian. from a
political Head and 1 think that will
have to be maintained.

‘There is no doubt that there has teen
some unnecessary secretiveness so far
as Armed Forces are concerned. Well.
1 am trying to relax that. If the Mem-
bers compare the reporis presented io
the House by the Defence Ministry for
the last eight or ten years, they will
find that there has been a gradual re-
laxation and more of information is
being given to the Members «f the
House. In order that Members of the
House may appreciate what is being
done in the Research and Production
Sector of the Defence Forces, I propose
that batches of Members of Farlia-
ment who are interested in such mat-
ters may be taken to some of our Pro-
duction Units and Ordoance Factories.
HAL, Mishra Dhatu Nigam and others
to see what is being done in those
places. Thev may also visit some of our
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Research Laboratories where impor:aut
works are being done. That will be
appreciated by hon. Memberg of the
House; and I may start this practice
from this session itself and hon. Mem-
bers who are interested in wisiting
some such undertakings could write to
me about their intentions.

But, certain amount of secrecy has
to be maintained,—of course, not from
the Members of Parliament and there-
fore I propose to take them there to
see those things. But certainly they can-
not be included in the reports. Al-
though we do not intend to have
secrecy from the Members of the
Parliament, we will have to maintain
secrecy from the public, because. once
it goes to the public, it can go to the
other countries as well.

As I have gaid, we have to constantly
modernise the Army, the Air Force ard
the Navy.

We have a large coastline of nearly
5700 K.M. The Indian Ocean has as-
sume« greater importance after the
development of what is known as
Diego Garcia. It is fortunate that many
nations which are littoral nations and
even others have unreservedly dec¢iared
that the Indian Ocean should ne main-
tained as a zone of peace.

It is further encouraging that Fiesi-
dent Carter has made a declaration to
that effect and he is trying to have
detente with USSR so that big powers
may treat the Indian Ocean as a zone
of peace.

The Indian Ocean is a vast expanse;
and apart from our territorial waters
every nation is free to take ships in
the Indian Ocean. we have some re-
Sponsibility of reconnaisance tn see
What are the vessels which are oreaent
in the Indian Ocean. That itself is
& big task which has fallen on us.

We are trying to equip our Navy so
that it can discharge the duties which
have been cast on it. There Is no
doubt that we have ageq ships in our
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Navy and we are gradually replacir.
them. We have developed the capacity
of manufacturing some war-ships in
our Dockyard ang we have manufac-
tureq them. We are trying to replace
the Sea Hawk in Vikrant and trying to
find a suitable aircraft for that. S:mi-
larly in our Army we have introduced
new types of weaponry with electronic
devices. In the field of electronics we
have made good progress and as [
have said Memberg who would like to
visit our institutions will find that they
are doing useful work and producing
useful equipments.

Similarly, in the Air Force, we are
trying to modernise it. But, that has
to be done within the constrainits of
the financial resources available n the
country and available to the Armed
Forces. In our Aeronautics Division
which has done useful work. we have
produced some aircraft for the use of
Air Force as well as for the civilians.
Some friends mentioned about the
aircraft produced for the agricultural
purpose. We have the capacity for
Basant which has, for agricultural pur-
poses, been proved to be effective. Our
Agriculture Ministry had placed an
order for 100 Basant to be produced
by the Kanpur Division of the H.A.L.
and they had placey an order of
hundred more after that. Due to cer-
tain difficulties regarding subsidy that
was being given to the farmers for
spraying and also not adequate funds
being available with the State Gov-
ernments, the Agriculture Ministry has
reduceq jts order from 100 to 57 «mly.
Whether they will place further crders
or not they themselves have not been
able to decide.

Therefore, unless further orders are
placed by the Agriculture Ministcy,
after one year, the work in the Kan-
pur Division will be very much Te-
duced. We are anxious that our full
capacity may be utilised Since our Air
Force is an effective part of our Defence
Forces as it was demonstrated during
the last war. Some friends have
mentioned about the Mirage squadron
of Pakistan. At that time also there
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was the Mirage squadron but, our
small Gnats could take care of tneir
Mirage and we are proud of our Gnats.
So, Gnats are also there. 1 hove
simply mentioned one example. We
should not worry because some of our
neighbouring countries have acqu‘red
some new ship, aircraft or weapons.
Pakistan has the advantage of showing
something under the Defence 3ucdget,
something in the various Civil Depart-
ments and some assistance which they
‘have got from other countries, that
does not form part of their budget. So,
their expenditure is much larger on
that.

But, in any developing country like
India. one has to be very cautious
while diverting its scarce resources to
defence. Whether that is absolutely
necessary or not, that has been my
approach jn this matter. At the same
time, we have to maintain efficiency
and competence of the Armed Forces
1o tackle any situation that may arise
on our borders

We have the Himalayas which, at
one time was regarded unpenetratable.
But, with the development of various
types of missiles and aircraft. that
situation does not exist. Therefore, we
have to take care of the Himalayas
also and we have trained our soldiers
and we have got mountain divisions
which can take care of any civil design
-even at a very high altitude. We have, in
order to be self-sufficient on our armed
forces, set up a very fine Research and
Development Laboratory and our
Scientific Adviser is one of the most
competent scientists of the country.
That is why perhaps, he has many
«<alls upon him. I had been trying
whether I can get any top scientist
who will be free to devote his entire
time and attention to the -efence
laboratories themselves. But. when-
ever some outstanding scientist be-
comes available, I find the same diffi-
-culty with him because, any outstonc-
‘ing scientist has calls from foreign
-countries; he has calls from various
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laboratories of our own country; he
has calls from various institutions in
our own country. .

But, we will have to see that the
scientist devotes adequate attention to
the work under him. Delence labora-
tories have been rationalised and they
have been, to some extent, restructur-
ed and our scientists are doing a good
work in several fields in the develop-
ment of missile or other ammunitions
and arms. But, it takes a long t.me
and. on many occasions, sometimes the
expenditure may prove to be ull-
mately infructuous. But, we have to
undertake that.

We have raised the age of retirement
at different levels In the Army. Even
the jawan's age of retirement has been
raised. Pensiong have also been li-
beralised, There has been increase
in the salary of the jawans as well
as the various facilities that are pro-
vided to them.

Mr. Speaker, Sir, we have been
taking steps for the re-settlement of
the army people when they retire
from he Defence service but it is not
an easy task. When a large number
of people are demobilised every year;
when the capacity of the country to
create additional jobs is limited and
when we are faced with acute unem-
ployment problem in the country as
a whole they also have to suffer the
same way as others in the society.
But we have made some special ar-
rangements for them. Several of the
State Governments have laid down
rules for the allotment of land
to ex-servicemen but as a matter of
fact in several States there is no
scope for further allotment of land
to ex-servicemen. We have made cer-
tain reservation of posts in class Il
and IV jobs in government, by an
executive order, We have requested
the State governments to make simi-
lar reservations. The idea is to have
some reservations in the public sec-
tor undertakings also. But once we
provide them jobs certainly we are
depriving others of jobs. It does not
add up to the over-all availability of
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employment opportunities in the
country. The other thing I introduced
when I was lastincharge of this Mi-
nistry was on the point that when
they were likely to be demolished they
should be government training in cer-
tain arts and crafts so that after de-
mobilisation if they do not get any em-
ployment they can crigage themselves
in self-employment with small capi-
tal. Tt was also taken up with the
banks that that capital wil] be pro-
vided by the banks if the ex-service-
men start some industries themselves.
For the officers also we made ar-
rangements that if after retirement
they want to take up certain advanced
training in management or accounting
etc. which will make them more
employable that training will be
given and the cost will be met by
us. The outcome has been quite en-
couraging in this matter.

Mr, Speaker, Sir, a study group
was set-up to examine the wvarious
possibilities of finding more and more
self-employment and other avenues
for the ex-servicemen. This group’s
report has been considered by several
Secretaries of the Government of In-
diaa., 1 think, after we receive the
final Report of that Study Group it
will be possible to take some further
aclion for the resettlement of the ex-
servicemen. 1In view of this, I do nct
think, it s necessary to have another
Committee.

Mr. Speaker, Sir, there is no doubt
that during the Emergency actions
Were taken against geveral employees
Mostly in the public sec*or undertak-
ings and ordnance factories—-maybe
there are some cases in the Armed
Forces as well as civilian employees.
"‘-’f soon as I assumed charge of this
Ministry, 1 issued orders that all cases
of suspension, dismissal or discharge
should be quickly reviewed and the
Process has started.

.B_'W. regarding pension payments,
U is correct that in some areas pen-
Yoners have to walk a long-distance

the Treasury to get their pensions.
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It has been decided that from April
this year—and it has been in force,
to some extent, earlier also—those who
want their pensions to be sent to
them by money order will be sent to
them by money order ang upto Rs. 100,
money order commission will not te
charged from the pensioners. It will
be met by the Government.

Some friends spoke about the dis-
ability pension. I may explain that
where disability pension is being paid
to an ex-Armed Force man, because
he has lost one of his limbs, the pen-
sion granted to him is for his life and
it is not reviewed. But when itis a
case of partial disability where there
is a possibility that the disability may
further reduce or may disappear after
sometime, a two-yearly review is
done and again it is not done after
two years, but it is done after 10
years if after that review it is found
that disability is unlikelv to change.
The disability may, however, 2ither
mitigate or it may deteriorate, But if
it deteriorates, the pension amount is
increasd; if it mitigates, the pension
amount will have to be decreased and
if it is totally disappears, the pension
will have to be stopped. And, if disabi-
lity remains incapable of improve-
ment when review is undertaken
after 10 years there is no further re-
view. I thought I should explain
this so that the House may know the
actual position.
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Sainik Schools were started with a
view to prepare boys who may go to
Khadakvasla and got into the armed
forces. Well, the Sainik schools are
run by societies and if their pay
scales are determined by the society,
which runs it, I personally feel that
there is a case for reviewing and re-
vising the pay-scales that are being
paid by the Sainik Schools. Dut again
that has to be made by the scholar-
ship or stipend that is to be given
by the State Governmentsor the stu-
dents. Several State Governments have
not agreed to any increase in  their
stipend to the boys in the Sainik
Schools. So, it has not been possible
to revise the scale or the salary of
the employees in the Sainik Schools.
A High Power Committee was set up
in 1973 and they have made recom-
mendations for 47 reforms. They are
being examined and we will take ac-
tion on that. Somebody complained
about the authoritarian behaviour in
the Sainik Schools. Well, if anything
specific is brought to my notice, I
will certainly ask the society to take
appropriate action in the matter,

Recruitment to our Armed Forces
is voluntary. In many countries it
is compulsory. In our country it is
voluntary and only those who offer
themselves at the recruitment cen-
treg are recruited provided they fulfil
the standard laid down for recruit-
ment. Shri Chand Ramji raisrd the
question of discrimination against
Scheduled Castes and Tribes, I may
mention there is no discrimination
against anybody in the Armed Forces,
The distinction of mmartial race and
non-martial race has been buried deep
down; there is no martial race and
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non-martial race in the Armed Ser-
vices. But due to historical reasons
there are certain regiments where
hundred per cent recruitmern‘ ig re-
served for certain classes and com-
munities,. For example in the Sikh
regiment, if there is any vacancy
among the jawang it will be filled only
by a Sikh; it is the same thing in
the Jat regiment and also in the Dogra
regiment. If Chand Ramji thinks that
Scheduled Castes can be recruited to
the Sikh Regiment, it cannot be done
becanuse only a Sikh will be recruit-
ed. Last time [ tried whether I could
abolish the class composition from
the Army. 1 came up against very
stiff resistance from several quar-
ters.... ’

AN HON. MEMBER: There are
Scheduled Castes among Sikhs also.

SHR] JAGJIVAN RAM: For the
Scheduled Caste Sikhs there is the
Sikh light infantry. Cband Ramji
said that Ramdesias and Majabias
Sikh are taken while non-Sikh Sche-
duled Castes are not taken. Ag I said
earlier, in other regiments, there |is
no reservation for the communities.
For example, the Bihar regiment is
open to all communities. This reser-
vation, class composition exists only
in the Army. Not in the Navy or
in the Air Force. There it is open to
all without any class composition. In
the Army wulso this class composition
exists only so far as jawans or soldlers
are concerned: for officers there is
no class composition.

Last time when I wag in charge of
this ministry, because it was brought
to my notice that there were many
irregularities in the recruitment of
officers, second lieuts. I entrusted the
preliminary gelection of the candidates
to the Public Service Commission.
There is no reservation for anybody-
Every Indian, subject to certain stand-
ards prescribed, js free to offer him-
self and apply to the Union Public
Service Commission for recruitment as
second lieut. in the Army. Ag I said
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due to historical reasons recruitment
in several regiments is done entirely
on the basis of casteg and communi-
ties and persong beldnging to other
castegs or other communities are not
recruited to those regiments,

About the NCC, 1 should say it is
a useful organisation. It is voluntary.
Sometime earlier it was made com-
pulsory and it wag found that there
was a great resistance from the stu-
dents. In order to restructure the
NCC, a committee under Dr. Maha-
jani, Vice-Chancellor of the Pune
University was set up. They submit-
ted a report and their recommenda-
tion wag that in order to make the
NCC more effective and more use-
ful it was necessary to reorganise
and in the process of reorganisation
certain reduction was to be effected.
As a matter of fact when ] assumed
charge of the Ministry, notices had
been issued tg retrench a large num-
ber of people in every State. As soon
as I came, I received complaints and
so 1 have stopped their retrenchment
till I have myselt further examined
the whole case.

There are several questions raised
by hon. Members. ] think I need
not go into details of all of them.
But I will get them examined and
wherever it is found possible and
feasible to implement them, I will im-
plement them. But in many cases
perhaps it may not be possible to im-
plement them.

1 think I have covered most of the
important points raised by hon. Mem-
bers. 1 would like to say something
sbout the Devil Project which was
mentioned by Dr, Murli Manohar
Joshi. This was undertaken primarily
with a view to develop the compe-
tence ijn the area of the missile sys-
tem. When we enter into a new
scientific fleld, the progress is not
always as satisfactory as one would
expect it to be. However, this project
Was reviewed by a committee, chair-
¢d by Dr. Brahma Prakesh, Director
of the Vikram Sarabhai Space Centre,
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Trivandrum. It came to the conclu-
sion that the progress being satisfac-
tory, the project should be allowed to
be completed. Dr. Joshi also referred
to the importance of research and
development in the field of defence.
Thig is receiving our sustained atten-
tion.

As ] have gaid, the all-round ap-
preciation of the efficiency and the
work of the defence forces will great-
ly encourage our defence forces. I
shall communicate it to them that
the whole House has uniformly ap-
preciated their work. The monetary
consideration is not the main consi-
deration with our armed forces.
Whenever there js any danger on the
borders of the motherland, there is
a competition between the different
regiments of the armed forces as
to who will first face the danger
and protect the motherland. On be-
half of the armed forces, I express my
gratitude and thanks to all the Mem-
bers of the House.
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MR. SPEAKER: He wil] have to
make a speech for one hour again
about China and Pakisten. I do not
think it will be possible now.

1 shall put all the cut motions to
the vote of the Houge now.

Cut Motions Nos. 1, 21 to 38 and 49
to 53 were put and negatived.

MR. SPEAKER: The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that
will come in course of payment
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during the year ending the Slst
day of Mareh, 1978 in respect of
the heads of demands entered in
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of Ed., Soc. Welfare
& Deptt, of Culture
the second column thereof against
Demands Nos, 22 to 27 relating to
the Ministry of Defence.™
The motion wag adopt~d.

Demands for Grants 1977-78 in respect of the Ministry of Defence voted by Lok Sabha

No. of Name of Demand
Demand

{Amount of Demand for Grant Amount of Demand for Grant
on account voted by the House

voted by the House

on 30-3-1977
T 2 ’ 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. is
MINISTRY OF DEFENCE
23. Ministty of Defence .  24,05,94,000 17,08,68,000 48,69,19,CCO  28,41,37,C00
23. Decfence Services—Army 598,83.47,000 . 1184,€9,95,c00 ..
"24. Defence Services—Navy 62,58,65,000 - 124,96,29,c00 .-

25. Defence Services—Air

Force . . . 191,84,23,000 . 374,30,47,000 ..
26. Defence Services—Pen-
. sions . . . 37,15,02,000 74.30,03,000 .e
27. Capital Outlay: on

Defence Services. . 102,10,01,000 172,98,02,0c0

12.58 hrs.

MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND DEPARTMENT OF CULTURE

MR. SPEAKER: The House will
now take up discussion and voting
on Demand Nos. 28 to 30 relating to
the MHnistry of Education and Bocial
Welfare and Demand Nos. 102 and
103 relating to the Department of
sCulture, for which 7 houry bave been
all.D'ﬂed. !jnn P i- ﬁﬂ'

"' Motions ‘mwed =2 _

. “That the respective l‘l.ll'ﬂ.l- not
1 exceeding the amounts on Revenue

Account and Capital Account shown

in the fourth column of the Order
i

Paper be granted tp the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that
will come in course of payment dur-
ing the year ending the 31st day of
March, 1978 in respect of the heads
:of demands entered in the second
eolumn thereof against Demands
Nos. 28 to 30 relating to the Minis-
tzy ot - Education and Soclal Wel-
.« fare”. . -

«,- “That the respective sums mnot
s exceeding the amounts on Revenue
k7 Agcount shown in the fourth column
of the Order Paper be granted to
the President out of the Consolida-
tad Fund of India to complebe the
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sums necessary to detray the char-
zes that will come in course of
payment during the year ending the
31st day of March, 1978, in respect

& Deptt. of Culture

of the heads of demands entered
in the second column thereof against
Demands Nos. 102 and 103 relating
to the Department of Culture.”

Demands for grants, 1977-78 in respect of Ministry of Education and Social Welfare
and Department of Culiure Submitted to the vote of Lok Sabha

No. Amount of Demand for Grant Amount of Demand for Grant
of Name of Demand  on account voted by the House submitted to the vote of the
Demend on 30-3-1977 House
1 2 4
Revenue Capital Revenue Capital
Rs. £s. Rs. Rs.
MINISTRY OF EDU-
CATION AND SOCIAL
WELFARE
28 D:partment of Edu:ation 52,§3,000 - 1,05,06,000 .
29 Edu:ation . « 62,46,11,000 26,90,000 120,21,23.000 7 £3,81,0c0
3 Department of Social Wel-
are . 5 . 6,76,70,000 - 10,91,39,000 =
DEPARTMENT OF
CULTURE
102. Deparrme=nt of Culture 3,03,99,000 as §,91,99,000
103. Archaeology . . 2,26,66,000 om 4.53,33,000 ..

MR. SPEAKER: Hon. Members
whose cut motions to the Demands
for Grantg have been circulated may,
if they desire to move their cuy mo-
tions, send slips to the Table within
15 minutes Indicating the serial num-
bers of the cut motions they would
like to move,

] |
Shri Hitendra Desai.’ o
.-‘[ B

SHR] HITENDRA DESAl (Go-
dhra): Bir, while initiating the de-
bate on the Demands relating to the
Important gubject of education, I
May inform the House at the very
Cutset that we look upon this issue
Mot from any political or partisan

point of view, but just as in the case
of external affairs and defence, we
would like to have a consensus on
the broad policles and programmes
which pertain to this important sub-
ject. It is important because edu-
cation tquches every child; every pa-
rent and every Home. Therefore, it
becomes very sepsitive also when
certain mistakes are committed. An-
other pecullarity of this important
subject is that while the effect of a
particular policy in certain respects
is felt immediately in certain_ cases,
so far as education is concerried, ' its
policies have effect after years. There-
fore, it will be possible for us to dis-
cuss what exactly heppened - years
before. n '
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In a way, it is true that we are
not starting on a clean slate. Since
independence, there have been com-
mittees ang commissions which have
submitted various recommendations
on one subject or the other. The last
was the Education Commission head-
ed by Mr. Kothari. That commission
hag gone into all aspects of educa-
tion and has made certain recommen-
dations. Fortunately for ug in 1968
Parliament also passed a resolution on
the national policy of education deal-
ing right from pre-primary educa-
tion to the higher and research edu-
cation. I have alsg had the privilege
of taking part in discussions on edu-
cation at a national leve] right_from
1957 when 1 was Education Minister
in Bombay. Even today the problems
are not very dissimilar. As was said
in another context about socio-econo-
mic change, philosophers have merely
interpreted the world in various ways,
the thing is to change it. This will
apply to education because we have
been talking a lot about it. The real
need of the hour is really to imple-
ment what policies we have pronoun-
ced and to evolve an education pat-
tern to subserve the needs of the na-
tion. It is not merely a rhetoric to
say that the destiny of India is be-
ing shaped in schools, colleges and
educational institutions. In our coun-
try we are witnessing the advance of
science and technology. It is all the
more important for us to realise it,
i, we have to reap the fruits of
this advanced knowledge in science
and technology., We will have to
see that it goes to every nook and
corner of this country, and even tn
distant villages. Therefore, in that
context education becomes very im-
portant.

13.01 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

In another aspect also education has
its significance. In a country wedded
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to democratic values the only instru-
ment of change in socio-economue
structure is education. Therefore,
from both these points of view edu-
cation is very important. So my first
submission so far as this Demand
is concerned is that the Minister of
Education should press for more funds
and so far as we are concerned, we
will fully support if he asks for mora
and more money in respect of educa-
tion.

I am glad that at the initial stag=s
of discussion of the Sixth Plan a re-
ference wag made even to education
ag one of the important matters which
will be deal{ with by the new Plan-
ning Commission. But it is not enough
that more funds are awailable for
education. Even inter se I would sub-
mit with all the emphasis at my
command that very little is spent on
elementary education. ] have seen
some of the figures in the Fourth Plan
and the Fifth Plan. In the Fourth
Plan out of the tatal allocation for
education only 31 per cent was spent
on elementary education. Fortunatcly
in the Fifth Plan that was rectified
and it went from 01 per cent to 41
per cent. But in my opinion even
that is not adequate and more and
more money should be spent on ele-
mentary education to which I will
come later. In the Fourth Plan 13
per cent was spent on Secondary edu-
cation and 25 per cent on university
education and in the Fifth Plan 14
per cent and 20 per cent respectively
in this field. Therefore, my sub-
mission would be that more and more
money shoulg be available to be spent
on elementary education.

Secondly, T will take up the aspect
of eradication of illiteracy. Ag the
new Government was formed, T was
happy to learn that the new hon. Edu-
cation Minister was saying something
about 5 massive proeramme for adult
education. In the House itself the
other day there was a discussion on
a Private Membe="¢ Resolution about
education and except that the Minis-
ter said thet the Government is con-
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sidering to have a National Board on
adult education, nothing beyonq that
seems to have be?n announced by the
Government. As far ag adult educa-
tion is concerned, it is really unfor-
tunate that after 30 years of indepen-
dence, we still have more than 70
per cent of illiterate persong in the
country. No doubt the per centage
of literacy which was 166 per ccnt
in 1941 has risen to 29.45 per cent in
1971; but ag far as girls' literacy is
concerned, jt is hardly 18.69 per cent;
and the hon. Minister knows that
in important States; like Bihar, U.P

and Rajasthan, tue literacy of girls
is even less than 10 per cent. I will-
not give details as to how to meet
that situation. i would only suggest
a few strategic acproaches to attack
this problem. Fur instance, the po-
pulation below the age of 19 is mure
than 50 per cent; population below
the age of 29 i3 two-thirds; and ba-

low the age of 35, it is a little less

than 80 per cent. Therefore, govern-

ment should try ¢ see that more and
more effort is made towards younger
prrsons, persons below the age of 2V,
or even 39: and fur that purpose, we
will have to strengthen the eleme: -

tary education, i.e. of people between

ages 6—11 and 11—14 and impart
education even to people upto 29

years of age. We will have to crete
an atmosphere on a massive scale
and try to involve the various uni-

versities, teachers and students to
take up this work of mass literacy
drive. Only then will it be possible
for ug to tackle this problem. I shall

be happy if the hon. Minister gives

some jdea of how ne wants to teckle

this important problem. I understand

that the Janata government is very

keen to tackle this problem almost
On a priority basis.

I will now come 10 the question ol
€lementary education which, accord-
Ing to me, is the most important as-
Pect of education. The village school
13 the sun round which the other
Planets move. And from whatever
little experience we have of the 84-
Ministration of education, we can say

& Deptt, of Culture

that it is very important to see that
we strengthen the village school. Arti-
cle 45 of the Constitution of India
lays down that ail Stateg shall endea-
vour to give free and compulsory ecdu-
cation to all children below the age
of 14, within a Derind of ten years
That period is over. Most of the
State did try to implement the sche-
me of free and compulsory educalion
to all children below the age of 14
yvears. 1 will not give details; but
I know that today in this country
education for children between 6 and
11 years is free in all the States. Edu-
cation for boys between 11 and 14
is free in all the Slates, except Orisca,
U.P. and West Bengal. And the States
have made it compulsory for child-
ten between 6 and 14; but that |is
not the question. 1t jg also true Lhat
there has been much progress in
regard to the =nroiment in schools.
For instance in 1951, the enrolment of
children between 6 and 11 years, was
426 per cent, wnich has risen to 63.5
per cent; and ‘ne target for 1978-79
is 96 per cent. Tne per centage of
enrolment of child-en between 11
and 14 is 12.7 in 1350-51: and in 1578-
79 it will be 46 per cent. I am glad
to gote that unlie other Minisiries,
thjs Ministry acknowledges what could
have been done during all these vears.
1 am referring 10 in2 following re-
marks in the performance Budget of
the Departmen: of Education and
Department of Culture, at page 4:

“It should be mentioned that
some significant rtrides have been
made in the universalisation of
education in the age-group 6—I11.
As against the enrolment of 426
per cent in this age-group in 1950-
51, the enrolment realised in 1975-
76 is 83.9 per cent. The target for
1978-79 is 96 per cent. Similarly,
in the age-group 11—14 the target
envisaged as 46 per cent. By 1983-
84 it is expected that the target of
universal elementary education will
be realised.”

But | must utter a3 word of caution
against thig also. We should not be
merely satisfied with enrolment of
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children because we know that enrol-
ment js not the same as attendance.
During our experience of administra-
tian, we found that many village
schooly were hardly attended. Again,
there is the question of drop-outs.
The enrolment of say students in
class | jis reduced to 50—60 when
they come to the second class. There-
fore, we have to be careful about
that also. But when we want to
strengthen the village school, ] would
urge the Education Minister to pro-
vide more for the bwildings of the
schools, give more- status, more se-
curity, to the elementary teachers
and also introduce reforms for im-
proving the content. of education.

If 1 understand the policy of this
Government correctly, they are far
basic education. Some experiments
have been made jn Stateg like Maha-
rashtra and Gujarat on this, and 1
would request the hon. Ministzr to
allow this House 10 know how Gov-
ernment proposes to strengthen the
village school in this respect.

The village school, the village pan-
chayat and the village service co-
operstive are the three pillars on
which the whole edifice js built, and
if we really want to reform educaifon,
to have an integrated plan for edu-
cation, it is very necessary that ele-
mentary education should get priority
and the village school should be stren-
gthened.

I will then come to the question of
secondary education. Just as the hon.
Minister made certain pronouncements
with regard to a massive adult edu-
cation programme, he also, imme-
diately on his taking over as Educa-
tion Minister, dwel{ on the question
of the new pattern of 104243,
From what ] know, this pattern wuas
recommended by the Education Com-
missio and was even accepted by
Parliament. 1 understand from the
Report that this pattern has been al-
ready introduced in 19 States and
Union Territories and that 10 more
States have uccepted it. Therefore, I
do not know what there is to consi-

changing that pattern or ig the Min-

istry considering the introduction
of some new reforms, because
I wunderstand a fresh committee

has also been appointed to ex-
amine the syllabi, and that com-
mittee i3 headed by the Vice-Chan-
cellor of the Gujarat University if
1 mistake not. Therefore, we would
also like to know what the Ministry
proposes to do now with the new pat-
tern of 104243 because that, accord-
ing to me, is very important.

On the question of University edu-
cation, we know very well what are
the state of affairs in the universities.
Universities inltead of being centres
of knowledge. being centres of pro-
gress, have almost become centres of
strikes and gheraos. There have betn
lot of comrplaintg about the univers.ty
administration and the students find lot
of difficulties when they want (o mig-
rate from one university to another.
The Vice-Chancellor of one University
once told me—he was jn the Education
Ministry for a number of years—that
not a day passes in the University
when there is not a scuffle among the
students. Even the students live in
hostels with knives ang weapons.
Some murders have taken place of the
students by the students. I know the
case of a Vice-Chancellor in Gujarat.
He was 5 retired High Court Judge.
Above all, ne war a man of high cul-
ture and a man of integrity. He was
popular with tne students. But during
the Nav Nirman movement some stu-
dents broke open his bungalow and ret
it on fire. There was a photo of his
dead wife on the sidewall. They even
broke that photograph. The Vice-
Chancellor wasg 30 much shocked that
ultimately he died. I am narrating
this incident only to show that the
affairs of the university are far {rom
satisfactory. J+ should be our endea-
vour not only to satisfy ourselves by
saying that we believe in the auto-
nomy of the university, but we have
to find out ways by which the uni-
versities have some manner of their

existence.
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Now, 1 come to an incident recently
occurred in Gujarat, Ag everybody
knows, Gujarat Vidyapith which was
founded by Mahatma Gandhi, gets
grants from the Government of India.
It gets maintenance grants on its de-
ficit and it slso gets development
grant. When 1 read the demands, 1
noticed that whereas in 1976-77 it was
Rs. 1253 lakhs of grant, that grant
has been doubled in 1977-78. Vidya-
pith as js well known in this country,
was founded 10 evolve an alternative
system of education against the Bri-
tish. But I do not think that work is
being done in that University. They
want to have more and more Eranta
and more and more buildings. 1 want
to bring to the notice of the Minister
that for the last 20 to 25 days there
has been some movement going on by
the teachers and the students in that
Vidyapith and only three or four days
ago, the management of the Vidya-
pith have closed the Vidyapith. 1
have received a number of reports
ifrom the students and from the tea-
chers and from latest report which I
received today, I find that even poiice-
men are posted in the Vidyapith. In
my opinion this is a very serious
matter and the seriousness becomes
more grave by the fact that the pre-
sent Prime Minister is the Chancellor
of that University., We do not want
10 say something which might da-
mage the reputation of the Vidyapiih,
We also hold it in great esteem. But
the fact remains that the future of 450
studentg in that University—it is
deemed to be a University by the
Government of India—and 200 fami-
lieg is at stake.

Their only demand is to have arbi-
tration. They want internal demo-
cracy to function. Thev have said that
this Vidyapith has been closed only
second time after 1932. It was during
the British regime in 1932 that the
Britishers closeq the Vidyapith. After
1932, it is for the firsy time—nothing
had  happened even during Emer-
gency—that the manegement them-
:elve, have declared the closure of
h"'e university—three colleges, the

ostel ang the office, Their demand is
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that the management have commit-
ted breach of promises which they
had made before; they have levelled
serioug charges about the inefficiency
of the administration and they have
also alleged corruption and neputism
by some members of the manage-
ment. We are all proud of that Vi-
dyapith. At the same time, it is a
sorry state of affairs that twg or
three policemen have been posted
there and called by the persong who
have been giving sermons of fear-
lessness. Therefore, I would reqguest.
the hon. Minister to let us know
exactly what iz being done about the-
Vidyapith,

What I read from the papers is that
aglitltor; are giving come time. Other-,
wise, they will march to Delhi and
offer satyagrah on the Gandhian lines.
If this is the stute of affairs in an in-
stiuation like the Gujarat Vidyapith,
we can imagine what must be the
state of affairs in other universities.
Therefore, this requires great care ang
concern by the Ministry of Education.

Lastly, I would refer to another
point. If they really want to uni-
versalise education, not only upto the
elementary education but even with
regard to others not only the secon-
dary education should be free but edu-
cation must be available free tp all
persons of the weaker sections of the
society. We all know that there are
many persons living below the pover-
ty line. I would request the hon.
Minister of Education to announce
straightway that henceforth all educa-
tion in any sphere of life would be
free so far as the persons belonging
to weaker sectiong or living below the
poverty line are concerned, Today, it
is the Scheduled Castes and the Sche-
duled Tribes who are enjoying iree
education. A step was taken by the
then Governmcnt of Bombay before
it bifurcation that persons belonging
to economically backward classes hav-
ing an income of say, below Rs 3000
per year were getting free education.
I would request the hon. Minister to
announce that decision so far as giving
of educational facilities is concerned.
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I have toucher some of the aspects
of education which I consider im:por-
tant. There is already a national
policy on education"T6ld down by
Parliament itself. I would also like
to know what are the views of the
Government on this policy. But more
important than the policy is the ques-
tion of implementation. I have no
doubt that the hon. Minister with his
new enthusiasin will try his utmost
to see that education finds its proper
place and that we are able to evolve
what little work is done to push for-
ward other aspects of education.

With these remarks, I urge upon the
hon. Minister to clarify certain points
which I have made.

SHR! P. RAJAGOPAL NAIDU
(Chittoor): 1 heg to move:

“That the demand under the head
‘Education” be reduced by Rs. 100."

[Unnecesssrily changing the

system of education frequently
causing inconvenience to the
people (17).]

“That the demand under the head
‘Education’ be reduced by Rs. 100.”

[Failure to give sufficient finan-
cial assistance to the States to
appoint Telugu and Hindi Pandits
in Upper Primary Schools (18)]

“That the demand under the head
‘Education’ be reduced by Rs. 100.”

[Failure to fill up the vacancies
of lecturers in the universities

for longer periods (19).)

“That the demand under the head
‘Education” be reduced by Rs. 100.”

[Failure to publish low-ccet
text books (20).}

*“That the demand uader the head
‘Education’ be reduced by Ra, 100"
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[Need for concentrating on non-
formal education (Adult Educa-
tion) (21).]

‘“That th: demand under the head
‘Education’ be reduced by Rs. 100"

[Need for giving sufficieat

financial assistance to voluntary

organisations working in the field

of Hindi in the State.»f Andhra
Pradesh (22).]

PROF. SHIBBAN LAL SAKSENA
(Maharajganj): [ beg to move:

“That the demand under the head
‘Education’ be reduced by Re. 1.

[Inadequacy of Funds under the
Head Education (11).]

‘“That the demand under the head
‘Education’ be reduced by Re. 1.”

[Insufficient grant for students
in universities and in affliated
colleges. (12).]

SHRI G. M. BANATWALLA (Pon-
nani): 1 bez to move:

*“That the demand under the head
‘Education’ be reduced by Rs. 100.”

[Need 1o restore the minornty
charater of Aligarh Muslim Uni-
versity (13).]

“That the demand under the head
‘Education’ be reduced by Rs. 100."

[Failure to persuade the Go-
vernment of Maharashtra to pro-
vide U, G. C. scales to University
teachers i the State without the
inhuman conditions it seeks to
impose and thus to settle jts dis-
pute with the teachers (14).]

SHRI P. RAJAGOPAL NAIDU: I
beg to move:

“That the demand under the head
‘Education’ be reduced by Rs. 100.”

[Need for increasing the scho-
larships to the students from nen-
Hindi speaking States for post-
matric studies in Hind] (23).]
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“That the demand under the head
‘Education’ be reduced by Rs. 100."

[Need for giving enough finan-
cial assistance to the universities
in Andhra Pradesh (24).]

“That the cemand under the head
‘Education’ be reduced by Rs. 100.”

[Need for settting up a techni-
cal university in Andhra Pradesh
(25).]

“That the demand under the head
‘Education’ be reduced by Re. 1."

[Need for starting industrial
schools in vural areas to train the
students for re-winding of motors,
repairing of pumpsets, power
crushers, agricultural implements
and other rural industries (26).]

“That the demand under thg head
‘Education’ be reduced by Rs. 100.”

[Neeq for appointing youth co-
ordinators in many Nehru Yuvak
Kendrag (27).]

‘“That *he demand under the head
‘Education’ be reduced by Rs. 100."

[Need for developing spor:s in
the country (28).]

“That the demand under the head
‘Education’ be reduced by Rs, 100.”

[Failure of our sports teams in
international contests (29).]

‘“That the demand under the head
‘Department of Socia] Welfare’ be
reduceqd by Rs, 100",

[Failure to increase the insti-
tutes for blind, deaf and mentally
retardeqd and orthopaedically
handicapped (30).]

‘“That the demand under the head
‘Department of Social] Welfare’ be
reduceq by Rs. 100."

[Need to increase assitance to
voluntary organisationg for notels
for working women (31).]
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“That the demand under tha head
‘Department of Social Welfare’ be
reduced by Rs. 100",

[Need for allotting more a
meagre sumg for family and cnild
welfare (32).]

“That the demand under the head
‘Department of Social] Welfare' be.
reduceqd by Rs, 100",

[Need to increase grant for
Bal-Wadi  Nutrition Prograinme.
(33).]

“That tha demand under the head
‘Department of Socia] Welfare' be
reduced by Rs. 100™.

[Failure in supplying artircial
limbs to physically handicapped
(34).]

“That the demand under tha head’
‘Department of Social Welfare’ be
reduced by Rs, 100".

[Need to assist destitute women
all over the country (35).]

SHRI C. K. CHANDRAPPAN (Can-
nanore): I beg to move:

“That the demand under the head
‘Department of Education' be re-
reduced to Re. 1.”

[Failure m taking steps to abo-.
lish the notorius “public schools”,
a legacy of a colonial past (36).]

‘“That the demand undep the head
‘Department of Education’ be re-
reduced to Re. 1.”

[Failure in protecting the in-
terests of the students and tea-
chers in private educational insti-
tutions (37).]

*“That the demand under the head
‘Department of Education’ be ra-
reduced to Re. 1.

[Failure in providing complete
academic freedom to teachers and
democratic rights to students
(38).1
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“That the demand under the head
‘Department cf Education’ be re-
duced to Rs. 1.

[Failure in bringing about a
scientific and meaningfu] reforms
in examination svstem (39).]

““That the demand undey the hend
“Department of Education’ be re-
«duced to Re. 1.

[Failure in writing textbooks
with a view to help in creating a
new generahion of young people
who will be devoted to socialism,
secularisit. ané democracy (40).]

“That the demand under the head
“Department of Education’ be re-
duced to Re, 1.

[Failure in stopping the im-
perialist penetration in our edu-
cation with a view o influencing
our youth ideclogically and poli-
tically 41).]

“That the demand under the head
‘Department ¢f Education’ be re-
duced to Re. 1.

[Failure in stopping the CIA
operation in Universities in India
(42).]

“That the demand under the head
‘Department of Education’ be re-
duced to Re. 1.

[Failure in fixing definite
priorities in education (43).)

**That the demand under the head
‘Department of Education’ be re-
ducedg to Re, 1.

[Failure in making arrange-
ments for translating books from
various Indian languages to make
our people aware of our rich
heritage in literature (44).]

““That the demand under the head
‘Department of Education’' be re-
duced to Re. 1.
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[Failure in stopping the pene-
tration of R. 8§ 8. in our Uni-
versity campuses and other edu-
cational institutions (45).)

‘““That the demand undey the head
‘Department of Education’' be re-
duced by Re. 100"

[Need for lmplemcntnion of
U. G. C. payment to university
teachers in every State (46).]

“That the demand under the heud
‘Department of Education’ be re-
duced by Rs. 100."

[Need for providing better
working conditions to the non-
teaching staff i the Central
Universities (47).]

“That the demand under the head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to nationalise private
staff from the exploitation and
harassment of the management of
“public schools” (48).)

“That the demand under the head
‘Department of Education’ be reduced
by Rs. 100.” =

[Need to nationalise private
educational institutions in the
country (49).]

“That the demand under the hecad
‘Department of Education’ be reduced
by Rs. 100"

[Need to fully Involve *he peo-
ple in a scheme to fight and eradi-
cate illitracy (50).]

“That the demand under the hcad
‘Department of Social Welfare’ be
reduced to Re. 1.”

[Failure in implementing
speedily, the various recommenda-
tions made in the report on “StLtus
of Women™ (51).]

“That the demand under *he head
‘Department of Social Welfare’ be
reduced by Rs. 100"
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[Need for providing a better
deal to the students who are phy-
sically handicapped (52).] i

SIIRI A. E. T. BARROW (Nom:r.ated
Anglo.Indians): 1 beg to move:

“That the demand under the head
‘Department of Education’ be reduced
by Rs. 100."

[Need to review the 1042 pat.
tern of education with spec.al
reference to vocationalization
(56).]

“That the demand under the head
‘Department of Education’ be rcduced
by Rs. 100.”

IDifferential curriculum, sylla-
buses and examination for rural
and urban schools (57).]

“That the demand under the head
‘Department of Educatio'l’ be -educed
by Rs. 100.”

[Prescription of lower educa-
tional qualifications and age limit
for recruitment to Governraent
posts (58).]

*That the demand under the head
‘Department of Education’ be reduced
by Rs. 100."

[Central Government’'s decision
asking the Central Board of Secon-
dary Education, New Delhi, to
issue results of its examinauon in
marks and not in grades (59).]

PROF. P. G. MAVALANKAR
(Gandhinagar): 1 beg to move:

“That the demand under the head
‘Department of Education’ be reduced
by Rs. 100.”

[Need for a substantial increase
in the budget and plan allocations
for effective spread and proper de-
velopment of education in our
country (68).]

“That the demand under the head
‘Department of Education’ be reduced
by Rs. 100.”
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[Need for involving the Minister
of Education in all major policy-
formulating and decision-making
authorities of the Cabinet and of
the Government so that ‘he cnn-
stant requirement of catering to
14e building up of the human factor
in economic and material develop-
ment of the nation is w2l met
(89).]

“That the demand under the head
‘Department of Education’ be roduced
by Rs. 100."

[Need for accelerating the pace
of providing compulsory, free and
universal education to every boy
and girl from the ages 5 to 14, as
per constitutional obligation (701).]

“That the demand under the head
‘Department of Education® be reduced
by Rs. 100.”

[Need for strengthening the edu-
cational efforts and activities, keep-
ing in view the recommendations
of the Report of the Kothari Com-
mission on Education (71).]

“That the demand under the head
‘Department of Education’ be r:duced
by Rs. 100.”

[Need for a bold. imaginative,
dynamic national policy of ediuca-
tion promoting all round maximum
educational endeavour, with mas-
sive financial support but minimum
administrative interference from
the federal and State Governmerts
(72).]

“That the demand under the head
‘Department of Education’ be reduced
by Rs. 100.”

| Need for encouraging spontane-
ous and voluntary educational
activities by individuals and 1nsti-
tutions, thereby strengthening the
roots of the democratic polity of
India (73).]

“That the demand under the head
‘Department of Education’ be reduced
by Rs. 100.”
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[Need to pay decent minimum
wage to every primary school
teacher in the country (74).]

“That the demand under the head
‘Department of Education’ be reduced
by Rs. 100.”

[Need for a regular assessme:nt
of the secondary schools function-
ing including their programmes and
experiments at improving the
quaiity of education (75).]

“That the demand under the head
‘Department of Education’ be re.luced
by Rs. 100."

[Need for a sensible and honest
implementation of the 1042 school
pattern in the whole countiry

(76).]

*““That the demand under the head
‘Department of Education’ be reduced
by Rs. 100.”

[N2ed for proper and just pay
scales for the secondary school
teachers (77).]

“That the demand under the head
‘Department of Education’ be reduced

by Rs. 100.”

[Need for implementing the Sen
Cominittee’'s pay scales for Cnllege
and University teachers (78).]

“That the demand under the head
‘Department of Education’ be ~educed

by Rs. 100"

[Need for healthy, vigorous, free,
open, critical academic campuses

in the country (79).]

“That the demand under the head
‘Department of Education’ be reduced
by Rs. 100.”

[Need for increasing the pay
scales of the non-teaching steff at
Colleges and Universities (80).]
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“That the demand under the :jead
‘Department of Education’ be reducsd
by Rs. 100.”

[Need to end the continuing and
even intriguing Ad Hocism in
admissions to various types of
higher and advanced educatioal
institutions in the country 813

"That the demand under the head
‘Department of Education’ be reduced
by Rs. 100.”

[Need to put an end to 3ll kiads
of political interference in and
control of. the sducational »adies
in India (82).]

“That the demand under the head

‘Department of Education’ be reduced

by Rs. 100.”

[Need for increasing merit «nd
general scholarships so that the
economically poor but educationally
rich students do not sufler . the
matter of pursuits of learniug
(83).]

“That the demand under the head
‘Department of Education’ be roduced
by Rs. 100."

[Need to jealously guard and
constantly uphold the right of
academic (reedom for the teachers
as well as the students (84),|

“That the demand under the head
‘Department of Educalion® be reduced
by Rs. 100.”

[Need to do away with all
clumsy and complex regulations
and conventions binding the tea-
chers and the scholars to a rigid
and artificial code of conduct and
discipline (85).]

“That the demand under ithe head
‘Department of Education’ be re-
duced by Rs. 100.”

[Need for a significant increase
in financial grants and assistance
to reputed voluntary agencies and
activities involved in the overall
development of social education and
upliftment of the people (86).]
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“That the demand under the head
‘Department of Education’ be reduced
by Rs. 100."

[Need for paying greater stlen-
tion to physical education pro-
grammes and facilities (87).]

SHRI C. K. CHANDRAPPAN (Can-
nanore):' I beg to move:

“That the demand under the head
“Department of Culture' be red.ced
to Re, 1"

[Failure in providing eufficient
scope for the promotion of the
talenis of the young artists (1).]

PROF. P. G. MAVALANKAR: ; beg
to move:

“That the demand under the head
‘Department of Culture’ be reduced
by Rs. 100.”

[Need to give concrete Anancial
help to individual art'sts as well
as recognised good institutions fur

the development of art and culture
(5).]

Mo frrsmaame we@1 (Agr oA ) -
IJreTw wEreq, & g qfwg w0 qETE
gfwa 104243 faem
am® 104242 faew w=Tr
stferwr #x R & 1 37 ag AT wT qy
g fr AN 5o 77 w7 AL, 7 = o
= & oY foat mar o awwar & fear
a7 | & gw AT ¥O WRENT 97 ¥
AT wTgAT § -

“In the same breath in which he
noted the decline in mathemati:s
standards, Lu also mentioned a
lowering of standards in fo.eign
language training in the middle
schools. Thig criticism is rpecially
striking since both Lu and Yang
refer to mathematics and languages
as the key subjects in the elementary

and secondary curriculum.”
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“The Minister of Education’s flal
statement that much of the mathe-
matics, physics, and chemistry
now taught in secondary schools is
badly outdated poinis up a critically
serioug problem in a country strug-
gling to build itself into a modemrn
industrialized nation. ‘The problem
is accentuated when one considers
that in a brief section of his speech
devoled to current tasks in the tield
of higher education. Yang said that
“we should quickly include the most
advanced sciences and technology
needed by our country in the dur-
ricula of our full-time higher €duca-
tion institutions.” The implication is
that the present system is backward
in science and technologyv at the
college level as well as in the middle
schools.”

(pp. 160-181—*"Education and Com-
munism in China™)

*“The basic problem that must be
faced, however, ig that of devising a
system in which 12 or 13 years’ work
can be successfully compressed into
10 while the student’'s hours of
“productive labour™ are increased and
his class hours are reduced.”

(page 162—"“Education and Com-
munism in China")

Now, they have also reduced it from
13 years to 10 years. Instead of teach-
ing all these useless subjects, it i bet-
ter if you teach subjects like Mathe-
matics. Science and so on. 1 hope the
Ministry of Education will follow this.
In the Soviet Union, upto seventh year,
they have got free pre-school educa-
tion. The pattern is like this:

Nrsery: From three months to
three years.

Kindergarten: From fourth year
to seventh year.

School: From eighth year to
seventeenth year.

This is a very scientific system and
it builds up the character of their
children. I am reading from page 25 of
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their book calleq “Education in The
USSR". It says;

“The Soviet system of pre-school
education has developed on a very
large scale. Today, there is no city,
district, large enterprise, colleclive
or statz farm that does not hive its
own nurseries and kinderzarteus.
There are over 75,000 such establish.
ments in the Soviet Union 1o-ay.
They have become a part of Iamily
..].ue. having gained a sound ranuta-
tion. The people value the pre-school
establishments not merely ..ezause
they ara a place where sne can
leave a child while the mother is at
work, but, chiefly, for the educational
goals they achieve, since the aim of
these establishments is to se2 1c the
child’s all-round development and
education.”

We have got our primary Zila Parishad
schools where children sit on the mat
and the teachers instead of teaching
chiidren ask them to massage their
thighs and to bring sauda—flour and
pulses for day’s food—and to give pass
karai, that is money for promotion to
the next class.

These things must go. It is a waste
of children’s precious time and muney.
About USSR. the booklet further says
on page 26 as follows:

“All pre-school establishments are
run by the State, which allocates
special funds for the construction
and equipment of these establish-
ments."”

It further says on the same page a$
follows:

FEaL
“Various types of pre-school establ-
ishments are run by various depa-t-
ments.” g

o,;Every farm and factory runs its own
nursery and kindergarten.

'Then it is said:

“Much has been done for the
develapment of pre-schooi establish-
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ments in rural areas. There were
none at all in Tsarist Russia. At
present, there are 25,200 nursery
schools and kindergartens in the
rural areas of the Soviet Unin, at-
tended by over one million children.”

“Nurseries are intended for nfanis
from 2-3 months to 3 years ol ege.”

*Children from 3 to 7 years ¢! age*
attend kindergarten.”

Similarly, I hope, you will change our
curriculum to one consisting of nur-
series from three months to three
years, kindergarten from four vears to
seven years—and then nine years at
school—in place of the present svsiem.
Th> present primarv education is a
waste of t'me and energy and :t des-
troys the future growth of the <hildren.
It must be revised on JSSR pattern.
Alfter completing the pre-school course
at ths age of seven, the present pri-
mary and secondary school course from
class I to class XII must be compressed
into 9 years and when the child leaves
the school at 16 years of age he must
be fully equipped with knowledge
about all modern developments by a
complete revolution of the present cur-
riculum and by compression of 12
years work in nine years by weeding
out the less important subjects from
curriculum and by inciuding the nost
modern subjects, so that the students,
when they come out of school ai 16
years of age are fully informed o{ sll
modern developments.

Ahout the importance given to vari-
ous disciplines in the Bowviet Taiong I
would like to quote their monthly tirne-
table. Th4e total number of hours de-
voted to study per month are 260
which are distributed as follows:—Rus-
sian CGrammar 53 hours, Literature 18
hours, Mathematics 58 hours, Histiry
18 hours, Social Sciences 2 hours,
Nature Study 6 hrs., Geography 11
hours, Biology 11 hours, Physics 16 hrs.,
Astronomy 1 hour, Mechanical 'rawing
3 hours, Chemistry 10 hours, Fore.go
language 16 hours, Art 6 hours, S'nging
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and Muslc appreciation 7 hours, Phy-
sical Training 20 hours and Shoo %0
hours, ‘This shows the emphasis they
place on mathematics and Russian
grammar. This is because mathematics
is the foundation of all sciences and
they want the students to be fully
capable of becoming scientists. I Lrpe,
you will sea that, in our curriculum,
mathematics and  science are piven
proper importance.

I had pointed out last time “hat the
funds allotted for education are Tery
small; the amount of present education
budget of Rs. 180 crores is a drop in
the ocean. Education is the foundation
of character-building and nation-l:uilc-
ing. I had pleaded in my last speech
that it must be at least ten times nore
if you want education to become realiy
meaningful. If you want education to
be given on a proper basis. it mnst be
fully financed: it cannot be done with
this small amount of Rs. 180 cr-res.
They have allocated out of this Rs. 70
crores to the UGC. Here, the ~ffiliated
colleges which cater for 90 per cent of
the students get only Rs. 4 crores and
the universities get Rs. 36 crores.
There must be equitable distributior..
The affiliated col.eges must get ore
amenities and facilities, more funds fsr
development. Funds have to be 1.ised
and it should be ensured that the funds
are spent on proper things, so that
education becomes really meamngful
and werthwhile.

QOur universities are not centres of
resegrch. They are centres of polli-
cal intrigue and political competition,
‘This is mot proper. Very stringént
meagures have to be Lalu:an to Joe thut
the unirersities do not hecome cepires
of pol: fical rivalry. Research should be
the pussport to promotien and "irther
advancement. That is mere imporcant.
Otherwise, our universities will become
uselegt.” The money spent there will
becomé a'waste, I hore, necessary
aclion will be taken in this regand.

In the Soviet Union, in the ten
Years of education, from the seventh

& Deptt, of Culture

yvear to the sixteenth year of age, the
boy is made competent to take up
any profession in life; he is
taught all modern sciences, al-
gebra, geometry, calculus, etc.
I hope the curriculum of the
schools will be fully revised. It s
wrong to think that the boys <aznnot
understand all these things: it is only
because the teachers do not want to
take the trouble of teaching thecm.
(There are very few present teachers
who can teach these things). I hope tke
Minister will take care to see that
proper teachers are appointed to teach
in schools all the subjects which are
trained ang appointeq necessary so as
to make the education of the =tud:nrts
more meaningful.

The Finance Minister is not bhere;
otherwise, I would have appealed fo
him that the Budget for Education
should be increased by ten times if he
wants it to be worthwhile. With Rs.
180 crores nothing can be done. 1 hupe
the Education Minister will fight for it
for, after all, education is the fou-da-
tion of all nation-building: yet., roth-
ing has been done to spend enough
money upon this important subject, I
hope the budget will be increascd.

From the UGC Report I find that the
number of teachers in schools arnd
affiliated colleges is very small as
compared to the Universities. The UGC
Report for 1975-76 in Appendices VI,
VIII and IX shows that there are
3.67.581 students and 31,624 teachers
in 111 Universities in the country and
20.58.528 students and 1,35.999 teachars
in 4508 affiliated colleges. The teache..
student ratio is 1:11.6 in the Universi-
ties while it 1s 1:15 in the affilfatel
colleges. '[his is not correct ant.some-
thing must be - done to remedy the
situation. I' hope the Minister will
examine thig thoroughly ‘and mee that
the distribution of teachers is more
rational so that money is not vasted.
There should be more umtormltv' im
this regard.

With these words, 1 conclude.
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Y 9N NETH @R (AR ¢
IIMETH WG, AA IE AT & WA
UF AT wgAr 3T §—afy forer wet
¥ gz @ W@Yay qEIT A @A @,
o ®Y FH Tfadr ¥ wET qEET
2 | 5 as fyg> drg aqt & St S
A H (AT T @, I8 § AR
HorgwMAWwEaragag fs
F g frmter Y faar & Faq Gfga)
& ¥, gs%1 w1 fAato &7, wafq
o %Y wifas gafT #1 & 2w 71 faator
FEY W IH FOT W F aga @l
Tt w1 wf & 1 7R fag o e
FTFCIFT R | & FFAT NgAT§—
wifas Iafa ¥ & aga ATawms @ W
Y wrer w0 fawwior fear srar g, o
i wrar aw 7§ gar 1 g § wifow
Iqfa & 70q G719 T FY qAT A & )
wfas Infa & Iy afe wdT o
qreqT FY INT 9T TF GHMA I AEN
faar st At 3w wEAE F 9% @
) WA TFIWH T gar @ fE
a9 QT N F AT AT I T
fzqr st zgr, e wrs T aAw
¥ qamar Ay, g7 WK sy Ay fan
war 1 oforw gz Zut fe gara o
fa faafa-fra X frgar s
wq1 | M F wezTaTY, wAra, wfaars,
g% greserfawar, @ I faa
amfaat qar g 7€

adwA fren qgfa & s #
wodr gOET & & TAM  JE FEA
Jgm—arw w2 few W St A
w1 @ 3= & 79 s § e v
Far ot aw qgEEn fe @ cnfar
w@ & ¥ frem & wgeagt AW W
g 99, ¥ ag v ¥ @A A&
¥ fs armaaeg, faa & fag fe 2
TR ARE A @, wfaw e I g,
s gawr famfor 2 fear mar A g
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W T AITC FIT Y A gw fAy
IE qANE qATAr A0 qv forerr w°y fadw
7 ¥ wger frar wmr wfey oife ag
2w oF & fomr & swafa v % o
2w &t @@t faator Y w%

Fdwm foer agfa arra wt wre
T TR T N aw -ty
I9 @ &, ww R, €7 F wrAT w0
A ITE 1 gheEwror e TE § )
T frer geaT0 w8 Wrdaw, gAfTEd,
TR sT9ed dar w1 @ & #few 2w &y
199 W agd IO WTAwEAT § IAF
fe-fawrr & zwwfem & w7 qoT
FCAT, I7 § 497, §7 /I qIGHIT HY
WA Jarat, fasgaee Wk e
WAt 1 fawra #7a1 | qvg TAT A
T & g Taa wifasfasm 9
QR EH TR T TTRT A
gifrad faqr @ & faw & ow @@
FEAN FEAT, FAR AT FET AT
—

greT: fardar T v

gfz @< safa faode fem & s=ar
# AY a7 TEE 9 AT R ) W] o Frfay
ag g1 & fau f& w7 ad wawar g
aoq 3w F femrdy T & 1 g IMA
firar & swfa o gf afew g wifas
Iwfa § g€ & 1 v@w gw Coifaad Wi
Ty @ faxr St 7w gaformy ag
ot gut for orgi Tg <A, T afa H
g% F ¥ ww § fEA-2wTE TR W g,
AT AT g TR & | e Oy
TEIET FY W guT w7 6 wa "_i-
FAT & 3T 9% @ & 1 g7 afo
W W & grwa § e wae-si= Wit
WY F&HT §W W # duv g€ ) ug
T dar g€ s gardy frear seai
¥ Fee e T WX g AT
& oo ) dure ford g Sfww s



193 D.G, 1977-T8—Min. ASADHA 14, 1809 (SAKA) of Ed., Soc. Welfare

F FgrAAm AU ¥ WANE A w
I ¥ 7€ | o wEeqr gATd fnen
weqral § faes dva aot & =+ w1 @)
2 1w gfe| & | gAvg aoey A
Y guat A @ faed fe o3-fea
TR A AT AT AT R e g fw
T fraeao &3 8

& @ Ey & FgAv wmgar § e gmr?
g ¥ gurQy foar deqmel & "Amg §
wiadry qoil &1 fawre T wrETaE
g 9w, zar, wwfem o o afg &
& & ufvg gt & § oyt g
forerr agfa & alfes fawre &1 A= Y
agt wifeas fawrg & fou oft cama Qe
arfgr | wrer g WY frard Ay Fan
foaawr fr o ofar @z & 1 & s
Far g fr gart farerr w=t @iy 5w
w17 faviw €7 & eqr E7 ) gAY foer
qgfa ¥ afz Afaw fererr Y oo wfamd
71 § a1 5@ foort ¥ 9 ww a% wcafus
FHY Y &, Jawr ofa &Y aFa & 1 TAW
A ®9 # "wrAa &7 fawrw 1 97wt
gar oy WY fawra @ 3@t miftas
farwra o g 1 et HX w7y fF gurdY
forerr wEqTei ¥ wer AR W A
T @Y & TTR WG TG aF F fase
721 & 1 forear gearei & ang fasw #1
T AW F ATHA OF FREAT AT FT R E |
gz 2v% & fF ag ara gardy aviy fer
ATt 9T AT A @y § Afww wiw-
wror forer seamat qT Ay it & 1wt

it FqTé ot w7 @ ¥ fr gurdy afafedtsr

o sifafas § g7 g T Fweg
&1 A gt wroaTe Y & | a7 a7 )
grar § 7 ifE I 97w auy
&1 ferray 7Y gt <Y e ar wfge ar)
fora ot & wepwTae wmar ¢, wf @
frmfor @Yar &, g Tor &7 forear deamal
# 7Y faeray, getfeg ag s @t ¢
wdarT forety agfa &1 v ag § fr wiw
1178 LS—1. .
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A OeA ATAWEFAIN] FY T F @A
e XawY 1. fora oy ooy 3w ww AT
1 & fF w9 7 @ wolY wrawmway
#1 wwe foar, 3 aww! £ wgravagar
4, Al ® wEwEar o gafag
I AFN faams foerr agfa womg
arfE Q¥ AwT 379 faw g wraieay
¥ F9 F3 & fog o s I wgraar
FLF 2w F1 Fo74 & fay Aferw gromdr
T FE F IX A T & ¢ § I
frerragfad ofada &1 s=@ =1 &<
§® fawre w= & W3a a9 wEw
ATTAW & HIRNFT T I § A FEA
T fag farar ar e 2o 2 foey agf
1 T2 WA, X AQ fewns foer
gefa &Y =ifew, ew 1 w17 famz
forer ogfa =ifer «fe s fwerr
degren ¥ frew T w9¥ 430 9T @ F
Al

w1 wra gfrafafeat &, @t &,
farert srequsit # oy o foefY oY farenodt
¥ a FT A 5 IuFT faw &1 o
T ¢, 98 W1 93 W@ &, WIIFY TG IAT
faerm 3% 7Y, 79 9@ @ § | AT feawy
sior 7 g€ & | AT aw wv fawer
7 & 1 ofvorme 7g @ e gw fee oz fa
¥ 9 3w H HTO A FAT A HF A
T Fha 91 FAT ¥ 3 fea §,
afzx e fm N gw A i @
qr @ & WX Ug AT a1 Y A o
@ ) IFTU FT 2T TGAT AT @I
¥ farer deard T &7 Ja7 ety
w=it 91 @Y € | ag Feafa awre & aady
fog 22 Tt | se¥ gFafoms & w17
WA T TE CHH W ARG § | e
AT WEHA T IaH FH 2 F
Fiifs 9T & & @uat o | 397 @ 5T
% 3v% g fFar wafaq g aweqT w7
FRTHTT TEY AT | wTaX oY g7 W7 eary
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agY fear &Y ag Fwey WY WY E@ Ty
Fdr Irafy )

aryx 7€ ferenr qgfa gt & ==
R T wq A gH foar ¥ | gEE A
¥ & woen Y wg wwar g 5 ae A
F fears  foen agfa # fewr & oo
T ¢ Afew gw agfa o2 w=dt ag
¥ fasre =4 foar wan 3, Tan & wwa
FIWIE | 0 FAMH TE WA Fawiwel
F AT F @R -

The first course leading to the
examination at the end of 10th class
corresponding to the present Matri-
culation Examination will include
three languages, Mathematics, Physi-
cal Science or Life Sciences, Social
Sciences and also work experience
and health and physical education
and in general diversifying educa-
tion for all

a1 9fcorm a8 & 5 o faedt 9%
gaA fearay &1 vz § v @ fr Sawr
HIAT I FH g, fearai &1 aww
SATET ERIT | 98 ¥R 9T £q7 aw|T
w173 712 faar & 1 g9 o 96 afcaws
&1 9181 aga fawra & a%ar a1 ag
IR FT I ATQAT WX IFHT qg) famr
# fawra 7 ¥ I | WY IW AT F@T
T | AT gfaw w1 & ey #Y rforwr
AT 7 HT | FAU F §8 T F@C AT
% T4 FATA Y g ) s A ¥
faarfaai & oz w1 ared o §
THER FFT F HT9F T Tfgq
ATAFLH &1 GO F7 F2 q1fs faadt
&1 wrdfes, arafas ok aAfgs fawm
|19 |G AT GHT q9T AT | W}
faardt gamr feamal & a9 & Saw &7
g #a1 ¢ fe Saw goar wrifor fasre
FA 7 waa ) g faear g1
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IqUEgW WENT . WO WY §9Ar
WTROT gETE oy |

oY %I TETH R AW 9T 81
g ek 2T

# Fgan wrgar § fw wrew 5w dreer
#1919 at F< faar S frr et ot
#1 & s Far wgen g e faeit &
oY 10 qY 9T FT & T 97 0 § ITE!
IS S 2 BTN qTX Faw § i
A &1 %1 Frow A H A ¥
T QUET ¥ U WY 8§ FaT |
| 2 ¥ gT0 w9 fawe w9 & ZfAw &
foga faandt fedt e & s &%
Ffea 9 faenfagi &1 &7 1T S 9T
a3 frar &7 ST F19 I HY Mg ?
¥ sraar & & w9 fedt faamdt &t
T ¥ 39T A BR, 4T dICR T I+
ferardt & o w1 Ta= 7E 3 1 W@
feaT srgar ? It st s 1€ o Aifoa
fe ag w7 ag #3)

To dto o WITo Zo & 7T §
fr o faardt 3 & 5 a0 a% e dF
#10 =@ 2 & WAL FE I
& I w1 Afeww Fw,  ifaafor
Frerer wifz forear A=qmet ¥ eqr faerar
arfeq | & qen wgm & wgd a=an
#1 g 7 3w 37 & A7 S amor
gy AT & ? S99 AT FAEy oAy
9 Y& & gf e oW w9y f{y
#gi a% If=a gom ?

forer @y wFS w9 & 99 G ¢,
qEY WATGT & ATG TAST FE ana
A 2 1 Y wrEAEEATET W9
qgt o 9 Free § fagrdt qa w3
wfgd | W A FEARHaT |7 T TEAY
iy | & FzrgTw Bav g f gTc K-
frafor i & s of faaer
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[ w7 gwmw can)

afors ag gur fF 1974 ¥ 2w & g4
A TN FFC T A AW
1975 ¥ 93 ATT aHIT & 7 | ATTA
w1 ga e dar ey 7 gad qar
qaar ¢ f& damgi ® wow #§ o
ara Jg &

gt a9 gg & 5 s Aurw e
“oATE P 9T AT G R AW
fama @ @f? " gIIeRT ¥
o §F A0 A feretr w5 " € gfa T8
7 @& | 1A% 97 grewr A o9-
v’ FY groET aAEr wifedr arfe
o 2w #1 fofea a@m@r ar 9%
g & foad e ¥ @ v w9
foar war 2 1 21 39 & FIT F 25,000
faenfagi & fo 10 #lo, o do gM
forarr 7w #Y o7 Faw Q¥ A F
far s Wiz fmar 1 w9 ¥ o
FHVA T qATa fear @ fe fv 19 & age
forer 2% & FO2 oA F T=FF I
oI IGH A A9 Tgi ¥ =9 & Wy,
fesw, Eo &Yo WYL ATET AYT HWIIT
¥ wgre. funar & = w7 & ) wfEd
ATIHT 6T T AT FT TG AT ATCGA |

NETE AAIVT F A s
g {70 VA ST 3w & A
g &) 97 a5 FroaT gt § ax o
T AW T U ALY g A¥AT | =TT
& fad @91 Q17 & w130 ¥ vodfa &
fasgw g7 & | 59 AT QT A AT
vt ¢ foa¥ fad & oo 2T g
gf= At 1 wR GrEaR & g7 T
1 fagid 2w &7 20 A ¥ & wAWT
w7 ferar f 2w Y exaaar T AT &
TR we AR wfawr w@n § o Ffe
o1 % W AW § N (AT A @ @
arfaarz & AT9 9x, 9% & 17 9T o
ww ¥ A aqr At & TEE 9T
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AR E & ST X qw 2w W
waraa &7 faww gur & W) sk
TEET AF w0 ag @ fr g fwen
qgfa w78 agem, St A ae T@)Y
TAAT | AW A g & fF 30 a1
A AEY ATgA @Y F 2w ¥ S qwwy
afz savar @MW & AT F g T
AT AT W gAY Fre faear @av )
FroaraT g2 w2 & folr mroa gy @
a7 F e | Fafaw 7, wdafas
=feq | afs o wreHY oF wY fm
Xt g ¥ W F ArerCar  AwFATE |

14 hrs.

@ 2 ¥ sgmarfos freror g
aga 9= @ § 1 fom faenfaa) & @
aifae g fasr qaT, 3t w@ S
g @ T A & W T S wAwTET
9T 379 FA § | & A AHAFQ F
fag ag Fgar wgm fe & &t X §F
= & faerwe g3 afefaiem aaam
Tz &1 A fAagT § o freror
grarel &1 =g Ofsd, ¥ 97 faenfut
F1 sfaF s #T @Y E )

qfer & 9 99 W &, TN ATE
¥ o W AR S 7 fedlaE
guT € | FETSETT T ATQ FAEAT ArAY
&\ & wgar wmgar § Fe ae) P aafa
1 9 fAerg?, N 7H 71 0T w7
TR FEN Y, WE WA & qew AT
aFa g1 WX IO & = T 7 a9 &1 |
g A1 T ¥ = g4 0% 49
g8 a%, G sqaeqT Hfod, g ot ag
FATATE Y AEA TG g THAT | AT
qHTAR T AT, QT AT A AIE
faramal WX WSOl &Y <@ ST

gara fawafaaem wqEE o/,
go 3o ®re, frw &Y fiFaT WaET 2T
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[t stw wwvw @mi)
?, =@ qr & =i 7g w7 | § grdan

st g f5 @R W dpafow ¥

faraw §, Wit gt gt R W
dg«fon &1 ara sy @) &, 9F
te%mmwmaf*ﬁm
AT AN Y& deqret w qgraan
g w@r 8, foYy wrdfesn ad &
wTETT 9% 8, onfa ¥ Aw qx @, faAR
FERRTAFAT FT A@ET AT § @
W FT@T | T owaw g 5 owmw
fraw o= ofar f& g s oY
forer sl # ggrgar R fomer
IMAT FHIT GTHETIAFAT F WU G
T8 | ITF ATA ¥ o 79 FFH Ay
arfga, arfs aMt & fear 1R fRarr
¥ 1 o T WY ) & qgT & seqmni
®Y ST g, wet faww snfa ¥ famdf
erfas g & | fox o7 99T« geam
1 aFR g fowares WY a@Y &7
=Ty |

AT FATU F a1 ¥ OF faui
1T ¢ | WS TA AW F g9@ IE A9
wrfrars, gaer, &6 arwsTaEaT
#F ¢ 1| g8 wiigs guen § & SR
wfew awear § | 9@ a% gg S9a §,
= % 30§ T g T

& srar wrg g fv gasTa, a9
FrewaTfawar, AWy FRAAT T oAq
wift &7 &= avfoas TaTaT 1 T FA
#Y fewr & g7 % #n fear mar @ 7
AR ATF i, 57 TF g9 faor &
g s g1 Fmawmd wr
€ wwrIEsaTYr W deEfa |

@R F ara-faag WX 23T &
RGN &1 I F & M FAA T )
# faver s & g gan § fv g
A ot av feor aa-faag s
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et ® firegare fear o1 feay T3
& *fga # axer | oF W T4, s
T HAA H T A+ A w3y fawr-
f‘rwm%s:ﬂrqtrm’fﬁ!tr{wr g AT
q1 | T AA-TH FT AT T 707,
WX 9T 7% T AN FA @GN, TWARY
TaRar X A4 g ) A wade g
ag wt ¥ faq #T forar way g X
% A7 9 I, arfe ¥ wod FrfE-
IIT AT 7 N gfqq 01X w17 T}
qEAT § gEIAd HT qE |

AT aAF WA ® HEAYW §, WEFAT
T A TETET F) AR F GERAT
FT GAT T FATAT 97 | VAT §
w97 9T g7 g w7 7 | FTa« E w0
a7 i q1 f5 gw grndy Ay & oz
o 97 qu wfaeeg Jama @7 F
|a1q #7471 q7AT ¢ fF wrw Iw ® WO
7 @ A AT AN A @GR,
HFRITFIAATT AT A TATE )
fEaY o1 ATF qT T4 ALY, I F IFA
¥ @rq arq wIrT F gEA A ey
Tz WY TgT § @ § fw aa & g
T WTTHT FATET $T W@ & WX IF
qT TH AT AN TF T R | TEE A
W 9Y3 7 21 7§ /Y QU g A7 |
TR A ey & Y <1 AHT A Ty
gs £ 1 faq ag gravas § s woa-
) %1 qF 2w faqg a=Ta@ IWE—
™ W 7 A fFe S aw Ay
g1 @%dY &, 9% a1 A WEIRW AHA—-
I THW TGT 7 qOaal 1 9T
ary fear amr; Ay gw v weor O
R

SHRI O. V. ALAGBESAN (Arkonam):
Mr. Deputy-Speaker, Sir, I would like
to say something by way of general
remarks. It doeg not apply to this
Ministry alone. We have been passing

Demands of the various ministries in
this House. Of course, we have been
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doing it for _a long number of years;
we discuss the demands of a particular
ministry for a few hours and then
speeches are made from both sides of
the House and replies are given and
then the House is called upon to \ote
huge sums of money and then the fin-
ancia] control of Parliament over the
Government of India ends. Perhaps.
next year too, we shall discuss the
same Demands in the same way.

Of course, as I said, we have been
doing it for a long time. But, I think
the time hag arrived now that the
Parliament should now exercise real
financial control over the expenditure
of the various ministries and the Com-
mittees of Parliament can be consti-
tuted which will go minutely into the
various estimates that the Ministry
may present, scrutinise them, approve
them and then, they may be placed
before the full Parliament. Perhaps.
that may be a way by which we can
ensure greater Parliamentary control
over the expenditure of the various
Department/Ministries of the Govern-
ment of India.

As I said, it does not apply to the
Ministry of Education alone; it applieg
to everv ministry/department of the
Government of India.

Now, Sir, coming to the Department
of Education, it is very frequently said
that those who are in charge of educa-
tion often meddle with the system and
they do not allow anything to settle
down and that causes a great confu-
sion ang also hardship to the pupils as
wel] as the parents. This is a criticism
which we hear quite often. Recently,
You may also be aware that what is
called new mathematics was introdu-
ced and it worked for a few vyears
and we see that there are some second
thoughtg on the question. I am told
that it is going to be taken away from
the syllabus. This criticism has been
there. I would like to submit that edu-
cation has to change according to the
changing needs of the society. It can-
not be static. The pattern of educa-
tion and content of education has to
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change. I hope the hon'ble Minister
will bring a very balanced approach
to the problems relating to education.
Education is a fleld where we have to
hasten slowly and when changes "are
introduced we have to see that the
thread of continuity doeg not snap.

Mr. Deputy Speaker, Sir, the new
government has taken over and the
new Minister is presenting the De-
mands of his Ministry to the House.
We should like to know the education
policy of the government. Earlier
there have been various commissions
and committees and many of their re-
commendations have been implemen-
ted. I would like to know whether this
government will go in for a change of
the education policy of the previous
government in material respectg or are
they going to continue with the same
policy with minor changes here and
there?

Further, Sir, I should like the hon’
ble Minister to tell the House as to
what is the policy of the Government
in respect of 42nd amendment in so
far as that amendment provides for
education being put in the Concurrent
List. Sir, this is a thing which has been
very devoutly wished for by successive
Education Ministers. Shri M.C. Chagla
when he was Education Minister tried
his best and he also tried to persuade
the State governments to agree to this
healthy change. It was not possible for
him to achieve this. Through this 42nd
amendment we have been able to bring
this subject in the Concurrent List
which help not only coordinate the
varioug activities of the State govern-
ments but also the Centre will be able
to effectively coordinate the whole
thing. So, Sir, I would like to know
whether in their zeal to completely
cancel the 42nd amendment are they
going to throw the baby also along
with the bath water?

Mr. Deputy Speaker, Sir, there was
some effort—not a very sustained
effort—to form an All India Education
Service. It is not a new thing. There
wag an effort to review this service. Ig
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the hon'ble Minister thinking of hav-
ing an All India Education Service as
it binds thre country and helps in bring-
ing about integration in the country?
If the hon'ble Minister thinks jn termg
of forming an All India Education
Service from that point of view, it will
be a welcome step, Now, I would like
to know whether he is thinking in this
direction,

Again, Sir, we are talking of the
3-language formula. Now, this is em-
beded in the National Education Policy
Resolution of the Government of India.
It has come to the fore recently also in
the context of our trying to introduce
the 10+2+3 education system, The
resolution provides for a review of
what hag been done every five years.
I wag going through the National Edu-
cation Policy Resolution. It says that
every five years, the Government will
set up a committee or set some machi-
nery by which a review of what has
been done how far the resolution has
been implemented, etc. can be done
by the Committee. Now, what is the
present Government's thinking on the
3-language formula? Do they want
to continue this formula? If so, I
would like to tell the House how this
is being carried out in practice. Whe-
ther anybody carries it out at all. Only
lip sympathy is paid to the 3-language
formula. At the secondary stage, stu-
dents are called upon to study along
with the mother-tongue a language
which will be Hindi in non-Hindi
speaking State and it should be one of
the other languages in the
Hindi speaking States, preferably
a South-Indian language and also
English which is the third
language. What is happening?
Does anybody know of this? Tamil-
nadu has come for an adverse com-
ment in this matter. I would like to
know whether any other State is
honestly implementing this policy of
3-language system. You find that edu-
cation is mostly being imparted in the
mother-tongue and some place ig given
English. So, in actual practice, de facto
being taught very indifferently. If you
look into the matter, you will find that
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English is not being taught with pro-
per standards. So, the 3-language for-
mula is a thing which everybody talks
about and which nobody agrees to 1m-
plement. For instance, there were ques-
tions earlier also as to what the Uttar
Pradesh is doing, whether they are
teaching any other Indian language
preferably South-Indian language, the
reply came that they are not doing
any thing of the sort It js true that
Tamil Nadu declared that it would
only follow the 2-language formula.
The new Chief Minister also said that.
While that is so, other States are not
saying anything on this matter ond
they are just keeping mum. They have
not given effect to this policy. This is
how it ig actually being implemented
in practice. Actually what is nemg
done is that the mother-tongue is
given full recognition and then comes
English. So, in actual practice, de facto

~ mother-tongue is the first language that

is being taught and then English is the
second language, not Hindi or any
other Indian language is the gsecond
language, though you talk much abou;
it. This is the thing which has to be
taken into account. But if you ¢&re
going to follow the 3-language formula,
please see whether it is being carried
out anywhere, by any State and then
try to evolve a realistic policy. I do
not find fault with U.P. or Bihar Gov-
ernments, because they do mnot leach
one of the South-Indian languages to
their children. Why should they burden
their boyg and girls with a South-
Indian language with which they very
rarely come into contact? There is no
motivation. You may say there is
motivation in non-Hindi speaking
Stateg to learn Hindi as Hindi has
been adopted as our national language
and link language, etc. But, there is
resistance to Hindi. So. while framing
the policy regarding the 3-language
formula, T would ask you to look into
the fact and see what is happening and
then think of 3 realistic formulg that
will work.

As it is only the two language for-
mula js being given effect to not
only by Tamil Nadu but by all the

States.
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With reference to the introduction of
10 plus 2, you have appointed a review
committee, My friend Shri Hitendra
Desai asked whether you should have a
commitiee when everything has been
done. I feel that you should hasten
slowly in the magtter. it is better to
have a review of that; no harm will
result from that. It ig being given efl-
ect to, very slowly, people are just
starting to give effect to it. The terms
of reference of that committee include:
to review stagewise, and subjectwise
objectives identiied in NCERT docu-
ment—"“The curriculum far the 10 year
school” and so on. I have something
to say about the curriculum for the 10
year school. On an earlier occasion I
criticised some of the things that were
found in the curriculum and as a res-
ult of my critcism some changes have

been made in a subsequent paper that
had been brought out by the NCERT.
The repory of the ministry very prou-
dly declares that NCERT is the techni-
cal wing of the department of educa-
tion. I find in the documents produced
s0 many faults because in the earlier
documents they did not defilne the se-
cond language. They said that the se-
cond language would be Hindi with
reference to non-Hindi speaking states,
They failed to state with reference to
the Hindi speaking stateg that it would
be one of the other Indian languages,
preferably South Indian language; they
have not said it. I did not want to go
into details about it. I had occasion to
point out this discrepancy and I am
glad that they have made it up In the
subsequent document that they have
published. Here also they say that En-
glish can be taught from clauses 6 but
they have not provided for it in the
allocation of periods. What they say
earlier ig not followed up by their later
statements and recommendations. I
welcome the appointment of the com-
mittee to review the gyllabii and other
things that have been prepared by the
NCERT {for enforcing 1042 system be-
cause T remember the hon. Minister
saying soon after he took over that he
would like to reduce the burden of the

syllabii, etc. and provide for more
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extra curricular activities gnd more
work experience and not load academie
things on the heads of small children.
I entirely agree with him. You will
see young children bent with huge
loads of books, how many kilos I can
not say. You are allowed to sarry only
20 kg when you travel by air; the chil-
dren are made to carry more books
ang notebooks. What they cost is an-
other matter. If you could do some-
thing to reduce this physical burden
it will be a welcome step.

I now come to a subject matter
which may not be very popular. We
have got mixed economy. Private eff-
ort is welcome. A man setting up an
industry in private sector ig not only
permitted to do so but ig very gene-
rously helped by the government; the
present government if any, will err
more on the generous side. I do not
want any discrimination should be
made in the educational field. If
parents get together and want.to set
up an institution and teach their child-
ren by themselves why should not the
Government permit it? I am talking
about the capitation fee levying in-
stitutions. Some of them might not
have behaved properly. For that matter
everybody can misbehave. For instance.
you issued licences worth hundreds
of crores of rupees to import edible
oil ang we find that most of the licen-
ces were sold abroad and very litfle
oil was purchased and brought into
the country. Similarly, if any Institu-
tion goes wrong, we have got the in-
spection personnel who can certainly
pull it up and rectify the defects.

You should have know that my
friend, Mr. T. A, Pai and his family
memberg have built a beautiful and
glorious campus in Manipal, which is
in the South Canara district of the
Karnataka State. There is self-help in
education. Parents get together, they
subscribe ten thousand rupees or fif-
teen thousand rupees. It earns a lot of
foreign exchange also. Similarly, why
don't yeu allow thig private effort in
the field of education, for Instance In
the matter of Polytechnics and En-
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gineering colleges. Though medical
education does not come under your
control, this can be done there also.
What is the position in Tamil Nadu
this year? About 8000 boys applied for
entranc into Engineering Colleges and
only 1300 are going to get admission.
Same is the case for admission into
polytechnics. Most of the students are
not able to get admission. So, if you
can allow private effort in this field, it
will be a very desirable thing.

We are talking about vocationalisa-
tion in plus 2 stage. Here I want to
say something by way of a warning.
There are boys who come from fami-
lies with educationa] background and
there are others who come from fami-
lies without any educational back-
ground. Now there is suspicion in the
minds of those pupils whose families
are without educational background
that by this they will be pushed on to
the vBcational Stream and that they
would not be able to have college alu-
cation, etc. This suspicion should be
banisheq from their minds by the way
in which you implement this plus 2
education.

1 would like to say something about
the Saraswathi Mahal Library in Tan-
jore in Tamil Nadu. Steps have been
taken to see that this ig declared as
one of national importance on the
modle of Khuda Bakhs Library. 1
understand that the initial hurdles
have been cleared. There is a lot of
valuable manuscripts in all languages
ang there are very rare manuscripts
of even those languages which have
gone out of existence. So, it remains
for the Minister to bring forward legis-
lation. I do not know whether he will
have time to bring forward the legisla-

tion in thig session itself. I would re-
quest the hon. Minister to bring for-
ward legislation for declaring this

very valuable institution as one of na-
tional importance, if not in this ses-
sion, at least In next session, I hope
you will soon bring forward a Bill and
see- that this library is declared as one
of national importance.
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wrweft o ARt (T S@) ¢
e wged, @ fawg 9 A=A
FU wa¥ ogw @i ag dww wifed fw
frerr &1 3ivg | @ 7 & qwwar §
fr oz ¥ ¥R W AR I T
Wt g weh 5w @ ¥ & wfes
sufa WX ararfos ofads &m@r §
ar g1 i gfeal & forar &1 waR
AT 73 T & wravws g 1 & qg o w0
f 3oz ¥ wrex g @A AN W
F& IFIH Farar qv

“It has been specially mentioned
that to bring about rapid economic
and technological progress and cre-
ate a social system based on human
freedom and social justice and equal
opportunities, the development of
education is of utmost necessity.”

NxA e ga aw & fonarr &1 FArw
g Wt mowr aw W
g HAF FT XA § AN g AW A
wex faure s wifgd fr frw a2
WA IIW QU FTAF & | @
fees 20 arr & Y qg¥ fen & W%
TH AAT FT 1.2 9@ A gAT @
AT IE 3.3 qTHE & T &) Afeq
1950 ¥ 1975 &% srafas fosn ary
ary Fratfedi s forh @) ok,
sreafas forar a3 aveit &Y 5w, I
wreafrs: foram oy ari A1 7 T W
FST F AwT 10 AN G ok 1 A
1950 & waa & &l 9% foren o
T o faardt @ gxi Fradft o
& § W 7% TaT T A qan v
B fow a sfas forenr ¢ o
oty 3T Wifed a1 ag Ay Frar ma
& 1 9T W T srafaw forerr % ford
T e a9 a1 32 o & g
T A AT WA wTHT 20 qTHE @ AT
¥ TAFE 1050-51 % 1965-66
F& 1A 15 a9 & grafew Fangyr
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¥ IoT Q3 A A ¥ wh gk &
32 qTHT ¥ 20 q@z qT W1 M@ § |
Areafas WYX Iv ATefEe 1WET 9T
15 & 20 97de aw agrerd gt & 1 1aw
qar @qar & fw 15, 20 g & Aneafias
faretr, 3= nreafus foren sl wTao
N foren 9T varET W fewr mT W
srafas  foren & axw W s FAT
afgd a1 ag A& fear a1 A w@fag
o= & @ & fr rafas feors ot vy
w0 9T g anfgg ag gArd wer
@ T ogk

grafas foent & gror o o 6
F 1189 & a9 § IR 7 75 wfawa
% W1 o E ooy § om0 §
I A 60 Wawa & 09 W& A ¥
W A WA, T T=T [qroU Ay
wgFag 1T 11T 149 ®
=3, 3 fagré T W A & gL
g N B IT & T & F AR

P | AT A E 1076-77

# oY feqiE @ 99% 39 1723 9% femy
AL S
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# ag W *g f5 oY Ny fren g
T &, W 2w A wranh B g a@ ¥
fufaa &< &1 N w1 gowr w0
arfgd a1, gw e 30 @t & gawy
A FT av g1 gi qmar ¢
uTeE QR A g9 fraar sgrar w3
F &) G 1951 ¥ 1971 a% qrer<ar
AT 16.67 29,3 AFAITES G |
o9 WY Fga ¥ qHTY 9T ;W
free & 1 T & 7, gfar & o
frrat & S°% & 50 HEdr s
FEi A FRTEE AWM A § 1 40 FOT
& Fww | gg A § faeae 1 SA%
fod g 3o & 7 a¥ feex 30 @
#

A aTE N9 T qreaTEr 1 FH
vt gre & four A aga qweqr €
¥ fawrar &1 arqar fear vk 3w A
T FTA § 6 g | W AT KA
T gL & 1 A W@ wE &y gfee A
@ ¢ | QA Fmar g R g zfe
AT FAX FF ASAW I & T=A1 HI
forer fve e & Y @, g® 9T S@TRT

| w FTOm, Sar e qamr
mar ¢, wreafas  fare wors St foremy
W I8F W ¥ o A farer &, 99 )
SaTaT @i g, ¥HFT a<H Sqrar o4
W e Ao T @ F I
¥ aga wx eqr gy mar | & gg awadr
Z fr ©@ Hareg Y agy Ot ¥ W
93 AT 9TEd |

“The bulk of the children now out

of school consist of girls, children of

the scheduled castes ang tribes and

the children of the weaker sections
like landlesg labour.”

ag a% Aty § W< forery wHaram o ag
f{ﬂmgr‘fﬂﬁmwgn
qras gl w1 TEfwan, fed gu
ARy & SrEAEfFEm Wl qEew
Fad AT @fage AAgd F T, T
aw epal # g wy § | T Fowd |
¥ foren & afew @ &, WX g® at
& forg forer X & 79 wowd Q@ &, o
W ge &) & et g v ag wa@
I'ﬂ'tlhfmmrrlﬁtn\'twﬁ ﬂTioﬂTﬁoa'e ‘ﬁ"(mfom'*nqqu
W # qU w3, 9g g X@AT aga awd g @1 T (g 7w
) AqTeaw q qFA ATR ATH &Y v § | TG

o aF g grar wran g fE o
g% wifas feafa & §, ag wot a=af
Y wrReE W frafie st § 9T
W S F o9 wie ATeaW &
@El # oy @ W) Ia% Ifd &
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s dar feafaar a7 mar @ & w=8
T F W ¥ TV Ry Wi wnaw
¥ el ¥ widd, gt ¥ o WewEa
¥ gn v g gfa fet g=et
AT W gveT WIS 3 o
JTET AT A9 AT E | W 2@ @
2 f& 70 Frwdr S, S 70 N v
@ ¥ W A §, 3w srafaw fren
27 FT WY gH gaH TG FI 9, gH
W A ¥ wgat & ar=Ar 9ifgd

## 1%, ¢, T8 fe ed # wwar
¥ qa1 91, AL HA! WERA T OF TE
#T faar a1 fF qafes &= & Ot 2%
T@FT W §, | TgT A g
Egelrmma & 3 IR AT ST £
% gz sg1 wgd f& mfer ofew
el § T o P A W 9w
¥ fr oo fmr &1 Seww arfors
qfads & 8, =daar %I aTTfaw
AT ¥ WTHTT T THISA THAT F7AT g
foerr &7 329w §, O W W N
q7 F@T 8, @ & qfeww @Al w)
@ ®7 9z, & afieaw 6w @ oaw
FT | g @ & wfgd, @
gurAar # forear T &% ) W FW oA
=91 ¥ gmfas A o v 5
s &= F T AnRa &, fom € wrer
g9 T FH AgRE FT W §, A fwe
T fau smafas  fren oz 9 3
aga 9 & | w2 srufee forer s
AR FeEl & T # afrae g€y
9% 7%, WX N AW FH H F qrAv
A &, I I A g AT O W

W gw woAr foen & afd oz
4 FT g, A 7w A faa W W
Q@ &, g T AT 7 AT | W g
frer 1 e3vw ag a1 s wwT § =T
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fafws  so & Az-wra¥ Wk aErzay
® v fear om}, o) o¥ 4% gw
avTl ®r o ][ & Siforw ' 2,
437 g aré @ wifew o, afeer
s gw 2w @ & fr farferalY i wrfinforaY
H, auT-viqa @ ofa avey o e
wrfe aret & 2R wifes zfe & wag
qr aar T € drardar & A
¥ S ¥ Sawr 7% @ 8, T A R
AU

uTH gW 3w 7 & FF e & o aga
¥ FAT qF 0§ | g § A g
A, WF A I AT W §
FTAX FT FE T a7 7 Y, FfwT fve
LURCEE SR Cl (Gl ST Ol
FTHS AT § OV wE ATg w7 w00
977 ¢ | wgrae ¥ gy fawfqer aga
T QIR | AW AT T8 FTHW @A T
7 T @ ¢ AT 34 frar 71 qamer
g T A

Wt aww AR (wEIAT) @ %
A &1 Wt FTW &

wiwat Awrw MR ;. IEE A A
TAAT A 1 W AEE R
fardt & & ar€ 1 F1orw

fier &1 &Y 9w QU X
gw faegw wawd @ &1 frer & am?
¥ faare s & fao &1 F=wT M7
Fafrai 4z ot § ) v o w2 fe
104243 e W1 fadram o famx
w73 ¥ faw oF 3 faer ad | e
# w7 M fr wa g S A g w7 w T
g | 1948~49 ¥ TuTEFO FHwT
A=, 1951 & d&v = @2, fwe
wrer8t FYem &7 | oy e A oA

agt-sgT fgvé f-feft & sow mreafas

frm & art % , fardYy & swrafas forwy
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¥ I &, W FRTH FHME 7 qEgr
firar & ar? F fod Y ) faae Ay
g aga s @, APrT swAg & aw
9 74 w7 &% § | ov vafa w
I T A1 A § e ot T gw A
W@ &, I9F eqagr< ¥ wrar Ang |

10424 3 FIHY & 9IS 79 F7 70
mg @ fe @t ¥y Faw FET FY
frwmr &Y aww 7 9@, afeF AFTAT
sffax o fez omg, fax & =R
qrafgs WA AT FIA & qrg FSAv
Iy Aqq KT JIGEW AW 7T qH |
it arz & fF 1974 % waTarg W o
To o W& Y FomdAT ¥ J FALY
a&iT g€ @), 38 7 woAr frare § wa
or f& @ 0 & T 139 FEHVAS
afgx a= f&F iR | a= fawm
& qr &&HA QA A a1 faam g N
faadY § 99 F FTT 17 47 I GeAT
9T g6 ¥ o7 T@AT FraOvaiT Iq IO
o3 1 97 F fag w7 @ ardwas
gFam Y qRefy ag Tt $T 3@ AT
& 2fA0 ®T gEwA AT TRAT | WA
£z qrea ¢ A fawdra w1 Fv wrfaw
AT g | T ATE A 139 TAT WA
wifew feogu & 1 e o 10 =
2d 3 W FEHAT AGAL F TE
o W awa # wrar A & aueAr £
qiw f A wifaa q@ T gy 1 o
feam & faq a4 fold qw w2 &
A gg qar fegr s 9 & aga
T A A A AR E, T
FA AT W §, 9 fF waw ¥ fear 30
W agi 1 10 ¥E 2 T KOAT AT
HfeT 39 € A FANT FAT fF I@ A
@ & e faar o wifae oo @
qae Sqfewa @ v § fe wrfax
T 10 T9E 2 ¥ WO & opw & o
v fgumet TR faws®t 9 & fog go
2 &7 Ten @l T R ) qEfeg &
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ag %0 5 wror 95 gw v ameafas
faar & a3 faa &% & g¥ o7
Y Wifasr & fag ot dr=ar 2w, o
fem vwT wt D gw 7 T wE
2 79 &1 WY AT FE@T AT |

tffaq Star & oy Tor o 4
qoraa eqtir wa gRfY, af S grerar
@ R fammr # grft 3¢ 59 v A
araar & gt g€ v fre & 3¢ Qo<
fasr %41 ¥ 1 @ 9FT ¥ IF Qe
X ®Y Frorar T grit w7 g A
3 ¥ fag 7 dare &, T =wraw dare
¢ % faq faaeg #t foar 60,
T THR A ifan 7 gardy gfee @
AN AT FAT FH G FFAT & | FAT
o a1 ghofera St Y ¥Ar @@
TR WY ot § W o e gw A
ag 931, fawme @=m Ty & fag
ot cxfan T Y dAifer g€ A
gg 9 wrt f3 21 F0% & FgraQqumT
HT §, T TR & qAiFE IEA QU )
ITIMA A g TH gen & g
T qF gW I AW WA g w9
% a% fa® 10 @@ 2 ¥7 = a1 F
a1 ®1 WX 24 qTHT T g9 K7 gH
g @ FT 9o | gfo & @ 3
Fgiit fw ga A #1 I T #1 a7
@Y gC N T @ aal A AT H
T@AT ghI |

firar wae # s ¥ gfemw
Fifew " fgefore foas, gfeaT
wifas W Swe arg foad, awee
sifesr o e fes oue
Zftn W AvAd ¥ T T FQ
a9 W § 1| T A e ogS w1 T
T TTER $qg #Y avw wrf | TaT w
arr g fearale Sweriw dogw &
@ v q7 ag foedr v & FrEfew
as fremfora fad & dare s
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[xrreft qome MR

a1 | WA X THT F1 7 wrIfaq arF
fgearfess feaed @ grar § &Y oy
AEIET B TR qGT & GAE@R G
g 1 & wrrey § fF wme AT &
ot fest & areqw @ § I o s
wfagi & | ®1Hr SN & TR DY ¥
Ay § | @ g gw AWAT WG IS
¢ sqifs gfagm o Qur &= & foaw
fedt ad% ¥ Wt fey s #r A
FAY AT ak ¥ aff @ Tifga
garfac gg s wr3fase v foas @72
7 @ § 997 wEES A% T @
2 a1 A8 WH IwAr aga A&q E )
aw Frar § e frex 30 @t § faaar
ST T 9 7 qrfge ar ag & fzar
war &\ gEfe S8 7R | a8 I
W FET |

g & gz w30 f5 97 ¥ gw
521 § B Amaq AT w1 Fow TN
forer & afer o & 1 ga% foo
Tqo THo TFo T FAFT AGT AT
faad qa wie 97f W 99 wARe
w2 iz & wsrdwy g a7 &) & @
ag Fg fF 37 a9 HoTHeTHo &
faq 3 srdsq I § @ a9 WA=
ama fefesfaroa & 1| gw aox ga=t
®1 ITg I0g 9T T AT I qT 5%
fog o & w19 oY oF ¢ 9T HF AW
qrAY i WT 5FY § A qF & ¥AT
art 77 & frq @ et gw W
HUS § TI § : TF WA TF orAsT—
Q& IV, OF & |1, (8§ T ) 1A
F | g9 IR B BE DI FqT
FT IT W WA F Iy § aw
TS Y g% | & g@ T@ A AAD F
f& aga wagY 9T ag s HiF ¥ A&
wa g § 1 o wrfafex ¥ et
T AT § ¥ T a9 39 7Y wvOA &,
-Agt A 7S I ¥ 4w @ & A
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¥ aga & srfafrw § st TroTHoTHo
¥ A aw ¥ ds v fmaw o
s EXT &, FEA B FTA g g
2

IR v & fq3, oFar §
qraAT & fator & o aga =@
fir g7 THgEt * WraT B O oo
gust drey & far & g &, Afwy
g9 3w WY FEA Wy dre & oy
R A 1o e = ¥ @wAwrw
wFaamaragaasa g frgr =
FaT ¥ WTST H) drgq Y Mg w30
# I § WY & Waew Y a7F ¥
£% A=aq § I vy fram w1 F™H
¥o1 § 1 % qF guTa A AR F—
AT FFWA g E A =1 x fAT 6
FHT &1 F1E w7 fwre &1 F19 @AT
arfgy | fesht & @t v 3 T F
Fram G2 g @, ag 9T AT A
7Y T F19 @ a7 § | @ FH
T 2w A O Wl & frEma &
=TT §1 X IW & TX Tw€1 K7 IA
T ¥ WAT JAMT AGT FT OAET FT
sfursor 37 #1 faqr nar § 1 ST q@E
grzed # T var g, afew wfada
7T f g w8, g ¥ f5 3w
FY WIGT FI SATALIF AT HE

AT gt g1 ¥ 977 &r Tt Ay
e qi—grawfEg”’ 9 THE T
SART FT WY § | IT FT g NG AZA
AFAAEAT A9 [ §—F A AW
weaafefig ¥ g 7 Haw #7gOw ¥,
afer QX 2w ¥ ¥@ SwR w1 TEE &,
forg & 2w & mwrawET g & W
frar

wror g9 2@ @ § fr faorfaay &
"7 ¥ aga wAaa § | g7 O¥ g3y

EfFarzamg i g @t @ &
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|y 1 @ § giafadw & anea-
AFAAT 6T ATA Y W —%w
g9 ®THF qowT g o § 1 F ar A
afrrsfAroa Y oA § 1 F ag
wgar Ig fr frenfua ) o awaw
t 39 % T@T A syEeqy Y TfEd )
warqq ® tw Jfee ¥ A Rmaw
wifga f& 9 |res @1 § 99 § a@
T w4 IT H ) awAE § IH A
aRA & fa7 g7 ST AATFT A K AT
w w1fgh W17 37 N fewwai w1 g3
X & SgqTH AT wfgy

fager & X qufesdt & o=
"feregr aw fefare o @,
37 & frefggt 1 33 5 ¥ smare
wAmT I @1 E 1 & A argdr g
fe dartag @ a7 Wi @ @ @
¢ ? warm w T oame ® fAem
T WaH AT I0fER |

frafaai & ga<iw &1 v g@a
Froor o § fe givafade & a2 dary
qT WEITHTT BN TAT § | TE WHegrATT
feg g2 7% @7 IFT & IH F FTAA
¥ faa saang N qm awa T FAT R )
? g &gAT TAEAT §—avat gArafad
F AR H EW 9T ¥ q¢ AUNT @
fr ag 2w 1 =% wife  gfrafadr
- &, ¥fww 9g & IR H O A T1F TN
arqm gk & fora & e ¥ O
frrrad oY g3 <@ s § 0 faed
fei It & wrar 97 Tre AoTHo
Wr ®) werwar ¥ U sAE Wt derd
oY 1| Afwa gr afrafadt & g wwe
¥ | ar™ == @ ¥ oy feafa §
fredfY Wy faudT & "7 % g famm
7 @ fs qg g W, o ST ¥
9irf $, I AZAT FT IA F TG TN
ffrm i gy wr s P &
F qET §, 15 FAT TAT W] X
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wIaTae ¥ % dovw fRe sraar |
W % Fwery o oY ey wfesrw
¥ gfawa feemm, s oY faafasn
st Ty &Y wr§ oft Freneft o dfgaa
Y w0, AT AT TEY w2 ) foar
ox oqr da ¢ foad wrare ag A
Tifgr 1| s F1 faagT fig g
ZITT T IFT G AT AT W ATT
¥ 3% onfrafar & oefams oY feer
ST A A A TAfATT 77 F frwdar
A Fa1 TofAgT aw &3 fawaar
TqE A I ¥ gWE H AV Q¥ TN
Tt §, 39 9N ®1 QHF goNfaT qATHR
M fea w&TT FT g7 T TEWT W
HEAT T Fq § | gHifaw & srgaA
fF gat @ oY g7 Wi ety ¥
forer & Ta THTT w1 W T 9% )
IgT FE WY § SH THTT FT WA q1F
qT WETATY ¥ ¢ fowga & fug § 3%
7T F{ AT WRTIR I AT F g&T
dasa g F v

afgarat #Y for £ aww ot
g err gt femr & wewd &«
¥ 9T a® A qv gw wigamwi &
fufira wv=1 & 1| @ a% gw wigamy
# fofera =g #@ av 9% =91 & N
HEFTT g q9q ¥ &) TTeAT 9Ey §
& A% AEY WT QT | € draed ¥
g1 araT g fF g Taw & wv
weqrd wfeemt & fow @ foy F oo
fF &7 Sea| &7 a9 aF IJUQIT AE
W e aw gw wrsfeay & fwr o
gdg T FL | TAS WA N qg W
gar =fge fe o fafra afgard
g 97 ¥ Fax ot fafera % & T
urafergi wr ot & 1 @@ afgemi
! gqudY Aifasgr 9w & fog azg &
ary AT @Y T @™ @ oy faad
wfgamel ¥ ag wraeT q21 €Y i formr
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[wft g @3]

AX & arT I Qe ey aroaT
g A9 T T faear @ eeifae
& et oY o< ot o § 1, wwfeg
# wrghr fe Wt wEzT g8 aw w@w
& O dww asa< # I AU gw
w21 & 7w faoy & i W wgar STE
97 afe g =t <@, Tafaw w9 1
A% |

sty Tw (feeaix) - e
wWwe age, gara fwen vag wfa
AT A% F7 fAF1T &) 9%7 & 1 Ty
o fasder Fi9w @R 5 ¢ fow
¥ faos A T ¥ W ATy
fas ¥ UEY 9T I ™ W g aF
¥ werET § Trar f@ar e w1
* gra feafa & 2r foryor gramt
Fr @ 75 qfaaar f @y fear
AT | 3T A% ¥ gER fasrvEw &
TGS FF IV AUA AT ATGT &
faq ¥ dra wfs & z=mw fan
|

qg A9 FL L TEF F T8 AT
agr 3@ gar ¢ f& foed e
fom &Yai &1 dz agr wsg AT
¥ T @ e SR T que
¥ qe1 ¥ I & ITgHI & oA E ooy
gz frag gt o 3T RS 4T
gar & f& & @ @ 9@ Wk wi
& @ fawega 921 § 1 g fmn
TaY F W WY Y& I V@ WA F
I F AW TEY W AR =
TH ¥ Fu% Gar FAT 2 o W
qEUFH, qdw, OWT Wi & ar ¥
s WY gare 3w f&r ar a@ a9aX dwr
Tod 17 ot 45 @ 73 | 7T A wifes
Iy wR sm= fega mfad gg o
za¥T gfdt oo g fE feed am
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15 hrs.

[SHR1 M. SATYANARAYAN RaoO in the
Chair].

% gg@ gg W =T A ®T
a¥m f& g fw T F aofen)
AT A X ZTFEIN 19 A
FEET Y 7t & wed wfaer w1 fewr
get faeet Srfed | oo W oAar
qret ¥ FAveeRt i oy foren & wifawrar
TATT AT FY AT F § 1 TOY AFATT
gz qET w1 WY wew Ao gy
oY 1 1976-77 & frar sx gw awe
1 1. 19 wfama vt T aT A 1977-
78 & Tz ¥ g qore w1 fak 1,15
gfova l Tar T & 1 W AW@ 0. 04
gfawa #r &y &7 €y W &1 foe
wat w1 dfa¥e @ 71 wf TFT g
¥ gwar w1 fear § aog a9 # fwer
T EY F9 & w7 10—-12 vawa g
atfgr 1 10 sfawma & fag &y #etq
gHTEETC fomr aTd WY e g §T
T E

SrEde TER FT qGEwn g #
T Y gravgwar § | Sredz Aoy
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F foerr geamell ®Y wot gEE qAW
T g I wRETAR & AT fa i E
& grEl 9T weIURl ® 4G AAATA
TN ¥ orAgr & ¥ 1 qg Head Aq
fAtrmw, weaeq uwAfas
%Fﬂqmtlw’fﬁmﬁ’rfﬁwa
FETE & WAATT FTEA FY wAforor wN
2 | xafae oy sYv & fae wfa aas

R gfwrs

gz afeww agrwfaq wTew =W
' T & fRQ & @ § ) 3 e gy
Fwm ¥ faw rdwd oz e wre 37 3=
I FX @ & 1 @ TR 3w ¥ fao
TF T8 F19 § WIR 9% & | AT oTouHo;
T oflotdo, WTEo UFo UHe wWIfZ
I | #) gfadw A oY = &
9F T T AT I wTd § ) v forerr way
AT 5 @ A1 8 A 9@ gu I
W & AHgd #) feret sfawma & s
HTT &A1 7 93 gU awad w1 e 7
Z ofsws aar arew FF WAR qTA
FAH 9T FA% & g5k ¥ | 2@ W
T g1 ) fae ) fger @ 27
afz @ § a1 A9 T & T * Az
F FY gy FAfaa 1 7 a1 ag I
amnr s fear & awET &1 A
T FIA A TQ FE W9 W) HAH
FagaImETWE

wael foray & g9 oY ¥ ¥y A
g o1 safer A A0, w9 T
¥ ¥T AT | W JUT FT 94T AT
are} ) o 97 91 qar s A &
T AgES< e fe 3wt § =
qATH 3 wTH ALY IS u g forer
A g ¥ 7Nl & Iuy FwAT ¥ R
T4t g WY aat & faAr 3o Ay
FIAT wWIgd? | afx TWT A Her A
N¥wAEEAT & fqg fad 20 wma
g e ¥T Fadfoate « frar of
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EXY | R FIT FIF qg AqTH A W
w2 f& @il @w ¥ feax o@El &
Ao & forwr fadredy | afg g a9
& O wrowt W oA H w€ gor surar
THA TIMET gPY | §T9 # 9EeT €7
H %9 ¥ 9 Qo 91 B1ET T FTH
Y ATy Y g

fre® drg @i #  6—~11 T|W N
qg-—q9 ¥ Feai & fag @ W@ §
FIOSAT Fraate & faar grgww, wfvamd
/Y fages frsm g2 Al £ 9 /%t |
TN FAT ¥ (@S g ATH EIF AY
ot § & 40 ¥ wfus qivdl w217 qF W
25 ¥ wfu® wrsdl FAT TF TE G |
S BT At 6 oo ew ¥ Qfaw
F A e § ¥ Faww 90 sfaww =
Tia, ¥y ghorT wi-ama & g’y § )
70 sfawa & wfas gaT ¥ HY FFEAT
T dET A Y | @ & | zEfE
& 9 FouT F) 9I7 AT FHA | TWAQ
g wed & ff T I=41 F g7,
v, WoH, $98 WIS ELgdl
rgd qwa Qfed | aa § g foar
! grafrrar Afed | sw awET WY
g9 a9 a% afrdr a9 g\ @
T qFF A9 a6 (H2w §F A FT
qAAT g ALY Y ATAT | AT FY
ard st B w7 v da-wAgd
s o2 feamai § aieAy g ot
TR T Y aFAY § WIT oA ST
aTel ' §69T FH Y FHAT & | T AT
A s g T Fr fFar T

TEFT WY TTTET 1R |

freet s X foar & sfaq
wifrerdt qafiht a & fag o=
104243 Srawin T Al A 5%
wia¥ ¥ smy & wf @ Wl arfeal ¥
AN FTF FY JAT G JY " wial
crgre ff € ¢ | IO H q@ =
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[t wra =)

W # Afer ww ® avg fgeas
q7 d91 OF ST H1ET 97 | §H &N
®T AST WEHAZ WIH §W ¥ Teu) 9%
wrfas ¥ gqw 9 & fau qrady ST
a fufers & & Fmd
W TF g SR WH 9y & arferw
g ) afx uw o @w SEw O &
wfaw & g9 ST a8 awy N GOy
TN AT 9 farET 7 o g1 F3E 9T
Ffgot ¥ 9¥w 9T qrEdr  @m
F g@T FE 1 F1§ wfgwread ) &
YA AT ¥ giie FET fF gy ouE
w1 & W geT @ dX w3 m A
FrEl oTEl 9T I9F Wi-a9 & /G
=g frar Ima

forer &1 aTemw g @ X
ATNTRT Y | SRS FY wivard & e
aT fas dfses fasg & <@r w9 )
2w & FNIFA A fowwr dwaml #
zifgar Q%1 o1 Wr @ W afAma w
FH HFC AN AT TAAfAE TANE
@A NN TR FY sow-fae FATE o
W § 1 W awra Fr afge )

arrETHE feafr & o &
g€ et # sw #¢ faar g o) T
TR AT AV AR T FI D 917

I!‘o'-ﬂ'o ifgﬁ-«m @mﬁﬁm
aga @ WA TR AT w
afod 1 gfow el w1 waafaar
stFw g 1T g W F wAE
Iy 7317 ¥ g wfas ax d@7

godtodte wmrasl & fawra %
fod 5 =T ®9q I FqTHY
a1 wEfFaY & el # ar § oy
dYoUo FMMHI # B@ H&T FAW:
300, 400 &Y | 4§ WARTA T FH
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TH 1 ST 300 I AT ATfEG 1
Fefral & wrsT A grow § @ aw
w1 W &% fear wm@ @ w@ ¥ qpdr
A dga Swifaa @Y A &

ARG a9T AR ewal ¥
WETTR] a9t gE} dengeY & dawEE
2w & faw faw gl & faw e €
FE A H A g FA R A IR
FIETA FHIwT 1 fawfo §1 af aw
arp g fegr 1 =0y fer oA
9T GoWtodlo & AW TSI &' oyt
W F UR AAIHT HT giAgEl w1
favara & & sT 37% dqTwrT gL
A FT TETT & | TEY AIE TodTodYo
A @At otz fefas dadwe
geRTl, TraRAE Tl ¥ 9% qAdfuA ¥
aug warg fear & 1 9% d® d¥ea
F TUAT IEX q AV wA Wy  y =fgd
e weaTaw & fad o wfa & gaa
gER AW frer wdw §oa@r @0
arend fuopar & wig & fag 399 §
sgreT & wuvar wEvwfa =nfegd o

frest awwx ¥ W fafa &
9EN ST IEF A A daAr wet
# Tga ¥ wegraw fany v R
¥ a3 3 @ wew fod ad ) faay
™ 27 gk foe @ 3% |e O
71 1 warara & fag wr it fadee
=fax T=F 7 9T | HEATIHT HY TAATY
¥ W XY ¥ TAaar A TUfEd |

s MR ITITI N
TATAATHE AT § TATA FT qaG KA |
fred @ awl ¥ AwwE X A
FEHEIF g T ¥ IATAT & )

e frar a1g, gfaafedr AT
mfm,qoﬁoiﬁo ﬂT&fﬂ‘ﬂ%ﬁ'
Y forear & &g ddfaq deard § s
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garaifas FAEF | IAX  GEATIHY
s oral ¥ qarEd w1 g Iv F
armarar gy wrfgd | 7¢ 1 O gfrafadis
* AEE-MET & faeg wWeNE ¥
O 1 IFK § | GATT F qrodlo &
fas 7 AT & qraqy, qrferariiz & Fa QY
o faara qwr & =2 g weET-
AT & AT a7 AF g | T9AT IAAY
TEOTN A g AT THEA AT
W &, qITg TG F AEA AAAT
¥ TaAZHA AT ol Tt 9 @ g
gft ag Tweam  afmafwel, Agw
gfrafadt, fzrae gfrafadt, a=rms
afrafrdy, goda gfaafad afe &
giTg FATO* fasg a8 TodT g
A a7 &, TA6T XA F q7 FiT
qzAr AT =2 1fga |

% girw s&m f§ arew T@AT
F1 AYRIATE T3 & OFF & fao 79
0 AY T T 7 TR AT Trfpd
ar vq qrez Y FxAfEE T AR FATY
g7 qfa wvr s1fgd o

wqT ¥ grom w% & o foww
M7 /TA F AIM WY ATE FOT 7
arq ¢ & grawy JavaAt 2 g fe afz
qT FT F fFT gU a@T QX T w7 A%
A1 ATAT qOHT  FIGE 7 "wigw w7
F=T TAT T4

st WAy faw  (FTAR) :
iy Y, adw fomogfe &
1947 & agx & atwaw ) fawrc @Y
7t fr 9T faed 30 are ¥ awew
F Arq-gT9  I¥ I FT Thy oY A
war | & & aran i adwT st ot
*T g BT T I ¥ TR W
FOX ¥ g A% aHT g qraAy, Afes
forwry g oY & o7 e & &, FAW
@y & amE, war qrdf & wfy aga
1178 LS—8.
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wreqr A g ot A 7 F o famar
g€ &

iy Sft F Agexr F W St TR
it a3r€ T7 W fY, aw 2w & AT
& g g wgr aar 91 fv ww waa
T gy, o fggam g @
Frgar, A T AW F grHw-aT
gfrada #% fear s@wr | o s swEw
e & Ager ¥ Y o s qref
& fasms o=I"H 9%, 99 99 W
For & Atorar ¥ oY FEr mar e
fimr ogfe & s ofeads w< fear
TTIAT |

gg wae ofradgy § w1 ? T
sy T 7 AT F TER, ) TR o
fear 3 @, € 79w 9@ W7 7 X
Ao SR AT A ed AR AR
0T Y T Wy arew w9T @ F, 3
ez T AT ? A T & )

T #Y QX T 9 A9 F a1g WY
THH gg A% A8 &Y 5T ¢ fF o 2w
¥ feax gug §, fFav wu-9g §, wa-gg
¥ T ATR-FAA TF 98 AN § 6T
feay e wufafaa €1 qr-wfwfaa
#T 7ara § 5 oo 2w *r arhw foed
30 @r= ¥ frg g & faefly wrar &
qTeAw  F I WY A 7 faww &
ST ¥ wed QR §, fRsw aixamr™
¥ &Y rewt T 92 A=y &1 fewmr wav
T AT | AT WY WA WY ST /AT
& oRdl T 20 W EY AW F averarar
¢\ wEw fowwr W @A @,
fa2st wraT ® 9wEA ¥ Iawr fewmr
aga § fawra wggE @1 § | W
qg %7 W7 &, AW ATE §, 9« FWr oY
Wit & fawTs ¥ w omAT AY AT
ara wr & R ¥ NI A o zT
I | AW X §, TG a1 TgH AT

«
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Wit & faams wrRiEE AT @) guT
W@ ¥ qg w9l L @R ' R waoh g
T§ @ Iwze Iam W e wrea &
ag A a1 & st g2 o€ @
TWTZT I | XW AE ¥ W F G
¥ am qx 2 qa w@rd TR G |

afes gwwa ag 8, &7 siig it
& AT AR GEA ®T W AT, A W
Wl qgd § W A A9 qAgE F
ST ¥ g § 1 & =g g fF s
el ¥ I ¥ a9 F WA ¥ fF
va fegem ) gy fast a1 9w
wug ®1f gar a1 fafea ssamar
gwt f& fggeam & QS wasIE as
=t TR 7 zEwr e A ;nfgm
wife ag aga waars feafa ¢ f5 30
qTH aF WEF WX Q1T & T ofY gw
w9y AWM AT FAAT WO AL AT REF |
qg ferr qzfa # ga@ ad mwaman
e

wgr a% sTfeas faar &1 wvw @,
% ah it &F w9q {, fow a2
AT F qTF 9FA AQ & | IS W A
TH WA ¥ I ATH AT $WQ T a1 g9
aehre  faer w5dlY, 2o dro Fo WITo
o A, ¥ ag &0 1 4 f§ T dA@
w1 ¥ v fagr 9@ | IF F4T9 faar
g1 f& sz daT fear @, ar |qEw
TEF ¥ ¥ WA Ay, RO,
Fae W7 F uife & =S F gA
Iy qTF A JOE gra @, W7 feee
aar mfagaxr  afafedfed & =ar
o A fefgrr a8 & &F ¥ w3
T TEF ANAF A S | I AV IR
f& sTaw wT ATeTEE ¥ AR geww
ws gRT g )

A aewr faeelt ot mfagrare &
sifrfedeld s fefigae aE &
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wqE oo @, 9§ g A A
Tre-92dt g & Ay R, afew ag WA
WA VAR T g, WK o7 wg
feeelt & A0 & fog wraT @, @Y @@
arm wfeaz  ar wrA 9% & 9w-
qrE AT AR K AED qraT g-ArQ
IEF! awdX & &g ghwr & fog 9§
a1

WAFT W IO ¥ @ § @A
TN T ) A § g ey g, W)
s ag % faeet A AF0 ¥ fag wraAT @,
at faww wa o1 ¥efroz am wew
TF § IGAT A A I¥ pET e -
gHEl IW ¥ aFNT & q9 fagw @
g

qUAT IFTT ¥Y ATFE ¥ qg TN
3 ot Y f& v weE "Wl & fac
99T TN AE @ wm@T, a1 gal
w1 ¥ w19 fow & § QUE &1 F0@T |
W17 TR FTRT ST AT ag @ v &
gxa F, me 23 ¢ W7 af mor §,
rafue a2 ST & T=9T ® IAN
S F7 f2gr o9 1 W7 gTEI an),
frawm &, iy @ o1 fea= w1 F20
a¥azy, afamiiz & Arav, geg s
a1 gaM Het ¥ ¥2 97 I F O WS
* Arg dzar W7 foom ¥ w1 d@r
A€ TTT 24AT, §Y AT ALHT WIH ®T WA
AT, sg1q GAr N ML § I F7
I TE |ITAT AT WYX A9, qIfEGTHE
¥ fraT, WY A1 F AT WX IF AT
qa, M fegra & sury WA A AN
fa® ¥ x¥ae7 aw gg M & fav 7o
g fr oarr 3w & w1 W arelw
A F1 wifgr, wAf gETT A
oY fare yr@ar | W17 AW gE ¥ AR
e Y arey ) Afwew ox A% TH ATy
HHT G TN ¥ =margr afr, aw
aw ag arsry A T £ awdr & )
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wEHT wW AT Frav §, A7 ag M
& Ft ® fgear a7 wgar & g
M OF A 2| & | ww gETT w@fauEA
FAX T, A Ay apa ¥ It &
gfaumt Y awer N € o aifem
warfasTe * I3 21 q¥TM @ wE )|
AT 3w A Wy #Y I 18 AT § WK
AR A AT I A 8@ &)
wot W asaT dRT FAT 8, A 18
AR I AT W I AN oA @
SR s qw Aw & fAg wEm wer
¢, a7 18 &1 ¥ I\ T AW TH H sATHA
e ¥fF  waT T &Y @VET AT
*fag Az, A AN I 21 @A
g arfgn |« tw foafa %1 @y s
aifgn 1 e & faw 9w 3,
A 9T IFAT 9T ¥ ®9 ¥ AoHTO 94
¥ &21 8, WrATT O Wi Ay @ G arfaa
TafusTy Y I 21 AT A €I KT
1899 FT AN 17 |

€ & ATY-ATY W AW A AATATL
ag Wit ¥ ¢ f& w7 9=F ¥ zToF arfan
w dfag= & garfawe & *7 § F
1 g% fear a@ 1 wW Aw¥ YW A
T IrEt 7 G FrE qEAM, aw %
wex & At ¥ Ao awr ¥ asdh
w ffar e ), AT IR EF AR
TORY & T= & gIag F *1 Fede
Tdt griy

w3 & grer aga favafrarm &Y
faar oot @rg 1 Fad ggd # wefing
farafaarma & s 1 & foid 2
W ar | =y 97 fr favafauea &
T[T T A §, IAw gEE A
T AT W W g, g
frar gt 8 1+ ¥few widw ot
N g F IO § ool TAEfEdY
naaht-ﬂaﬁ ¥ fag, sa% wgh
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Q% WA AATAT WAT 47 | AT M X
AT & AQATT W T ST F
BT 79T 97 | IPIA Ame fear
a7 | 9T WY & FWARE § wey gArafad
e & af@  gaewEl ¥ gF A &
T g & amar aEf ®Y 3R ¥ oF
fea & ama ag mnfar www fF 3@
A KT AGAAH & AT A fgwioa
T g0 gwra fear o g gt A%
FE HIAH 9 IAH qAvSY #Y A7 )
TEH Weg JAafadr ¥ A ArEen ar
gaL @ g, aferm awezm & oY
4T T HUAT AWT W IAA WY A9 AAT
&I 1 oFmaaT

1o favafaarsa Fr aa Nfad
THWE! & YA § qATIH A 97 )
g OF qTF A srAgH fzan famsr amw
S99 FATC 9T | IqF TF 9O AT FIAT
favafagreg far fear ) Ay a7 w &
FAFELT A IAH TEACIA & HIH BT 57HTC
F@ ge fa faar f& swoil fave-
faamg arw Y FE Gear @ 2w
#az ¥ w1 favafearag a9 mw a9 W
feg favafamsg o7 &€ a7 agq &
awr g F T g 5 3w oamw oW
S wT Fgmr A 1 afET o seae
Y 7 Fvit favafaaea w5 zw
gifa ®Y grea Hogeman g, wag &
awmw g-fAe oY waa # A
Fgr et ¥ faeay oY, o A
oY SawErw  qroge &t wfet 9%
TET FAY FTA A1 4 F9F A Frafee
qret i:mirnﬁaﬁ"ﬁﬂm
&Y gw aa ¥ fe Froir Favafagrea
form gifa #¥ grer & ag=m & I+ o
Fart ama |

# ooy forerr & ary ¥ T9TH §Q
arfras fearaat & @Y awg Y frerr ¥
atg & —IF by @my I
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W g fefew aF o gifae
TR & el a1 % I T
AT ®T T oY B acg WY
forer & @it 7§ & 1 o gEh Rl
% frwafearal § a3 s=ro" 5@
&0 ar &F T FA F W AT €Y
fow g s 39% =Y g 7 o3
U | A fegrarT # ow Aw frew A
gfrafadt gas #1 o &y v S
gEGIT &, FET 9T X, IJAFT AT
afggT @ T a9 Wz Awdrw A v fE
JargeeT Agw favafaarey Fam ¥
faelt § w0 oF A e
WY 17 1 qFTE 9T AT HOE AR
ferr gz f& frare o7 777 &0
A qgre ATA H AIFE FT IwE QAT
FY a@ T | TAFIAT A= fama-
feareg gar 1 o 397 arfew £
#% qT ®yAT EAT 2 s 3z famm-
frarqg s &7 @& #9373
favafgarra £ aorfagt # sA
®Y Fiforer F1 1 T4 STEAT TOTT M T
FTATT F X F TATAT | FTAQTS
fegam & =Aaar Ao & fA7 o=
WHATE ST 31 AT AGTC FIA AT
FaTEIAT  AgE  favafaaeg & &
Mo e HIX FonHfa  @rEw & |
To TIITH TMATFEO AET F 97 § |
T AW ¥ SHIA T Twa gfagre
aamar | Iu%F faq a@r ger & 9 @
g ? Py sy Y #Y ATH-TE F@TAT
q¥w fr ag s fra ffe o
qF JAT ¥ FF faqr A3 | W AR
#;r = o gz w7 g a3
 forgrar & A q¢ 7Y <& AT "FAT R0
wawi 7 fggm &1 gfagra e
Zn ¥ fagarar | w@g qrFf N a=
T FENA F F A fggem &
sfagTH & o ®) JrTETy # Sifew 50
A TF {TQ FT A AT FHA T KT
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faar srar wifge, agAfa adwm aowre
1 T wwfew )

JagETe  TgE  favafaarem N
TF qE@ & T A9 & &) & 34 &
fag ard aror it Iw Y siwE T
sfra it § 1 favarfeererg #1 FwER
A & fow g9 dufrs dvger w
IET AT & ar @ 1 &Y Fererr Aoy
I F1 FuTT oF faT qar fF wa fams-
fag & S| a7 v W W
foT qe Twe #o  # fetit #t s
T @A 7 At & g ST
fawer | Ay Hifa o § g R e
o9 Gle THo ®ro T o faze M
TEE AT WAL E RO T4 &
forg | #1€ THo To qrE & AT ¥E AW
FT %A & | afwa amvET a9 §F fao
#1E qgre faart &7 g aradi ? &
Y ST fe sy <P ey frelt
favafaarra & =7 773 ¥ amas &,
frar favafaama & w1 927 & fou
Fg wE ¥ A oAdr 7 AT wETY &
T|aT ¥ o7 &1 geqam  Agr fEar
ST Atfge | w9 F1 F15 @ fgge
#Y gt v dzAr & w1 forerr azfa A
oAt §H ¥ a9 9T gwifad F A
Fiforr FTAT &, AT AZ WHATHF AA L )
FAFTATT AgE FAATHET & qTHEL
LR R E R I B L
9% 9T § IARI gETAT ATET 9T 1 aET
N ot e wf, Ffeq o fava-
faarrn 1 gt ov 3@ SN
& § T aw 7 qar G feady
geamaT #§ & oy oft oy §

Tq gfrafadt 1 aredf gl
FYrT ¥ YA 6 FUT 5 AT HqAT
ware far waT | T ¥ 1500 ATH
B A 250 frr &1 ma W
e g7 fray qed gk ? WAz 6 WY
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A ava & W uw favafauag
W —arw fgg  fawafaomm g
ot faeafagrea wfgg, foeeh faux-
fages g—agi 1 ;@ 25 TR
faardf gz §—afew  waar dur
gyl ¥ ¥ favafageat w a@f
fear a1 | st favafaareg & ol
14 TR B §—agl WY qaT =R ¥H
fegT maT | FHEET 9ET AT §——FATE AT
e ghafedr w1 g & fay oW
NfATT FT7 T 8, ITFT =2H AT H
TET WAV WA qT AT, TWA
farafagraa & wfawerfay =1 W go
far 1 & s fe @ & arai
arq ®T ¥ forer qe1 A1 I« faerw
wrf wraardr #3

AqETAT TAAAS F RqE ¥
aw s=Tor 28 2, f9aw garfaws amzm-

g g% & fv 200 & ofus s
) AT AT EH I I ASA HIA
T A 2 gEAT & | IRET ferRmAd qraw
feh gt & fr forr fmlt &1 =TR
smEgwar g X wma g —gfar &
fot oY farafageg & FTEa-AwET
®1 T avE &1 g% g faar ma g
THET A9 qg 39T ¢ fE wiaw AT
weaface qréf & ST E1 AT & SATRA
T IT | T S IT AeaE & e
fagiv a1 & D =iwa gfew
mdt WX FgfE 9 & S
faonfy ®THT F7 FLww w= e,
fogrr fergeamy & ST &7 exdear
ﬁu‘mﬂamlﬁ % fa=ms
afFmifrd # 9 1 T & T W
e 3 9 wod W sy faefa
A § A1 AW AR § AW I
oaat ®Y FETeE #r FeTeh A,
e  frard & swiowr e
FTT 1 FTH F6AT | §H A & WA qS&N
¥1 favafrarera ¥ ®waT fear T
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gy 1 77 grEw A T gAArES
T f—yegraT Thafedr & w¢
WEITTHT & At # & e g8 T
Tt 7T | AT OF 310 TyEW §, A ey
fewmr & woma §, ST e F W E,
I faars @@ & wemewi ¥
foie f—arer  wiwer W—fw
g AT FT2H FT FIH FT {4 | [0
ZT AR E o THEAW & | T F AT T
AN I AT AW T ¥ I
T I FT Fw gw s fear
F74 0 FfaFT I 97 TG A9AET TH T
feaarser wmam sw @ T 1
TH AT FT TATET 2 AT T ATTH ATHAL
97 WETIHRAT | TZ AT 4V |

O H AYHI q AETT F99 §C
# qarfon w=m 5 oaeeE & 1w
faafagt & M sAAifas ofae @
o7 w7 7, 7 IF aw fer s
gz~ faenfagt Y gfram s &
# T9 avEw |/ AT w1 S & ara
F1 91 /1T IFIA 7R %21 47 f 77 fawg
¥ oy g w3 § fxr nw § Afew
ot favafaarsat & ot @ gfmA
TG & qrf & | TY U qIHIX @R
aran T Y o JfwT w3 av & wowan
§ fF SommraT qET ¥ osmar 9l &
g § | w7 @ favafammr #
gfaa qa &1 wfgwe aww Qe r
?Tfmﬁﬁ?@i'tﬁi:ﬂrm feT

T 9t |

W gy uw faadf favs-
faamremat # qgx ¥ forq ST @ &Y g
# 10 a1 12 Al ¥ WarT wfee
¥ arge oF ash T I I & Fe
rfeeT &% | 3g at ¥ a<g ¥ = e
et & #F fr wr€ fa g @ W
IEwT gFE wE g | fEer aETmardy
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Hqew ¥ A ag ) wear ¥ fw fren
MWegfeea , Fegraart @, dfe s
¥ Y foer %7 dorw AT ¢, W@ FAA-
Y gt § 1 xafew & swonfonr s
for a7 favafaememt & awdt 7o £ Sy
¢ fx TreT = @, a® a=d A A
Tifge | W F fen v Y a@g
Aifa g wifgq fe favafaarai &
T T & wAT T A0 | AT AT
Arx 1 gfmg o F7 I ¥ AT N
97 &1 sfrgm 9@ ¥ & fag
g+ ® -0 gfawr & g - A@
Tz @, WIS A FEA-NTS N A faer
favafaar=a frs §9 3 o & ot f
wfwarg gfady 1 w97 /9T # 7 S )
wifs wfam gifed & sfw feand
o7 foms § a9 we 917 asfa &
fesar a= s 1 wzf@T w2 #1 Tw
H¥7 giwT Far ¢ wfham gifsd
& afa swd  wezafw &t sgfaa
faxfaa g1 omar &= § 1 ag wiqam
grford &4t g1 7 Fgwr °w, 97 6%
3% I thagm @ FT 7

= FTTMY Y@ qrEA  (TIgET :
ghagm st w1 ?

st wAma faw . WA @I
3 wq ae femmar, @ ghagm@ o @@
fog a1 @% & | UHe Uo, Ao TQo,
# fz@ 37 & a2 AN, FAFZL A
¥ fq <t gfmem@ 31 qear & TAH
FE IEC@ A & | ag FUA a0
wtlﬁmﬁ&aiﬁq,
q®o To, dTo To & gfmem w faor
Siforg, gaTdr Fafaga F ST 9% gH
sma A §, A ¥ I ¥ gw
5 Sfag 1 a1 feT W AW FEERd
%ﬁq,m%m,ﬁeﬁeﬁlo
g fog wfegm 3w g7 &, qfFa
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qfeers afew sNvw & gfomm Jar
mgﬁﬂoqo,WQQe%MW
N Afew 1 7w N A AR &
YRR & ogfr ww T g cEw
sy | o Yo, UHo o FT WAL WY,
feaga 3% ¥ &t g guror € fafaw
afafaw & fom, wdwer & fag, aram
& foo, agdiemT & fam, d1o o wWio
& WY & T TTQrT £ AT g shagrAt
¥ UM 97 W9 gH TAT THT B
S 1WA AN TR ANME
iz Y sar 99 7 & 77 AwATA
gt sfew 1 gArTT WA v A qard
F1 g gfergm 7 7 ot fr favafgar=gi
¥ guT &var  av for qd w9 qqré
F1 sfemgm & & 0 794 W @ e
afeqs afaw wmvm, =1 afaw sdv=
¥ &, g w1 Froar favafreran &
9T F7AT ¥ | wuA o &7 froAr @y
# goar FTAT & 977 wF ww wv foer
gz ¥ | zuro A= forer fawmr s
gvH F1 ARG Wi OA1 swAeqT w7 f*®
gare 3w %1 79 faw 97 3fg an+,
T aAl & ATq § WA AT ATy
FATE

# w7 farerr sar &1 Juré T E
o I gg A sTn § fw A
W ® A@EET & w6
g ¥ gEy fmn # T9E T 5w
e &1 IwF aiwaw wR I & TR
T & 797 F )

SHRI V. ARUNACHALAM (Tiru-
nelveli) : Mr. Chairman, I thank you
for giving me this opportunity to say
a few words on the demand for grants
of Education and Social Welfare.

Eduncation was primarily a state
subject. Under the Constitution, as
orginally enacted, the centre is in-
vested with adequate powers for



237

maintenance of central universities
and institution of national impro-
tance, all union agencies and institu-
tions for professional, vocational or
technical training and promotion of
special studies or research.

Article 350A of the Constitution
places special responsibility on the
Central Government to safeguard the
rights of the minorities. According to
the Concurrent List, under the entry
20, the Central Government and the
State Governments have to work to-
gether in preparing and implementing
the national plans for the reconstruc-
tion of our education. To put it in a
nutshell, the Constitution places the
necessary educational matters within
the exclusive jurisdiction of the Cen-
tral Govermament. Fven though the
Central Government is armed with
all theee powers, the previous Gov-
ernment, without any justification de-
leted the entry ‘education’ in the
State List undemocratically and un-
justifiably transferred its conten!s to
the Concurrent List. The act of the
previous Government is against the
federal principle and against the de-
mocratle principles. The Government
which had faith in democracy and
federalism should not have done this.
This act is unnecessary and unwar-
ranted and it is a patent inroad in
the limited jurisdiction of the State
Governments. At tha time of discus-
sion of the Bill our party had register-
ed its protest for the inclusion of the
subject ‘education’ in the Concurrent
List. Unfortunately, it was passed
but T know the policy of the present
Government. )

So far as the 42nd amendment is
concerned, T do not know whether
the Government is going to repeal
the entire Amending Act or to bring
An suitable amendments to the
amending Act. But, instead of repeal-
ing that, if this Government wants to
give effect to the 42nd Amendment
Act, the foundation of the long stand-
ing educational system and its growth
will be affected seriously sqg as to
create confrontatioms and conflicts
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between the Centre and State Gov-
ernments, Therefore, my humble sub-
mission is that the subject ‘educa-
tion’ which had undemocratically been
transferred from the State List to
Concurrent List, must be restored to
the State List as early as possible.

According to our Directive Prin-
ciples, under Article 45 of our Consti-
tution, the State Government must
give free and compulsory education
to all children upto the age of four-
teen within ten years. Unfortunately,
some of the leading States are still
lagging behind in implementing the
principle. But, ] am proud to state
in this House that when our respect-
able leaderg Thiru Kamraj was the
Chief Minister of Madras, he introduc-
ed free education upto S.S.L.C. This
facility as extended upto P.U.C. when
our beloved leader, Dr. Anna became
the Chief Minister of our State,

But, Sir, we hear that even now some
of the leading States like U.P., Orissa
and West Bengal have not come for-
ward to implement this constitutio-
nal obligation in the field of educa-
tion.

Sir, the aim of education is en-
lightenment of the people and en-
shrining their thought and enlarge-
ment of their employment opportuni-
ty. Therefore education in early
stage becomes important. If we go
through the record of enrolment of
our children, we see that the Educa-
tion Department has no right to
claim any merit. The enrolment of
age group 6—11 is 98 per cent but
the age group 11—14 is 46 per cent
and the age group 14--17 is only 21
per cent. So, my point is that there
is a steep fall from one age group to
another age group. Of course, we can-
not expect all the children to conti-
nue their study upto the age of 17
vears. Nearly 782.07 lakhs of children
go to primary school. But the strength
ijs abnormally decreased to 215.80
lakhs in the middle schools. Further
it is reduced to 87 lakhs in high
schools. If T put it in other words,
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nearly 5.50 crores of students discon-

tinued their study after primary
school.
Mere primary education is

not going to be useful or helpful in
this modern world. Therefore, I re-
quest the Government to iake more
drastic steps for the implementation
of compulsory free education upto
S.S.L.C, if this is not possible, at
least upto 8th standard.

Sir, our Education Department is
noted for its lack of clarity, definite
philosophy and determined action.
The problem of medium of instruc-
tion in colleges and universities is
hanging fire for the past 15 years. In
order to improve the standard of edu-
cation and develop the knowledge in
various branches of study, it is an
accepted fact that medium of instruc-
tion in the colleges and universities
must be the regional language. Even at
the time of freedom struggle our na-
tional poet) Rabindra Nath Tagore
pointed out in a convocation address
at Calcutta with a painful feeling:

“In no country in the world ex-
cept India, is to be seen this divorce
of the lampguages of education from
the languages of the people.”

After the dawn of Independence the
national leaders realised the vital
role of regional languages for
promoting the quality of educa-
tion and national integration. The Na-
tional Integration Council formed in
1962 favoured the change in the me-
dium of instruction from English to
regional languages. It said:

“The development of latent talent
in the country will also—in view of
the Council—be retarded unless re-
gional languages are employed as a
medium of instruction at the uni-
versity stage.”

Sir, we all know that the Kothari
Commission enquired into and exa-
mined the educational matters in de-
tail. The Commission had a definite
view in support of regional languages
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for medium of instruction, In its Re-

port it has clearly pointed out:

“It would, therefore, be unwise to
strive to reverse the present trend
for the adoption of the regional
languages as medium of education
at the university stage and to insist,
on the use of a common medium in
higher education throughout the
country.”

Sir, in 1968 this House has passed
a Resolution about national policy on
education. I quote:

“The regional languages are al-
ready in use as medium of educa-
tion at primary and secondary
stages. Urgent steps should be taken
to adopt them as medium of edu-
cation at the university stage.”

The Kothari Commission had fixed a
time limit of ten years for changing
the medium of instruction, We have
taken another ten years and still we
are unable to implement the scheme
successfully. Unless we examine this
matter with due care and sense of res-
ponsibility and take prompt steps for
the implementation of this scheme,
the wheel of progress will be put in
reverse gear and it will take another
25 years to improve our position in
the field of education.

Sir, I know that some of the States
have adopted regional language ac a
medium of instruction. Some books in
science and technology have been
published in regional languages.

o far as our State is concerned it
has granted special scholarships for
those who have preferred to take
Tamil medium. Inspite of all these
earnest steps most of the students are
not willing to favour regional medium
but prefer English as the medium of
instruction. Why is it so? We must
look into it. Our students and their
parents prefer English medium not
. because of any affection towards
. /English or on account of realisation

of its rich literature value but because

. .of its advantageous position in Gov-

e IR
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ernment and Administration. Regio-
nal languages have not been elevat-
ed to that level. So, thé Government
must be very sincere in its policy.
This government must take necessary
steps to introduce regional languages
not only in the administration of all
the States but also in the offices of
the Central Government located in
the States. Sir, in my constituency,
that is Tirunelveli, we have got Cen-
tral Government offices in which work
is being carried on either in Hindi or
in English language. Both the langu-
ages are foreign to us. Therefore, my
plea is that all the work in the Cen-
tral Government offices located in the
States must be carried on in the re-
gional languages.

Another reason for the non-fulfil-
ment of the policy is the attitude of
the Hindi fanatics. They want to re-
place English by Hindi in Universi-
ties and colleges. Of course, it is not
the policy of the Centre, but the man-
ner in which the Central Government
approaches the language problem is
full of double dealing and deceit. This
Government must remove the fear in
the minds of the people, not by assu-
rances, not by promises, not by dec-
larations but by deed and action. You
must create the confidence. Confi-
dence is a plant of slow growth in
an aged bosom. Therefore, the new
Government must try to create the
confidence among the people.

Sir, the unemployment problem
among the educated people is becom-
ing serious and bewildering. Now, if
you look at the growth of enrolment
in colleges, you will find that the fac-
tual position is painful. The growth
of enrolment in colleges in 1860-61,
was 15.6 per cent, In 1961-62, it had
increased to 10.2 per cent. Then there
was a decline. Again it picked up. In
1969-70, it was 145 per cent. In
1975-76, it was only 2.5 per cent, If
this position is allowed to continue,
then the prosperity of our nation in
future will be bleak and our future
will be doomed to darkness of igno-
rance and under-development. Sir,
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the first sentence of the Kotheri
Commission's report reads like this:

“The destiny of India is being
shaped in her class-rooms",

In fact, it is not shaped but crippled
not by the students, but by the politi-

cians, not in the class-room but by the
law-making bodies. Thank you,

oY WA ®TR (FAqR) ¢ Farafy
wET=d,

T 0T A gF @ 9T FEwEy,
g &1 T, IRAT FET F@A
g 30 AT &Y FEFE! | 30 WA A
gar fegram & Avam e gay
véfarﬁm*rﬂ'mmz.mﬁm'rq
s qfvadw #7757 & arg fuem agfa
%1 guTar #feT ag 7€y &1 arv ) s
gm? foem Wt S 7 @Y fewigw #wi
seqd fear &, & 9T awdgw w0 # fa

T T

fag™ 30 A= % o @ ¥ gw
s A A, fegme F ggw A
TEH! 7 gg INE FT 4 fF g qw
forear wgY fost @ A =37 o= o5 e
forerr & "W ¥ gw T® avg # fen
T F fored g7 ant W A s
1 gMT FHT W\ qEw gt
AT T T FT THRA IW@ AE

forerr & faw arf &

A7y forer st o ¥ fAzw @ f
Y 5T aF §AT qWT A ALY g 9T, gH
ST QYT FT TR ¥ WIS Y I
I TE T FL

arfear anTsr &1 9w , a8 facg«
ad ara g1 forel WY TS F A ¥
T ArAw & @ fFosw wwr 2y
#q7 ETe 8, 99 quETS & afed ¥ 2w Ay



243 DG, 1977-78—Min.

[ wgT o= ]

w1 T &, @ IaF afegw w A
2 v W Aifger & Aveaw ¥ gw
ore AT FT %4 & | freat & mmenw
TR e Aw T AT AL EHT &
gH g w4 § o W G @ ¢ Fe
30 AT § A GEEET JIHAE T,
qIEET g7 SIS GHGYTT 19T @Y, IqE
T WY g A 2T A1 R-fere AT
) g=n AT I T TE | AT
qiwE ¥ WA fegem & g A
7 $0¢ 93-fad Ao FFT A qTA
¥ | @ Y & T gw avg agi A
FNEW INILIET AT EIE ) WA &
q4¥ q9-I6q AT F 9= R 5.3
O, AT 99 adiq geET ® 99§
7.1 0%, T qIadiT JIHAT F
w1 % 9.6 FUT, 1969 ¥ WA &
13.2 FUT 97 I94 99T FrAAT
§ AT 14 FUT T I -fAE @
FE g g ¥ AFr 9iFs feep
T E AMFEFE s T agT A
AvoraT g &, =T AT JYo To qUH
FT7 § 917 QHEIGEE (FES ¥ AT
T famma g

gﬂmgfﬂimﬂmﬁ'OQo,
THo Qo JT THoTHoHTo srfz q |+
FIRAFA N AT FEIHI17 & |
fo g gt wage Wik ey dwd
& W27 T § W O F1 q90 § e
&, I awE EAIC AT WA AT
gAafadt & S O & W awt & fe
ar fewitar &4 & a1T FHTG A A A
mfrr g ona § 1 F - IE EH &
afeT 9% T 7 e )
wTEo o miomlrréo wréo Fo HHT
et gt N felt ar e faan
T §, I Y wré g T R ) AT
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§%T & A IF afrw a1 gafeafa 2
% fog dare g @ &, wife IF g
FT o7 T O &1 R AT
# w feeY 7 srede &< § Sfaw &
¢ ar neafewfag & §, & T dw
P IR R A AT T A wEr oW
waaa 4 § FF qTd see g @Y
T 2 It &, av fadr av fecarar faay
AT R, wTvAT &Y & 39 A g
7GT &1 W ¥ T g & R gwTQ
forsr srafadfee 7@ ¢ @ @
Sfewa arrx 7@ fear amr 3

¥ Aqg 7 forey 9gfA ¥= @Y §,
39 7 wra A% 1§ afir wg fean
T4 &1 FRT gy A a7 fAwfw
&1 41 fF forer & wpe afvada e
Tt Irfze, Sfes o a@ fear mar
T Frwamt F1 qar e Y ool
afge, faw @ fedt ar feran wfz
ST F77 ¥ Iz I A faw ®E,
ar I £ 94T FT9 F7 A% |

arw oF 1% afafnfed o
frfgwz art ¥ =9 & o177 @0 A7E
7333 GUHT ANAN ¥ =W 99 @ §,
fo & 72 93 a1 917 AFAT & T
T e fma s dwm syt fe
s fegerm & o1 & avg F1 foe
I Y L, I F T 9Ty A9 W7
wdrér & e @) ard arh o o §
TERTG QAL AR A WG
T &y a7 2 Ay N foer fes
AW ¥ sz I T g e §
f o9 o Aoy ¥ | 7 N e &
757 § forT w1437 ¥ fan o o
faeredy §, o % dz & farg #1€ g
T ¥\ gE wSET ATg @ WA R TR
it ¥ wire fafewi & g afew A0 ¥
AT g7 AT ) AR § AT E
farg 3=t #1 am wE Afag 7wt & 37
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¥ forg zre @Y of AEE A DA &
@ avg * fmn ot fegers #
e g ITE A § AW
ey won, ay Amafes ¢ af7 aw
feerrama & gzw 2 atg w1 o @
AT AF EATI AW ATHET AET FT AN |

#ar f& ot £1FT & oF wrf w7
@ o i Jar qrel #971 F77 aw @r ¢ ar
&1 £H A & qarn wngar g oA
atg ® foar ogfs gav 3w & gHY
wifee fom & zw oo ArEEET A1 74
aR #1 forar 2 &% o fr 3 grf =9
qT T FTANX A fA%S a1 5T KT ATF]
# fag g1 AT ¥ fRo gT-gv f 3w
AT IT | IT F13IFF A1 ATHY fay
AF 49T & QAT FIW ®IE FT 4, OHY
frerr 3% fa=eT Tifzm)

ot ferprara 7 43 797 7 AR
g A% Y av ATE FF T @ WY I gAY
¥ sgrRT £ wAT F 1 wArer fammdt
™ ¥ T & fedy #F@FT FY I o
$ifxa, gt =7 7T TZ7 FTEA FT I
¥ wgar g1 5 # quw fFar am Ay
aga ¥9 gw waq feafagr ¥ Sfraw &1
qETT AFA § |

g TF FAFT § WA §T J7T
¢ O gw ag T@d § o aga W s
¥ AT 97 AT 7 quAT HIAT GFA @
T &) ®AA WY AT @ FT AW
aﬁﬂﬁmﬂ’rwafmaﬂrngﬁi
I 417 5T 7EY & o formr & smeam
& 99 AW & A= w7 wlrer  gae
aar &, I Y g o) forerr & Famsy 3
YA W ¥ Ffewa qui &% |17 A Ay
W1 &7 §F, ST TTATE ITHY T8
fad. o% g1 7 avg 57 fomar seammy
1 T F IAQ E | T TG F &HAT A
g wrgh & fv gir 37w fear o
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A WT.GAT AT & TEF & IAWT oY
T Iz &T AT Afgw ) I =AY A
AT F=a7 grzdY w7 aF 97 FL fAwEQT
g, 9% arx agi & afefede Fwg@d
g dedv & oo Smar & & 9%
dsfawa 48 & arar ¢ safec f& s
afefedz T 24 & Iaar  wF amegar
F gAY & 1| 39 a<E IEHT AT g q_
grar &1 39 &1 wrt axfawma 4 fa=r
qraT 2| TAf9U g8 avg ¥ e ®
1@ 2 FT a1 Tfgm) §@R #
TH I & FYL A A7 fge fFogw
T T4l F1 A1 TTFT F) 56 TFTC FY
forear 7 oy A 39w Gefawa fa=
7% W7 & gfrafede v ERen
ST FT 9 A7 |

fgrrema & g%z w=w gerwEw &
o7 IAH  WHTN-HAT qIEAET & | WL
TF Jo ATo &7 faamu’ gz ar dto e
qTE ¥IT & ag wgar g f& e &
T #7 osfava ¥ /% A1 s osfRaq
g fa=y & #41 f% ggr &1 qreaAw
A1 & WYT AR FT A | T AR
2 fr fesgra & oz awy 939 & oF
a<g F1 «rzaan g1 foaw 7 fwar s ow
atg & fe7mA 7 11w Afow e
oF wEdl afqw ¥ @, ag fFEr ¢Ad
@ H 2T FT AT AMGT § A ZEy
Tz ¥ 39 F @ ag fevwa A wq
I % T=9 o1 QefAwa agr av A @
asar § TAfau fF 92 g% sew &
AT § W IEAHH qEA ¢ 1 3 feawa
gt @AY Wifgn | o a F7 areaw
q¥ femgram & &y grr wrfew | ow
AT FT MEIAA A § F Ffawiiwer
oI WX S GETH avg Y sfeanal
qreT WAy @ qg G g ATgAr |

it oF Wit e @ ¥ e o a
¥ faqmr & gow ¢ &7 Affew arE
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[« wegT wr)
wT fRa o § e g ¥ wr wr
WR favafaaremt & wg fear arar ¢ 5
v Tafawm 7t g 1 5@ A aew W

= faar oy )

IR w@m FIAT 4T IaEr
I[WHLNA 99 WS AT FHE §FER X
w21 47 i g F1oT9 w1ETT F)Y WA
® qiqaT AT T @ § WA ag
IIEF IO GAS F7 | I | I
WIS TF AL GAT R 1 10 HAT @ oY
* @ A A T W) Fr o fE
TR aza s1 woer faandt @ &)
iml%ﬁﬁﬂﬂgmmgh
1059 28 3T & A FE A
TR AT AL | 3AH T A
TMETHN @, TAA ATRT HewiweA ¢ fw
faemdt # 7z § & 7 o i ag
T F, $9 39 79 fawgi £ F w7 qmr
T3 | ¥ qg Aawa A8 ¢ R ogw qoe
qgfa # T17 F¥, AfFw ge@ @ aw
#1 2 fe o1 gurTy ATy faamdt g,
forad st IVl Y 7w B,
T @ T o g 2 e
I AFQ A FEA A @R, TR
FHET FT ®ATAE 1 AT FfAfaw
o gArafede & o faadt faee
IR AFTIT A ATEA H @er AT A
q2, afew %) Gt frear 4 o fored
3 gut Shifawr Fa1 oF, AFQ Fon
Mg A AFT foaw GF, weAr deme
FET I@ a1 QuMe fAw 7%

16 hrs.

WTEo WTZo & FT g T ATAD
2, T TgA T FIOH § | WTHo WT¥o
a9 F A IgotT g fey oma @
Irer fafews afew 97 ez fear
ATAT §, AR ITH WL TN 9T A AfeA
F waEre Ffafedw § a7 )
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a7 fraza & e wTgo wTEo @Yo w1 AY
WY AuTHT T ATF,  IAET wATA-
fedw 1 = w7 T3maT w3 ) WY W
HEq1 Y HETET ¥ qHRAT §Y, AT ®
qrETER & AR H Iq K q& ATARI
& WYX g 9T B FTWA ®) GARA 6
&HAT At gy

A9 WETH FTT AT & AW W
BrR-8I me T==! ® ATE-WER
2y &, qua fomd ared §1 Afew wow
T s g f& ot affes s
aw=i #1 faen anfge, ag 7@ fasr qon
21 o g Twat % far fegem
NAECE AT I AT @R,
qE WEY ATGAT H TN aF TG T qrar
2 =@ # = gy Tfg W A
urgTe faar amaT @ ag Iw= a% g
L 1 EA]

marafa wgza, & fondar gaTe@ ¥
ATl 1 AwdT w1 2Q fmar gAY
ygrRg ¥ 7g Iuie Fva § fE ow9d
FTHET § A gavy 0Hy A w40 fo@q
forert agfa & afcad= w7 | g FTRA
F 3Ira O @ ¢ f& AT aw |
77 gt g 7 W9 &1 A a|r @
f& 37 # AAA @ wi—fed W
At # IR N ge fear }, Ia% As
77 av &, afsa ST qrdf ¥ o1 A=
st wy faar 3, ok faarfeai
waan qrEt ¥ o IR &, 9T S g
qAW g FG )

SHRI A. E. T. BARROW (Nomi-
nated-Anglo-Indian) : Mr, Chairman,
it was indeed heartening to read that
the Planning Commission in formu-
lating its 6th plan will ensure among
other things the basic requirement
of public services including the edu-
cation of a substantial number of
people below the poverty line. This
promises, 1 hope, a larger outlay on
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education. A remark under the de-
mands for grants reads as follows:

“An increase of Rs. 20.73 crores
in 1977-78 is to be provided largely
for grants to institutions.”

As one connected with education
for almost five decades, may I be per-
mitted to offer the Minister a little
advice in the form of a modern fable.
Once upon a time a man bought a
horse; he kept it in a small field at
the back of his house where it en-
joyed grazing and a winter ration of
hay, Times were hard, and often the
horse went short of fodder but, though
thin, survived. In course of time the
man improved the stable, built better
barns to keep the hay, doubled the
number of stable lads, and brought in
an army of administrators to manage
the horse. This led to the horse to ex-
pect some improvement in its diet
But with a bigger establishment to
maintain, bigger barns to sweep out
more ancillary and administrative
staff to pay, the man became still
more hard up and, as an economy
measure, ordered the supply of hay
to be cut by 10 per cent.

My appeal to the hon. Minister is
that when he gets a larger outlay for
education. he should see that the
horse of education gets its hay and
that we do not spend money on more
institutions, better buildings and all
the facade and paraphernalia of edu-
cation except education qua edu-
cation.

With these general remarks I will
come to specify issues One of the
issues is with regard to the 10+2 pat-
tern of education. I am connected
with a large number of schools and
many parents asked me the question:
what is going to be the future of
the 1042 Dpattern of education?
The Minister has thrown a mantle of
uncertainty over the implementation
of his plan. I was a member of the
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Committee of Parliament which for-
mulated the National Policy on Edu-
cation in 1867, We had before us the
recommendations of the Kothari Com-
mission on education. I believe that
the 1042 pattern is more suitable to
the country. It is the logical outcome
of our Constitution. Article 45 of our
Constitution enjoins that there shall
be free and compulsory education up
to the age of 14. It is accepted as a
matter of convention that children
will be admitted to school at the age
of six. Therfore, is follows that the
first stage of free and compulsory
education must be of 8 years dura-
tion, This period of 8 years is the
minimum. At the next stage the dura-
tion for any course, be it an academic
course or be it vocational course
should be about two years. Therefore,
you get 842 At the end of this
stage many of the pupils will
leave schools. They  become typ-
ists or clerks or nurses. Some
people may go for employment as
ticket collectors, guards and so on
so that it is the natural end of the
first stage of secondary education, For
the 10+2 stage the minimum period
for either vocational education or for
academir education will be about 2
years. I would ask the Minister to
make a clear unequivocal statement
about the pattern of school education.
Many of the schools are opening
shortly and parents do not know
what is going to happen. If this is
going to be changed in the middle of
the term, it will interfere with the
lives and the future of our children.
It is an important matter and I think
we should get a clear statement from
the Minister on this question.

Now, I raise the question of the
content of secondary education. I
agree with the Minister that our
secondary education is too heavy. 1
have found another apt quotation :

“Cromwell described the laws of
England as a “tortuous and ungodly
jumble”. That seems to me an ex-
cellent description of our education
—at least of our secondary educa-
tion. What an amazing and chaotic
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thing it is. Ore subject after an-
other is pressed Into this bursting
portmanteam which ought to be
confined to the necessary clothes
for a journey through life, but be-
comes a wardrobe of bits of cos-
tumes like the property box of a
theatrical company. And to make the
chaos more chaotic, we mix the
clothes together indiscriminately in
our curriculum putting on a cos-
tume and pulling it off before we
have time to button it up.”

This is what happened to the class
X curriculum and the content of the
course. Suddenly the schools were
told to withdraw 3 sections from the
Chemistry syllabus. Even before they
had buttoned up the coat of chemistry,
they were asked to delete portions of
the History Syllabus. I agree with the
Minister that it is much too over-
loaded a curriculum. 1 would ask the

Minister to accept this as g basic
policy, that school education should
be a full, sufficient and complete

organic whole, complete in itself and
not a means or an instrument of the
next stage of education. At present
our school education is controlled by
university education; it is oriented to
university education. Don't let school
education be used as an instrument
for sending people to the university.
As soon as you make education an
instrument, it defeats the very pur-
pose of education. It must be com-
plete and sufficient in itself, so that
¥You can journey through life without
a degree.

May T say a word on university
education? What is it that our uni-
versities are doing? University edu-
cation is an instrument; It is instru-
ment for employment. Most of our
jobs, whether in the government at
the Centre or in the States or in the
public sector, require a university
degree as the entrance requirement,
and so our university education is
attuned to and directeq towards pro-

viding degrees for the purpose of em-"

ployment;
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I would like to draw the attention
of the Minister to a paragraph in the
National Policy on Education:

“Education at this stage should be
largely terminal, so that a majority
of students who complete Clasg XII
can enter different walks of life.
From this point of view, the res
cruitment to lower administrative
services and posts should ultimately
be made from amongst those who
have completed the higher secondary
stage, and the recruitment of gradu-
ates to these posts should be dis-
couraged. by prescribing a lower
age for appointment. It is desirable
to select the personnel even for the
superior posts under government or
in the public sector at the end of
the higher secondary stage itself,
and then train them further at State
expense.”

As long as we make university
education an instrument, we will be
defeating the purpose of education. If
school education js an instrument for
university education. and university
education becomes an instrument for
finding jobs, we defeat the whole pur-
pose of education.

I wanted to say something about
vocationalization. I am glad that the
6th Plan envisages rural industrial
development. The Minister ig right
in saying that job-oriented education
is not the panacea for unemployment.
The history of advanced countries will
show that it is a piece of folklore to
believe that technical education or
vocational education can charge the
economic bases of society. In Japan
and America, vocational education did
not build industry; industry has pro-
moted and supported technical edu-
cation. Educational Sociologists have
proved quite clearly that the only way
to develop technical training is to
first change tlte basic economic struc-
ture of society., Only then will we
be able to provide enough jobs for
persong who go through the training
necessary for such industry.
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Finally, I want to say something on
examinations. The Central Board of
Secondary Education quite rightly
announced that it was EOing to issue
itg results in grades and not in marks.
There was a committee appointed by
the Central Advisory Board of Edu-
tion. Shri V. K. Malhotra, Shri Nara-
simhra Rao and myself, among others,
were on this Committee, and we re-
commended that grades should be used
and not marks. The University
Grantg Commission held meetings and
they also came to the conclusion that
grades and not marks should be used.
A seven-point scale wasg considered
and it was accepted. But suddenly
there wag a newspaper announcement
that the Central Government haq de-
cided that the Central Board should
not use grades, but marks. Firstly,
the Centra] Board is an autonomous
body, and I do not know why the Cen-
tral Government should have taken
upon itself to decide that the Central
Board should not use grades but marks.
But to make matters worse still, we
find that the Delhi University, which
is a Centra]l University, ig still think-
ing in terms of making admissions in
terms of marks. It will lead to an
absurd and ridiculoug situation. Aec-
cording to the newspapers, the posi-
tion is this, “The number of candi.
dates obtaining marks between 33 and
30.9 Per cent iB scmd'l .nd tho!e ob-
taining between 40 and 449 per cent
is 8,990 The University lays down
40 per cent ag the admission mark.
We as teacherg and examiners take jt
upon ourselves to be able to distin-
guish between one candidate and ano-
ther by 0.1 per cent and to say that
one candidate js 0.1 per cent better
than another, therefore, he will be
admitted, and the other will not be
admitted. This is something that the
Central Ministry gshould urge the uni-
versities to do away with. This is
not my eriticism only.

The other criticism I have to make
is that we add up the marks for the
different subjects and say that it is
33.9 per cent. It is like adding up the
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pressure, temperature and rainfall of
a place like Delhi or Bombay and say-
ing that it is the climate of that place.

To support any criticism, I quote
from the Kothari Commission:

“For jnstance, the present situa-
tion where a debate often takes
place whether a student with 39.6
per cent marks should or should not
be admitteq (the prescribed marks
for admission being 40 per cent)
and where such student may be ad-
mitted in one college or faculty but
not in another, is Piekwickian, if not
absurd.”

I would ask the hon. Minister to
pleagse look into this; this reform jin
examinations has been accepted. I
request him to see that something is
done about jt at least before next ses-
sion, next year.

st weme WA (A7) - AWl
wERA, AT FT FWET FIT g & WA
@t & fadgw sem f& § o=aT w6
gTETET ¥ O ®X 1 @& @1 30
are #t faowa &1 FAiar swar o
w AT g 1 HTATEY & FET 20 FOT
& #0x famat afew 2w § o, ma
30 A9 ¥ FU® M T & ;T fAamwmg
A A AT 0o FAT R FAT R
THF G FCIT | JARI T FA &
faa & =g & Jaar 9t 1 a@1T
o of@dT #2617 we ag @
FT AT A IAT FY FrE FrIEr TEY
fadrar | &Y S=aT o & wne &
ag 4 W ¥ o) afrs Wi qfr Y
gt ¢, afw frg oY qusiie @ 6 maw
O w1 wfE o o@ I o
TN AT G gWT &, T afedw A
TEH gU, T IIWIT § FHT gE WA /2T
N feseed aurw gf 1 wwfAd
¥ s ardf Y ae ¥ AT s
g g fF I @@ gy ofees oo
AT HTA ¥ NGO F, T GFETH T
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Ay AT AR 1 wWifE oF O
T W F g & gt et g
a1 g § WR g0 Wk ag o
gagi fs Iz i & Y qgx § A a3
200, 300, 400 9% TFAT FIT Par
2 w7 fF fegerm & om T=s 9%
2, Iy AT @ FATE | FAH
FITATEH AReMTF FrOT qg gwT ¢ %
T91 F 7T § % § & HFar £ wEar
T &

qF T=91 9T 97 T WEHET qAT
Taar & wgr & &F v 9@ ¥ o1 T
TEAT § IZ Tr§ W JAT €T FI 7E¥A
Jrar , WEX § W ower @ 9w
AT IM TS AL & | W A W
aa™ WA g6 K UE & & gAar
H WIFAT G FEON R 1 F Stq4T 91t
A FER ¥ g FgOr 9@ g ¥ Az
I F wAr-faar F1 [aAx YT ™
Im #1 oSgon F2 fF AT 9
a&@r 394 fadt § FA-5-¥9 A9W
qeFF THA A W FT ¥F a1 GrAHF
faor ¥ FA-7-F7 TG F7 2, ©7
aUIT H FAEAAT FLE | AT FIARH
TF GE & AL R | TEHF AT 50

Ay a2r waFT O faeAar @
=TT Arn ®1 firer 7 2 @R ®T FI0

WHT‘Q | %ﬁﬁﬁﬁ

JULY 5, 1977

of Ed., Soc. Welfare 256
& Deptt. of Culture

% forer st oY & wger wmaT §
fe m® art & faec w@ awg =g
wrfs o uFo WX wro Te THe
afirerfeat Y afi, afer N fram,
qAzT A ARz g, I% 99 § fasrc
W 397 fesgoy &3 fs oo g & °
famar wrdr ot &, ar A & ? wW
-7 g WYX 107 ®47 A% av favrar
FEAT AA Ag g wfgr W
AraTar &, I8 frar AT anfgq, ag
Iq%1 9z I =rfgy 1 forerr @
AIX T FTH QAT §, I ATATY
/A AT AFFT gAT gEr g
UFIT & AWM I, CF-ZAL & WAL &7
T OFTT ¥ AW 97 eI 9T AT
at@ eraAr ST @ 7z fasge Ay
agatn &, SfET Iasr &7 waw
g AT &1

¥ adr gaz-wggeqi @ fAgeT w7
Tz g e 371 ardY @ &4 f6 =W
Tvr 7 40 ¥Fhr fqrad 1 7
Frq®  FATT a0 Awar 7 fgE=aA
F J(7 ST KT qFTE OF WIAT F AT
wifz7 o\ F4-§-F9 IAAT FAT aF AT
ox wiar &1 # agrf HAr Ifgy
I9F ATZ AT TS AT WIGT 9FAT
arF, IAFT a7 T AT |

qamafr  wgiza, wrr fggema
#1 ag &9%, 91 f& 778 af d9a R,
ag e &7 & f§ gw agr 9T "wTsy
T IgdT AF FGT, FWifE aHH A
a‘:wm&t,ﬂiam%ﬂz
woft AEAATGT & 7T §, HEFAT L CE
W AT A wdaAY ¥ @ A
£ 1 FfEA oI A A S oAEn W
HrT T @ &, IS wE g ) W
g fr ar? fegem A wrfa @Y
&1 e § f 38 oA wgFA @ G
afea & @ am & @l ww § e
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feegeam T, weE W)
AT-auad 1 wo WS wwe &
¥ 1 fegema & 2 wfawma &m
qit ama §, afew wor fegmm
quuat o gf & | wafed & wuq
gag-weet ¥ frdww s wwan g,
wigq 9t & sw-gIay § Wy §
oY wgr ¥ Y TAH A7 &, =g aferer
o w4 ¥ g I AT HY AAAT § AT
wqdY qrpwmar, afas, =, TR
o wiT g, Wiﬂﬁ"ﬂf!"fzmﬁ'ﬂﬁtl
(=eerT)

qag-aTeg ®1 fedr femma &
@ FE AT ¢ 1 feadt g &
T g, AT T T §A & arz-faarz
# wIAY ArAWTAT FT qaT &, faw [
IR ATAT AT AR A 1 77 WA
¥Y syaeqT § n’ttg!ﬁ'm‘rwﬁm
IT & wraor &7 fefr  ar wast wAEE
A7 q%T § | &7 ¥ qrfqarie 7 agr
Y WTATHT FT WA grAaT & | wewT
g, wT fawT waw # ag wae
Y SgIEqT € AFT 7 WY g oWy
w17 9T fggeam aveY $ 0 9T 8T
T TAE, W 6w ir-aaaa

FATCT FIAT |

o gune § fr sie fmn & gafa
& fAc 18 a9 § 45 TT & W FETQ
FHAMCET & w0 AFQ & wamar
oF w2 ¥ fau faac s % fer
WFfosgram | RN F
18 a9 & 45 aF % & AWy ATAfewt
¥ ox uF w2 %7 guy fagr 9, fow &
® JG TATY, T FT P WX WA
N "rgT faer wifs 1 w19 w3 )
W EH qE & FIH AL IoId JAA,
A feggerm aTe T FT A%,
o< ¥wr o ofcadw ST €, W AR @
arr ¢ gfar & froeEd w

1178 LS—?
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wrart f@ge # §f, w ¥ samr
WHATE 910 W wWT o wwar & ?
40 0¥ freaT aF w1 aa T
& foq ag o= & fF g Fa=taE
¥ & weT frqes &ar & s )

surar @=41 &1 Srafaw e 3@
¥ foq wgm & @2 aia ¥ Ton7 I F<
feg sy | I| AWT ¥ TSR A AW
mrfegr srEFaT & | AT F@ 9
A furgz A 7 377 § JE & g
faanfagt #1 forer & o1 gAY &

A7 T A OF JgT a9y qfom
T @ g g & feely oaew W
TAAT |UA qAA-HA A& fAwaar 2,
foaar & e W) =@t 100 W A
FFq 25 30 a1 40 faardl q ey
aTa g, wafe wwasr ¥ 95 a1 96
sfawa g5 faFaar g, AT A<
I8 % 1 gt 2 Sfgoy £41 g ww, A
79 1 A4 ¥ g sqwT fazr T
v g | AT wmy 0o
ﬂ'rgo "o Ugo, W rf{a To THo THEALT
grx  faedr g f qfan @Y fs
fegmara & ArraAT A TAefy FY F4TT
figar o WX ¥ qg-fora 7 o, it
g & O & T A9 forer g, #%
A, @ A NFY o Frw widww v
gAY #1 gq Qi F ALY Fr wqTH

HLAT afgq |

war gara g fF fmar sy 2w &
wor Al Wi fenfadi & ok
T & AN A 1FAAA CABAA F AH/IL
# gxeqr FI | AW FIAT WY
NIwT Hrow X aw fear Ay, arfw
gr 9X AEF form s W7 guT,
T TAN, FIE AT A W F O H
firar IT" FT &%, afE TR qT|
R w93 afer s &% |\ 65 =
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[=r weaver §7)

¥ wfy N frear g 9N A7 Wnfgy, o
fegmam & gt a7 s 30 WA
N TR FT ST § o3 wwT ¥ Fiw
 fowr 3 fegemw @t wEAfa
® T, FH A fawr 7 T W™
Titwear wifesh # 3 AgF X §,
ot fad vl N BT @I § A
s ¥ Ffy 1 fmer sSroew @ S
wifgd s I« AF w ag forer & s
aN AN F a7 v FH FL, o AN
qaeaT agt T R\

&gﬁﬁﬁmmm'ﬂmw
TreT A {RfAaT a9 & & w7
T OF TR A IAR A FaAv A€
FIFFAa @I E | AR TET
ARty ¥ fwem S § Afen
g won W fadwi & Tar &
feggeam ¥ ZArd TR, T EAfA-
77 fawi % 77 g &, For & 3w
X qar o fear @ 1 WA, dATST
oM oFE gGE THL F T F@
2 | feggem ot =faor ot ofn
F 20l ¥ Trwe Wi ST w1 wmamE
*+A | @ FW A FW ag Afa @A
wfe? fr forw & @ ¥ forer agw w37
&, 79 | a7 9w W IH 2@ A AT
FA 1 ... (swea@) ... gwdOw "
THTT Y FATC A ¥ AT T4 ¥4A
¥y sarrad AT ¥

auT A ¥, = A2 & 3o g
#aq # v ¥ g 1 Fawafaarem §@
foreret st faafgat &1 aom=a &
feear ¥ & fog wfasr< faetar =nfea o
T ATTH AIEAL Y ATGATG WAET
& Fre| AT & /9 g, AfwT wad
& 9w A aTeAR WK fggam &
AR & aqeqTE A WA WA
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O | TR W ATEH W
¥ e & WY wETTAT Y wigd
gfrad gl fawafraem ® e
e w1fEd 1 18 ¥ ¥ Wy arei WY
"7 a1 wfawre v anfer ) gfar
¥ ARAH A AT EE OIS
' wom feur &1 fmar Hefr st s
qréf A X W AT F I WA
iy o fr AT Wreuget ¥ o wgr o
2 | o EY ® IATE oW WOy
& gra @ wfgd | am Wi
qrie Te THo gT "wrEe e THo
ofeask 7 8 | fggem & aga &
favafaaraa & arso e wHe Wi
WTEe Qo UHo ATEH ATe a4 2¢ § 1

7% Ifard 99 & FIT AR AWy
ATAO} ®Y ST T ATfEy WiT ag ag
2 f& gemawt ot o sd=tE

¥ OX wew § oEr 9T @RI & JTIO
fomr =a7 ox wfaelt €1 agmar
A A § 7 F samww aoehfa
H WIT %Y 3 7% § | gATT Wed wEW
FOTGAE | FAURW & wRT
& g¥A §, Afew wen w2wW A A A w9
g

Tt T ¥ qg FAA T Wi
ey ranfaX ) oF
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U & A IWT  OF qHA AT ogur
B, TO¥ o T W & o Twd
ar HaB g omardt g | T®
W WRET &1 & oqga 8T FO
T gw & 1 fa Wix @wEm &
A ¥ 9 g W FIfew @ g
] gura g wifgr | fava-fauew
AT W &ar @ usy aoerd

w & | fedy wifaer & @ dur A
Z, o oft 7% e wr @ ¢ 0

Y waT "@eg wo ¥ 3O frdww
¢ fr fggmam & o= a1 aw A,
agi ® w8 fa@ el TP X =\
gz o dk daaad &

& € & W% ax ST g AT A g
forerr o7 srger 3w & farwrar  agar T
¢ @ aft xw AT W A £ A
W AW )W gfe ¥ faare s
wga wraws g o aw & A %
ai T & fow, 9@ W fremw sy
% frq g% doaw Y I et & Wik
TERHT A @A ¥ gEE O g,
Tt g & e gfeewi ¥ firer W o
forar s, @ & wwe fE g A &
o U7 R U< & § e zee Aife
¥ 7w v g AW & wTRR A g
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& FaT wd AT W AT G A 0g @
ot fe g & Wi w_e mm g
sraws g1 & aran g B foed @i
asl & forat IR T390 A+ =gy,
ag 7€ W g | ww Ay g A
Freor oft @ & 97 ¥ & aff seam
afer ag & =< wgm, W 5 far
s g, 6 g R foen & # s
qfads sy o siferer &3 ww @
T ®) IR € fF 9w & 8 a== &
e @ aE g &, e g
agt TR, ATeafas WX Few-ATAafaw
ga # Iaar ey fowr a3 G fam
sren ¢, foraem 2w o=fed ) s S
TET T § AT § 9 W FAaw Ao
w2 frar & wreft &, SEwT aTY W
|UY =Y AT, AAT F |/EG F IEEY
W FT WIST ATIFCE T F forwr AFY
forereft 8, S wewTT SR gTX WfEd,
¥ 7l qF 9 g W @ gl
xY aTH AT 1T & | AW gwTT @ fw
AT T T=97 8 WE q% A F @
o foer s 2 & T oA W
et § & rw o M fore sons
a & fod aga @@=t w7 wFm
TP A T § 7 @ ¢ gmitaw
AT GuT A § o et # awmw g @y
QU FT A% | AfFT oWE A F
T ® AT Sifgr—at ST asar
Hag W T, IW@ F1 NG FT QAT
fear w1@, Arear faar sm@, s-9 W
ow § T & 1% I WIH w1 qRe—
# gwwar § T § T 9T @G TS
HEFTT 9¥T WIT qE TF ST AWHE
& AT

16.35 hrs.
[Sur1 SoNu SiNGH PaTiL in the Chair]

T iw Wik frdg @ ad
AT T WYY TN W W Wit
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[ iw qwo wardr)

FRAAT F 97T ¥ fad woy F—w w2
T TW 99T ® AT AT T9AT AR A
TR 3% A5 7 faq aF, q@ 7w
T 3T I A qAA 1 TWET  FTOT
i frsen fmndsdmaaf
€, oYy forert 7 &Y wf, Forad @« a%
9 [IT U I T F | T 2w A
ferert 1 &y FIE 9T ¥ T A
& FTCT WIS TFTA FT ATET T FER )
T 79 & ggar gema § fE @ &1 asha-
Foor fear 7 | TRGEOT ¥ AT AT
Tqaea TEY §, T4 @A a1 F -
FIU A WX TGAFT & q1% IT A
feafa o sarzr farg o€ | JT wa=w
7z ¢ f& fran seamal § argae dAI¥E
g g TIfge | FE qAgT X T
AERE 7 dvaa=e waq g9 ¥ femr,
afeq Iq & WY IFA TEAT TS99 B
@—FAF FIOT AP TFA  WRTEAR
&1 g, TEAE G20 g% | T Ko A
TEHE BT gL F F (67 T FT TLA-
FIOT AT FTETC |

o% g gg W 7w Arg g
forqror s qur =a AT Jnfge, Jar
FE-IT 2N F, wyHAFr W FHL T A
2, g 9 a@ ¥ T fwen s g
TifeT |

or arv o fear fr ¥ o
forsaor FieT TETET AT—IEd IEE
¥ga w3 qATe far ¥ IAFT 9y
qura ar f& @t wg w1 fwr oF
AT =gy, HFT-HAT T H AqAN-
st A QT wrfgq 1 TwE: oy v
g dfggm & swEa T 9EAT)
TR wifear ¥ fomr & A B FTARe
faee & wn mT §, W W9 §=w
foree % < o wIfgY, K ¥ Ew
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7w frerer a7 wfeg ) @ o<
AT ¥ agT wraET g

FEC HEgel gATa I ag fear
ar f o% are fier & ¥gw e @
oty & arz F syAfrrd ¥ syaear §,
&t =maeqr gt W g wfgw &Y
FAT AT G, IAHT FAoraee, fafeew
FT—Y qT FHC T &, AfeT o
A I I FH A gy § T
TG FY sqaeqr forerr ater & @t wfed
frr®Y #Y qurT, IT ¥ FTA-T=AT &Y
ferer, =Fer &1 F49A= AT ® WA
TAET ¥, WO T ¥ Fv Tfey, Hfew
JET AF qISTHT W AR IATT WY
T & @ ar I qe wr fody
T A qA , T oHE @) & far
AR A A, W AT aTFECF EY |
T &Y, T g, o 7 fmer-foe &,
aeere ¥ wfafafe g, feenfusdi &
sfafafa gY, et & sfafafu o,
arasi & ufewrasT & sfafafe € o<
g ar® N folr #2, T@ "YETT WY
7 F]

7 T|GA T A —T AT
Ty AT W W IW W AE FT 94N,
forer & siw & 3Iwfa =@ grfr) gw
FTH 1 FI ¥ aga @ awefrd wrah—
AT ¥ qgelr FFAE AT T 7 F, g
o G Ag &1 & s fw Wy oF
qATa AT WgaT —W G ¥ fay
MY g waw ¥
F7 TFA T T FTATAT I FATT
WY TS § gW 97 & fawdr w< fw
gwat #r e ag & faqQ g3 qar
fifog 1 Jar Pr wgrenT ah & w77
A F Aoy q9w 9 w7 TR G
wifgq Faradr fs 0@ T SraT g % )
WA & QU Zqaes w5 frwrer a®
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&Y JUR qPA FAET )Y qwAn § 1 SrafAw,
Treafus Wi IvwAT wnafas efe
& Tou) wY &AT ot eEA F §r fawar
wifge mifs  wda a=% off 3 aai &
aoa ¥ o fowr & &% gg WO
nry g AfEg | 7w qg A FEA
gg it £q a7 TF A F =L T
dferT w7y @ wewTa @Y S A FA

W WYY welt wgRT ¥ g VA
& s ot gy fimar ggfa @, ag o
grr anfeg formdr A0 & wraET &)
G & fag NFwae argdg A=
oY N wrawsar g foed e e
AT F@ & 1T PR ITM HHi
H @ oad | 99 JAa § e owmawe
AT B & TN T T @ @7 L
ufgs farma ) QT & GRIT T
W &) @ Tz ¥ e & fag N
wger feanar aar § ag aga w7 €|
TART ATV FT AT T F TR A
=8 S s Tfgd | ag gwrd wm
21 &7 w| g qwEa faeew wmar g
ag &% g1 AfFw g gar FeE A
arEt # |rar T faear § fox 7 &9
w fmy qgfa & wger 331 a=a § )
FAF qT AT & qTH 9ZA ITH &I A
AT ) A T A AT FHIR |THA
g1 TP T~ wga ffm @ § @
FH AT AEY § | I Famar A fr
fgw T 93 FT IR a8 HrEET g aten
21 T g g fafesr aw &
femam £, w9, Auwfoww i o,
93T ¥ WIT Jq+ q1% G2-H2 JAW g9
¥ T § A (R ITHT AT FIEAT @
=T & | R fady a9 ®Y w1 agen
¢ @ TET I8 WM 9@ WX IFH IJaHy
farar & s N

LW WERW, W ¥ & g &
FFN W AcHA< § TGT A A

& Deptt. of Culture

et § 1o At g T ag @
far afgarst 7 faren o3 waatsy g &
oty foqr o w@r 1 @ X Wk |\
fear wmAT =gy

wiferdr wir A% 77 ¢ fe "o

ITHAY, TV, FAC & qAC 9T

qTE-RTa 6E FT & ¥WY @y Mar §
g wfmifcw
T3 15 fer w=f @l wifgw o ) g
wga & frw o< s ww wwm fear
AT TET & A WO A FT KT EATN T
g wgex ¥ fagw § Wik mE fag &
FawT § e T # wfasa oo @
wrfge oy g1 2w # et & 3o wfer
g a3y

TAAT Fg FF AT WA AQTE N

st 7w e faawst  (Te) :
afirsstar wgza, }, e W=t wEET
grar o forerr o =i ot wfy § ser
maga w1 & fag @ gwr g W=
q gz¥ ? WOFY EEAE AT ARAT §
f& orax a8 oo o=z g6 F&@ &
wygr fzar

afgestar a@zg, fmer & T #,
am ¥ Teafa ¥ AF AEwfaw wiX
TaAfas FATA I QET AT TS
A @E AN A @ &R
faem #  whaerd  ofadw @
wfge, fney & srgeqe afcad® gmT
Tifeg 1 fwax o foveay sl s ey
¥ ow & arx & Afea o a5 o
¥ & ¥ ofada A g\ @
aAar aoee & et welt |} o WA
gfeww ersz frar § At T wegE
Hﬁf@mﬁnﬁmﬁﬂﬂﬁ{aqﬁﬁ?
wgr | feeg & s s § R @R
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[t T srre Frera]

aAdT  fren wer St o= I wwT #
€@ fawr & go faa 37 )

fimtr & & feq ae & §@ gur
g ImR Ay F uemly i o 583
W@ W @ warror ot Fgd @ )
weqe AERA, & WA IAX NIW F
qreYer g A OF Sy #Y Fgrdy FFAT
ATEAT E 1 AN Terd F AT mwoer
FrE A9 ¥ 1 Fhg ¥ W ¥ AN
frerar e & 1 Freg F 39 & wwT™@

¢ T T Y, IAX T Fe v @Y
TP W R 1 gara wleg I T
dadt it ¥ qer ag ITTe FF TE ag
‘e et F o o &
IJAT & W Iaq 3amn Fr g
I N 7EA § qx §A T ol g A
AT Iq IFaT ¢ A WS qAAT § o &
aa qar g f& W ST W R
wEHY w7 w71 fr qw ag Tamw fr
TR ARG W Az @3 §t wdA
fea & al &y qaax A A wwv
FON ?  gra 9% g9 €Y §3 G ah
IFF G aFAT F 1 A WA AR
g% &% a= ¥ wdr g § A< Frsw
$9 A w1 faew & at ¥ agaw
OF & I wdy wf R fF fovem # afcads
g, wigwad afada  grem, wifa-
Fr& ofadw @ ) feg & ofadw
1 R Fo o afcadw oot ax forar &
X F gor Y og femrf Afi T &
Bfer At ofcadw fami € o wmav
Y THX ¥ IAT WX IOT ¥ THX FT
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fear war, fasw sz fegr war W
1§ ofr garqa aferdy ay frar & g
wifex ar aff gur 1 ady wor ¢
qw ¥ N greArd Ay, g, IAT
g8, 799 aAX A ¥ O 0§ 7 Afw
gat ®r ama & f® ¥ F wyw w Y
AT FATA W A hEY @ faad
AT IAAT § IT Y W AT F TR
faspar Y s7et a8 2 o | wraw
FoF AT Az I AN AT Q@
¥ fF ofEt F7I0 TTHT FY KL VAT
¥ ? & 3ax wFar wIgA g fv A
M AF TF AT X TT X BT TATH
fear &, ag ¥ 7O ag 7 & Nfer
q1, "y A wEr A fear
Y 77 51 A F A7 A7 o e
& war W oA 39 70T 1 5| fafa
# o FT AT 5 fzar fs qn &F Q7
F 2y frew 3w oda F 7Ow AN
qrTer g4 fgar & T Tor F A Qv
qqy Far fzar ar @+ whIT A9
TR ITAT Y | TF T F AW
a= aF a0 & qF HF AL AT
HT FAL T A AR w4 A TA0 FH
g1 & mron wear g i aawm fwer
weft o wewe o fom & fafrwa
o7 T Fri 3 FIH ISNAX |

orx g1 ¥ AN gramsT § A7
wgga %7 w@r § f&- gard  fear
grx wifcifze €Y wifgy, Iawm oy
¥ g Iaer {0 Zar Har fg@y
arEwd ¥ ¥ FT g FTQ AW
fafras Frqdi & =rq WY oY dar
aar gar Zar afgr orr aex B go¥
IIETFA F AY T G K[ HE FF
faarar arar < gy 1« ow gwrc A e
a7 aF 9 fagradi ¥ o feafrarerd)
i foar % aq aq fegrdf A T
it a7 TF W 1 woqror AF K THA
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ox fard & fosma "
grEi A | A wg X fE
fraor soarat F oAEEALARAT ¥
oF AAAT e A wEr B oag 9%
AAT AN A aAT aA @ E | TR
Y FoeN AX wrov 1 HEY
ey i I D § 0 fraor sean
¥ om Avorar faamdt way  wren-foar
&t wrdy FAr w1 @Y £ & gear Agar
¥ w% Ie fAasaar § B ag fAss
F7 IX A7 *% AF 7 D g O
Iy af o dr &\ fravfad
= 4fF wftor wrawro@ a97 wrAT
2 g wreont ¥ oft IAH  wAEAM §aT
AT ¥\ xH gaew #1 @@ & fag
ot 7% A avwe gfew w1, fF q @
1 "tz AT 3% #71, Tgam &1 mgra FAY
A A T AW # W wAAw W
ZIX F ezt AN | fxarsar @@
farafaareal & sz I & T57 *1
# g & wow wrar g fora wfae
F w27 WA & A &7 | owAfe #§ faw

TFTT A ew A& qunfaxr  safeat

fafaz & oft s & =g W gfea &
afca w9 s F Sfewr ® soh
ar g wna W ft wfes Izfaa oz
ardfes Har amqm  FEw T
qrawEFa &R A a9 & fF g fren
1 oy 3T F ag NE, A Far
N foa aar @ 7 AR ITH gETT ®
aq & A wgwa g fr foemr ®
fasars 7 #t 9@ W fimr & fo
QF FET AT 1€ TAMT S formE
w ¥ Is= fuoerfar, firmr  wmeay,
franfagi & sfafafa, el & wfa-
fafe @ wrd A< forer somelr g%
TECHIAT ® g IAF faard #Y g
Y HIR T FI TATHTC I AT & W=
T w )

& Deptt.- of Culture

fracoicdl § W= & Ty
¥ &€ wradg ageat ¥ fireraa Y g
JAFT qA FTOT TAAR g0 dA §
g ey gax forer & oederdr
a7 Tt 1 OF S & T & wgar
I1gar g f ora T=a7 oer gar & av
IS I qrefed dradr g g ar
I dr afedr # argfes & ot
I9 9 Ig dra A gFar g Afew wfw
T 9FT  wEwar | T gwre gw P
ggfa & @ afgy =it gu E—ax F3w-
T grg FEATS 1w forar s &y
arefee Y ofre 39 § ot e fmror
TgTHT ® H W9 T A & W
AT A A AAFAHZT & A7 & TR @A
forar 93 | TS FEATE FT AFAT § TS
g for=t g 3w & wgr swfeat ¥
T woa ¥ ww fean, goa e
oY TR XAt A IAET i
fear | e araws S farer & A 9
TUTH FHA MG L T AT FT ART
43 gu & T AWK w G 7Oy
G H & I9AT A1fET | IOT N2
# & arr g e saerae faermeat ®
T frersi ®Y 399 & for Qv G
T = wf @, Sfew FArde aror =t
1 ATATE T 3T & WX TET Iy
T ey & far o &1 A Y Sy
F FHATTQ@T & ot A9 g w7 IqFT
dar @7 W1 £ T AT FT OFAIT
AwTa 7y § f frer Y &g wo e
¥ for o

dfF e ST qwTS F=gor ST
o &Y e & 2 afgy §, frar w1 wr
AT & ATY W qg TEHIAT 0 OF AET
2qrr o fF A wfgd 1 wRT
T QF Fq7 qW 1% "Wy @ o For aw
gfasT 9g¥ 7y A IAF qE off ¥ AT
qrs far ¥ gfr swT #Y arz w7 F fa
gL far 5= faumdt wrr, & St ¥ qer
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[ @wr vwrw faars]

frfrmafer qs as iR mw
¥ w7 & g o= o ey Afew
Tfest wgrow & gT W FgA S
f& g ¥ R 913 Y A= fry | F K
A qor f5 #f ¥ e fer ok fma
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SHRI DHIR.FNDRANATH BASU
(Katwa): Sir, the otherday there
was g lot of discussion on adult edu-
cation on a motion moved by Shri
Chandrappan. While replying, the
minister said that the implementation
of the guggestiongs would require Rs.
25000 crores which is not possible for
the government to do. I would there-
fore suggest to Dr. Chunder, who is
an educationist of high repute and
whg ig knowp throughout India for a
long time that adult education be ex-
pandeq through corporation and
Municipa] schools, primary schools,
industries, Socia] organisations, facto-
ries; mines, etc. I have seen in
western countries like UK, USA und
Canada and alsp in USSR that many
workers, gentlemen and ladies, assem-
ble in the evening and study in the
institutes and factory premises. There
are schools ang colleges there ang the
authorities of those institutions impart
education to them almost free of
charge. Some nominal allowance is
given to thoge who impart the educa-
tion. In a tractor factory in Moscow,
which is perhaps the largest in the
world, which although modernised
employs about 22,000 workmen, im-
parts education to the workmen in the
evening through schools located in the
factory premises. The management
impart education through their staff,
who are paid an extra allowance for
that. b

In the Calcutta Corporation, when
1 was Chairmap of the Standing Edu-
cation Committee, 1 starteq about 100
adult education centres. At least 90
to 100 adult students go to each centre
almost daily, with the result that 1
have been able to impart education to
about 8000 adults, I have also seen
in several factories in Liverpool,
Rochester, Chatham, and other places
in UK. the workmen assembling and
studying in the factory premises. The
problem of adult education is not only
in India, but in other countries also.
However, our problem jg no doubt
vast. The problem isg there in Wes-
tern countries like UK and USA. 1
have geen in different States like

JULY 5, 1977

of Ed., Soc. Welfare 284
& Deptt, of Culture

Cleveland, Maryland, Pittsburg and
Chicago. There are adult edu.
cation centres. There are also pro-
blemg of this sort although the magni-
tude of our problem js vast. I would
suggest that this adult education
scheme be expanded—this scheme
should not be abandoned—through the
medium of these institutions, corpora-
tion and municipal schools, primary
schools and through different factories
ang industries where there are insti-
tutes and classes. 1 would request the
hon. Ministér to consult the Minister
of Industries and otlrer Ministers con-
cerned and ask them to circularise to
the different units to impart adult
education to the workmen there. This
will help to a great extent in solving
the problem of jlliteracy.

Our hon. Minister wag afrajd as to
how he could gpeng Rs, 2,500 crores.
I apgree with him that it is not possible
for the Government to do so. But I
would request him to provide in the
Budget an additional sum of Ra 25
crores to impart adult education
througlhr the medium of these organisa.
tions and through voluntary organisa-
tions. This he can do certainly. He
could persuade the Finance Minister
to finance. With these words, I
would request the hon, Education
Minister to consider my proposal and
give it effect to.

SHRI R. MOHANARANGAM
(Chengalpattu): Mr. Chairman, Sir.
I am really very glad for the opportu-
nity being given to me to express some
of my feelings on thig subject. So
many members have expresseq their
opinions on the subject for thre past
six hours. .As far as my portion is
concerned, I have to say that the
amount allotted for this is not so suffi-
cient considering the fact that we are
spending croreg and crores of rupees
for purposes like police and defence.
Education is the backbone of our
country. But the amount allotteq for
this is not sufficient.

T woulg like to say something about
primary education. So many members
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have spoken about primary education,
Ag the Chairman of one of the Muni-
cipalitieg of Tamil Nadu and a Senate
Member of the Madrag University, I
can tell you something here. Almost
all the schools in Municipalities are
controlleq by the Municipalities. We
are not in g position to construct even
small houses for the schools. In each
and every school, hundreds of stu-
dentg are studying. If we ask the
State Government to give go much of
grant for the construction of buildings
for accommodating the gtudents, they
say we have not got sufficient funds
and we are expecting funds from the
Centre. When suchr is the position in
Madras State, I personally believe, that
the same will be the case in the entire
country. If that is the state of affairs,
I would request the concerned autho-
ritieg to allot more and more funds for
the development and improvement of
education. There is a lack of deter-
mination and will to improve the edu-
cational system of our country.

r

I have been reading the various
speeches delivered in the past 20 to 25
Years during the budget debates.

The same type of speecheg are deli-
vered over the years. If that be the
case, I do not know how we are going
to improve our educational system.

I understand that nearly 30 per cent
of our people are considered to be
literate. Here I shoulg say that of
persong who are able to put their
signatureg alone are also considereg to
be literate. More than 80 per cent of
the people are unable to reag even
any one of the Indian languages.

The framers of the Indian Constitu-
tion wanteq to give much importance
to primary education. In fact, they
wanted to give compulsory education
to the children in the age group of 6
o 14 In my constituency, when 1
had been there just to ask their votes,
I asked a number of persons there
“What are you doing?.“ They replied
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“I am not studying. I am just looking
after my cattle.” That ig the position
of small boys between the ages of 6
and 14. If that is so, how are we going
to fulfll the aspirations and ambitions
of the founding fathers of the Consti-
tution? The percentage of literacy
among our women is only 18. If you
exclude those who can only write
their names, the actual literacy per-
centage among women will be only 9
to 10, not more.

Coming to sports education, most of
the villages have schoolg without play-
grounds, Such a negligence in the
primary schools will only lead to our
poor performance in international
forums.

Coming to the language issue, so
many persons have talked against
English. They say that the regional
languages sihrould be given importance.
I would like to ask a sensitive ques-
tion. I come from deep south and my
mother tongue is Telugu, I have stu-
died Tami] and I am speaking in Eng-
lish. 1 can speak in very good Tamil,
but most of the members will not
understand what I say. Even the in-
terpreter will not be able to inter-
pret it perfectly into English or Hindi
Some say that English ghould be re-
moved. What is the alternative? Ts
English to be replaced by Telugu,
Tamil Malayalam or any other lan-
guage? Which language can replace
English? Can Hindi replace it? We
will not accept it. You have accepted
Anglo-Indians as one of the communi-
ties of our country and their mother-
tongue is English. Why not accept
English as the national language of our
country? English is also an interna-
tional language. It can be the sole
official language for the whole nation.
When you accept a warticular lan-
guage ag the sole official language, the
advantages and disadvantageg have to
be equally distributed among the peo-
ple. The people of Tamilnadu have
to read not only Tamil but also Hindl
to get employment, In addition, a
man like me hag to learn his mother-
tongue, j.e. Telugu. Therefore, I am
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forced to read three languages where.
ag a person who knows Hindi only can
go throughout the length and breadth
of the country. If I read only Tamil,
can I travel throughout the nation?
In the Parliament House post office,
everything is written in Hindi. In the
post offices in Tamilnadu. will you
allow the notices to be in Tamil? In
the post offices in other States, will
you allow it to been the regional
language of that State? Y¥You will not
agree to that being done in the Central
Government offices. You will say, it
should be only in English and Hindi
My language—Tamil is a hoary lan-
guage which was born before the birth
of the sands and stones of the world.
It is a very ancient language and our
sermons angd scriptures are written in
that language. I am not asking for
that particular language to be the sole
officia] language. Hindi is a language
hardly 200 years old. It wag started
by a few persons on the banks of the
Ganges. How can we accept that to
be the sole official language? Our
party is going up in Tamilnadu be-
cause we are fighting for Tamil and
other parties which are fighting for
Hindi are going down. Unless and
unti] the langauge problem is solved to
the satisfaction of all. we are not going
to have unification of the country. You
may ask, what js the golution? But
my answer to that is, do you mean to
say that we are the last generation of
this world? Why should we decide
the langauge issue now? We are not
the last generation? Let us leave the
problem to posterity. We are not the
proper authority to decide it. Thare
are 30 many other more important
things to be decided by us like the
welfare of the people, education of
the people, economic development of
the country, starting jndustries all
over the country and so on. Let us
attend to these things. I find that
persons who are expertg in English
are speaking in Hindi here. When
they say something in Hindi. others
laugh, but I gm not able to understand
it. If such is the case, I may tell you
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that this is a very sensitive question
and unless and until thig particular
problem is solved, we, Tamilians, will
not work for the development and the
unification of the country, 1 may also
tell you tiat the langaug. problem
will definitely lead to bad conse-
quences. So I request our Chairman
to request our hon. Education Minister
to allot more funds for constructing
buildings not only jn Delhi circle not
only in North India, but also through-
out the country.

SHRI NIHAR LASKAR (Karim-
ganj): The Education Minister is not
a Hindi man.

SHRI R. MOHANARANGAM: I am
not aware of which State he belongs
to. I belong to a constituency which
is situateq in Tamil Nadu. I find that
in the Central Schools they are not
allowing admission to anybody except
the children of Government emplo-
vees. 1 would request the Education
Minister to enture that the children
of other members of the public are
also allowed admission in these Cen-
tra] Schools.

Finally, I would say one thing. If
at al] we want to improve the educa-
tion system in our country. more
funds should be allotted for that.

wt T faswae v (I97) ¢
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#feq aa ¥ T AX T HHH qABAT
e s groa e, aw & gy a@
dnr enyfrarfaa aw 7 qgw v gr
I TF AV FADTT AT 21 (@79 AR
¥ ™ Y wan afy fewr aror §, o
xw wrfzardfy m 3T Al IS wRA )
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JE AWE § WE wAs 6w
wra Y ag zfewr waw g adt
WM ¥ ged Amfcd Iaw wT wEA
WY frar & g A gfa @1 &%t
®ad Ma WIfweT TAAWA §), TE OF
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AT ag grar afed fe wvg ara oy
amfrs 2w & d=r #3

W1 & A § 93T %1 qAGT
s g

SHRI D. B. PATIL (Kolaba): Mr.
Chairman, Sir, while offering my re-
marks on the Demandg for education,
1 do not intend to go into the niceties
and ultimate end of educuation, as time

GMGIPND—M—1178 LS—

& Deptt of Culture

is very short at my disposal. But I
want to be plain and practical so far
ag the presesnt system of education is
concerned. I would like to know from
the hon. Minister whether the present
Government intend taking education
to the door-stepg of the socially, eco-
nomically and educationally backward
classes?

MR. CHAIRMAN: Mr Patil, 1
think you will take more time. You
continue tomorrow.

18.02 prs.

The House stands adjourned to meet
tomorrow,

Thg Lok Sabha then Gd]o‘llfﬂed till
Eleven of the Clock on Wednesday,
July 6, 1977/Asadha 15, 1898 (Saka).



